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LOK SABHA DEBATES
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LOK SABHA
Wednesday, December 2, 1959/Agra- 

hayana 11, 1881 (Saka)

The Lok Sabha met at Eleven 0/  the 
Clock.

[M r . S p e a k e r  in the Chair] 
ORAL ANSWERS TO QUESTIONS

Export of Hand) 00m Goods

f  Shri Panlfrahi:
M9«. j  Shri Kodiyan:

^Shri Madhusudan Rao:
Will the Minister of Commerce and

Industry be pleased to state:
(a) whether orders from the U.S.A. 

for supply of handloom goods have 
been secured by the Five-men Delega
tion which went to U.S.A. in July, 
1959;

(b) if so, the amount of order 
secured; and

<e) whether handloom products of 
the various States will be included in 
this export or it will be confined to 
certain regions only?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
<a) Yes, Sir.

(b) Rupees 1.45 crores.
(c) Orders have been booked for 

the varieties of handloom fabrics in 
demand.

Shri Pmigrahi; May 1 know what 
are the different agencies whhn 
secure and canalise orders for the ex
port of handloom goods from this 
country?

Shri Satish Chandra: This relates 
to a Delegation which went to the 
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2814

Chicago Exhibition. It consisted ot a 
representative of the handloom ex
port organisation, representatives of 
two or three private entrepreneurs, 
and the Adviser to the Handloom 
Board. Orders of the value of Rs. 1.45 
crores were booked at the Exhibition.

Shri Panigrahi: May I know what
are the varieties of handloom goods 
which have been ordered for, and 
whether they will be secured from all 
the States in India?

Shri Satish Chandra: A large num
ber of orders are for Madras hand
kerchiefs which are produced in the 
State of Madras. Apart from that, 
orders have been secured for small 
quantities of Tusser silk and other 
silks. A big order to the tune of 
about $500,000 has been secured for 
furnishing fabrics. This will be sup
plied by a firm in Ghaziabad, near 
Delhi.

Shri c. R. Pattabhi Raauu»: What 
steps are being taken to grade these 
products to see that they conform to 
the samples?

Shri Satish Chandra: Adequate
care is taken for the purpose. The 
Handloom Export Organisation has 
appointed inspectors and no consign
ments go out till they have been ins
pected before shipment.

fcs Tm •- «r*rt s s *
ftwnr sff wifr $ ^r-

% jTTsr <pr, 3^% forra 
*fr vt rr

m  TST «n 3!T T3J <ft
ftawrr «tt sftr jrgvrq-
*r vfff ^fr m  T$r $ ?

snrdwrr Jr m  ^
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v w  vr w p : ?  «pt V'TfT *m i 
irf ttv wrtfr ftnprnt ’jmwur *f i f  
tfifrr m  firm i w?rr«rT f*rm

t o  «A< te r  trf?m
w fw  S *nrr $ i

&  *itfk*w WW : *pr vr
v r f f  *rfr *nn ? 

wfhrr v r  Pm# *<t*
K *Cf* *TW % T'Tf vr fa'Tfa
JWT I
Shrinuti Ut Palchoadhuri: Since

orders for furnishing fabrics have
been received from America, have
Government taken any steps to see
that the Khadi Commission and other 
organisations are informed as to the 
kind of thing that is wanted in Ame
rica?

•ft mfl* m  : mit wri 
% v<fr «rtf «rw ▼> vtftrsr 

j f  $ $ $  V 'm  srs*? f
srw % *rcrr i *t?t % fV*$£fewr 
<n^t«rh -5  ?  5T%* **
wf?r **t fvrfa sr̂ t $ i
Shri Raghnnath Slofb: May I know 

whether the demand for handloom 
cloth is increasing in South East Asia 
or not?

Shri Satiah Chandra: 1 could not
give the figures separately for each 
country just now. If the hon. Mem
ber wants to know about a particu
lar country, I could let him know.

tft TOfeft : VTf Tff STfafaftHT**
% w« t% % *r

r^ if^ T  tit f  tftr 3*r% ffwpv
#  >wr w  m f % ifi 
gum  fcrar t  ?

ntfto w*r . #  fnwrfrr £ %  
f v  w i'im  wx^r * t  f t
#  I  i y f  *r*r$*r *

s s *  ffryffPT % ffa u  f w (  i ^r*r 
I  *t̂ <T t o
% w r  fcr mt % «mn *"rf % 
tfr v t»t  *rsr?rr | tfrc fara% fa  
vt *r<r^r Jr frffm r «fr <ra% ?r4jT 

*w «flr 3W t ^  i f  * r f*  
* t wrnfr iwvt fsnpnfr t  f*r<rr t

Shri Baffaublr Sahai: Has any com
plaint been received from any of these 
countries to which this handloom cloth 
was supplied? If so, what is the 
nature of the complaint?

ShH SatWi Chandra: The very fact 
that the usual export of Rs. 13 lakh 
worth of foods to U.S.A. has been 
stepped up to Rs. 150 crores indi
cates that there are no complaints as 
to the handloom cloth exported.

Shri Panigrahi: May I know whe
ther the Handloom Board proposes to 
look into the question and see that 
whenever any delegation goes to anjr 
other exhibition, it will try to aelf 
all varieties of handloom products 
available in India? Or will it be only 
boosting one particular product and 
securing orders for it?

ShH Satlsh Chandra: Handloom fab
rics from every part of the country, 
from each production centre, were 
exhibited at the Exhibition. It is for 
the buyer to choose and place orders.

Indian Trade Delegation to West 
European Countries

+
f  Shri Raas Kriahaa Gupta:
I Shri Shree Narayan Daa*.

Shri AJit Singh Strhadi: 
Sardar Iqbal Singh:
Shri A. M Tarlq:
PaadU D. N. Tiwuri:
Or. Ram Snbhag M ath:
Shri g u jo  Paadey;
Shri Damani:
Shri O n :

• m U  Shri Khimji:
Shri PantMtar:
Sfcri Natl ftoMy:
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Shri tmpatmr:
Start ftamtfhwar Tantta:
Shri R a u t a t t u  JM dy: 
Start AmjMl Alt:
Shriaaatt Da PaiehMidliarh
Start Kamal Singh:
Shri Igaace Betk:
Shri Dftljtt Singh:
Shri VMy« Charaa ShukU*. 
Shri D. C. Sharma:
Start P. G. Deb:

Will the Minister of Commerce and 
Iatfnatry be pleased to state:

(a) whether it is a (act that a Trade
Delegation led by Shri K. B. Lall was
sent to West European countries;

(b) whether the Delegation held
discussions with the European Com
mon Market Countries regarding res
trictions on our trade in these 
countries;

(c) whether any new trade arrange
ments have been arrived at as a result
thereof;

(d) the principal recommendations
of the Trade Delegation; and

(e) the action taken by Government
thereon?

The Deputy Minister ot Commerce 
and Industry (Shri Satish Chandra):
(a) and (b). Yes, Sir.

(c) The texts of the trade arrange
ments entered into with the Govern
ments of Italy, France, Switzerland
and the Federal Republic of Germany
and of a Press Statement issued by
the Government of Belgium are placed
on the Table of the House. [See Ap
pendix II, annexure No. 41].

(d) and (e). The Delegation’s 
formal report is awaited.

Shri Ram Krishan Gnpta: From the 
statement, I find that there is a pro
posal to set up a joint Commission of
the representatives of India and 
France. May I know whether such a 
Commission has been set up so far?

Shri Satiah Chandra: The word
‘Commission’ has been used for the 
meetings between representatives of
the two Governments to discuss

matters which may impede trade bet
ween the two countries. Such a
Commission has been provided not
only in the case of France, but in the
case of West Germany, Italy and 
other countries. From the papers I 
have placed on the Table of the
House, it will be clear that this Com
mission will function in almost every
country visited by the delegation.
This is not a fixed Commission. That
meeting in which the representatives

• of the Government of India and the
other country concerned will partici
pate will be termed as the meeting of
the Commission.

Start D. C. Sharma: May I know in 
what way relaxation of restrictions
has been made in the trade between
India and the countries which this
Delegation visited?

Shri Satish Chandra: It has been
provided for in the trade arrange
ments that steps will be taken to
gradually remove the restrictions, the 
quantitative restrictions as well as some
fiscal burdens which are imposed on 
our products in those countries.
Those things will be discussed in the 
meetings of the Commission.

Shri Ajit Singh Sartaadi: From the
statement, it seems that the decrease
in the exports from India is due to
the lack of contacts between the
countries concerned. Is the forma
tion of the Commission the only way
which Government have found to in
crease contacts, or is there some other
way also to do so by having some
offices opened in those countries?

Start Satish Chandra: Obviously, the
purpose of the Commission is not to 
establish contacts between importers
and exporters in the two countries.
The Commission has been set up for
another purpose. Steps are being
taken to promote contacts between
the Indian exporters and importers
and the trading organisations and in
dustrial enterprises in the countries of
western Europe through other means.

For example, recently, we have set
up an India Trade Centre at Frank
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furt. . Our trade representative* in 
those countries are becoming m on 
active. Arrangements are being 
devised to have link deals between 
the traders and industrial enterpris
es of those countries and our country 
so that trade can flow in both sides.

Shrimati Ila Palchoudhuri: The
statement is a very big statement. 
There are all sorts of things provided. 
But the question I wish to ask is this. 
Has there been any attempt to pro
mote marketing intelligence between 
the countries and also for providing 
training for Indian executives in busi
ness administration and relevant fields 
of activity, particularly in West 
Germany?

Shri Satisft Chandra: Yes, Sir. If 
the hon. Member sees the statement 
she will And that West Germany has 
agreed to provide facilities for the 
training of Indians in business ad
ministration in that country. Appro
priate steps will be taken later on.

Shri Hem Baraa: May I know
whether it is a fact that the balance 
of payment with West Germany is 
heavily against us; and, if so, whether 
any steps have been taken so far to 
balance it in our favour or to equalise 
it?

Shri Satiah Chandra: The very pur
pose of this delegation was to bring 
to the notice of the Governments con
cerned the serious imbalance in our 
trade with those countries and to take 
steps to rectify this deficiency.

Shri Rameahwar Tantia: Is the Gov
ernment considering sending out such 
delegations to other countries also for 
trade talks?

Shri Satish Chandra: Delegations go 
from time to time. Proposals are con
sidered when the time is mature for 
it.

Shri R m um thin Chetiiar: May 1
know whether our membership of the 
GATT will affect the trade with the
countries mentioned in the statement?

Shri ftatfcfe Chandra: Most of the
countries to which this delegation 
went are also members of the GAIT. 
What we have been telling some of 
them—not all of them—is that the 
quantitative restrictions placed by 
them for the protection of their own 
industries are not quite in keeping 
with the GATT arrangement. Steps 
are being taken to rectify the 
situation.

Shri Ota: May I know whether the 
non-official members of the delegation 
have availed themselves of the oppor
tunity to increase their export trade?

Shri Satish Chandra: The non-
offlcial members of the delegation 
were associated mainly for discussions 
with the Chambers of Commerce of 
those countries. There were meet
ings between the foreign Chambers 
and the President of the Federation 
of Chambers of Commerce and the 
Secretary of the Chambers of Com
merce in India who were members of 
this delegation. And, in almost every 
country visited by the delegation, dis
cussions were arranged with their 
counterparts in those countries with 
a view to find out if trade could be 
promoted further.

Workers’ Education Programme

*492. Shri Keahava: Will the Minis
ter of Labour and Employment be
pleased to state:

(a) how far activity connected with 
the Workers’ Education Programme 
has progressed; and

(b) how many worker-teacher* are 
trained in a batch?

The Parliamentary Secretary to the 
Minister of L a to v  and Employment 
and Planning (Shri L. N. M W n h
(a) One batch of Teacher Adminis
trators consisting of 58 persons waa 
trained at Bombay during 1958, 'Hie 
second batch of 53 started ita training 
at Calcutta on tike Hh November, 
1959. Ten Workers’ Bducatioa ■ Cen-
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tn »  have been established. Four 
Centre* have alio started unit level 
programmes for the rank and file of 
the workers.

(b) The prescribed quota is 25 but 
in actual practice the number varies.

Shri Keaiiava: May I know how the 
selection is made and if labour re
presentative associations have a part 
to play therein? What is the period 
of training?

Shri L. N. Mlahra: As a matter of 
fact there are three kinds of trainees. 
First there are the Teacher Adminis
trators, then teacher-workers and 
thirdly the workers. We have got a 
panel of selection and we make selec
tion through the direct process and 
also nomination by trade union orga
nisations—there are three or four 
Central trade union organisations. 
After training they go to the factories 
and start the centres and the workers 
are trained. The duration of training 
for teacher Administrators is 0 
months; for worker-teachers S months 
and for workers 4 months.

: aft vnhnw 
| vrr 5*  <r?r vr *ft rm  
arrant fv  sft ftrar Traf

ftrerr ^  m  «pr*r f  fw r
«FT *T«PT t Vwt t^ t | ?

Wo mo f a t  : JI? WTH TSTT
3mrT $ fv  ^rnhr if ftran f t  srw, 
it? 3 #  *r fas

qr «n: *  wrcta ^rm ^  v  

t « t  5rraT % f% pmfhr *r
fiiPSTT ift I

Shri Aarobindo Ghosal: May I
know the industries in which this 
education has started and whether 
the education ia of a general nature 
or of that industry alao?

Shri L, N. Mlahra: There is no
question of a particular industry. 
Trade union workers are trained to 
give them better knowledge of the 
trade union movement and to make 
them better workers for the trade 
union organisations and for them
selves.

«fV TT*rffcjr Hrf W*rf aWT irppfhi 
JTf W  ftp afr

arsfw *  *rr*«n* *rrf m rtfrv  ?rNt*r 
*ft ^ ?

aft f»o mo f*w : tiTp fwver t.

% wro 5 3  ^nfrfr^ ^mfhr *>r 
sup? 5 1

Shri Kesha va: May I know how 
many of these are to be started and 
how many of them are in Mysore?

Shri L. N. Mlahra: There are 10 
centres working already. Six are pro
posed to be started, and in Mysore 
we have one at Bangalore already.

Shri Thtmmaiah: May I know if
every worker has compulsorily to re
ceive this worker's education? If 
not, what is the advantage of this 
education?

Shri L. N. Mlahra: There is no
element of compulsion; and the work
ers are expected to join thin train
ing- They will have better education 
and they will know their job better.

Shri Keshava: May I know how the 
•ost of this scheme is provided for? 
Is it by the Central Government or 
by the State Government or by some 
other bodies?

Shri Id. N. BOahra: There is a plan 
provision of Ra. 60 lakhs for this pur
pose and the Union Government will 
spend it
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U q g tn  in Industry

{Shri Run IrU n u  Gupta: 
Sbrt P. C.

Will the Minister of Labour and 
Employment be pleased to refer to 
the reply given to Unstarred Question 
No. 1453 on the 24th August, 1956 and 
state:

(a) whether Government have re
ceived the views of the employers for 
resolving the disputes in the banking 
industry;

(b) if so, what are their views; and

(c) what further steps have been 
taken or are proposed to be taken to 
resolve the disputes?

The Deputy Minister of Labour 
(Shri Abid A li): (a) Yes.

(b) The employers are of the view 
that a National Tribunal may be set 
up for settlement of the disputes.

(c) The question of the method to 
be adopted for the settlement of dis
pute is under consideration.

Shri Bam Krishan Gaptt: May I
know the main grounds ot dispute?

Shri Abid Ail: Emoluments and
other service conditions.

Shri S. M. Banerjee: May I know 
whether the employers have rejected 
bipartite or tripartite agreements? If 
so, what alternatives have been sug
gested by them to resolve disputes?

8hrt AMd A ll: The nature of the
demands was such that bipartite 
agreement was not possible. An 
indication is given in the main reply 
as to what is proposed to be done.

Shri 8. M. Banerjee: In reply to a 
previous question Hi* hon. Minister 
•aid that a tripartite conference was 
held oa the «th August, lt » »  which 
was of an exploratory nature. Key

I know whether any tripartita ocular- 
•nee ia likely to be heid along with
the representatives of the employees
and the employer?

The Minister of Labour and em 
ployment and Planning (Shri Naada):
I do not think any useful purpose 
will be served at this stage by having 
another conference. The differences 
between the parties were very wide 
and we are thinking of taking the 
next step ourselves.

Unemployed Graduate Engineers
+

' Shri Ram Krishan Gnpta: 
garter Iqbal Singh:
Shri A jit Singh Sarhadl:
Shri A. M. Tariq:- 
Shri Hem Banta:
Shri Ramakrisfcna Reddy: 
Shrimati Parrathl Kishnaa: 
Shri Waiter:

Will the Minister of Labour and 
Employment be pleased to state:

(a) whether it is a fact that the 
Employment Exchange in Delhi has 
on its live registers the names of 
about 200 Graduate Engineers who are 
still unemployed and are looking for 
gainful work;

(b) if so, the period for which 
these Graduates have remained regis
tered with the Exchange;

(c) the nature of steps taken to And 
employment for them; and

(d) how many of them have secur
ed 1st Class in their examinations?

The Deputy Minister of 
(Shri Abid A lt): (a) 202 engineering 
graduates were on the Live Register 
on the 25th November, 1988.

(b ) 95, for less than 4 months, 70, 
for 4 to 8 months, and 37, tor 8 to 12 
months.

(c) They are being sponsored 
against various vacanciw.

(d) 99.
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Shri I m  i f h t o i  Oagta: May I
to o m the period for which they had 
not been provided with work and 
whether their names are on the 
register with the Exchange?

Sluri AMd A ll: I have answered that 
in part (b), so far those who are on 
the live registers are concerned.

Blurt AJtt Singh Suhsdi: May 1 ask
if  the Government has considered any 
proposal to evolve a way where by 
there would be the earliest absorption 
o f  graduate-engineers and to give in
centive so that more people can go 
for engineering course?

Shri Abid Ali: Yes, Sir, the Com- 
merce an<j Industry Ministry has taken 
up this question already.

8 hri Hem Barua: May I know whe
ther it is a fact that out of these 202 
engineers, 11 have previous experience 
and one of them is trained in a 
foreign university and has an experi
ence of 22 years and they are ready 
to work anywhere in India on an 
emolument of Rs. 250—350? In the 
face of these things, bow is it that 
these highly qualified and experienc
ed people are being cold-storaged in 
the employment exchange live 
register?

Shri Abid Ali: Maybe, the available 
vacancies are not suitable to these 
candidates or those candidates may 
not be suitable for the vacancies 
which are available.

Shri Hem Banut: May 1 know whe
ther the Government has made any 
survey or assessment or is it just a 
reply to evade the situation?

The M iaisto o f U baar and Em
ployment and Planning (Shri Naada):
The position broadly is that over a 
period of the last five years, the num
ber of engineers in the live register 
has not increased at all. Therefore, 
it is clear that the situation has not 
been worsening. A  very large majo
rity are people who have freshly 
passed out. I find from the figures 
here that nearly half the number do 
not appear when they are asked to

turn up for interviews. T3iat means 
very soon they have obtained positions 
on their own. There may be a few 
cases where there may be some per
sonal factors.

Shrimati Benu Chakravartty: May
I know whether the Government is 
aware that this situation is arising in 
the case of most o f the university 
graduates and also whether it is pro
posed to plan out and give suggestions 
to the universities as to the exact type 
of engineers for which there is a 
shortage and for which the students 
should try to enter courses?

Shri Nanda: It is a very important 
part of man-power planning and we 
have been engaged in this. Something 
of this kind has already been done to 
some extent and more precise plan
ning is being attempted.

Shri Hem Banut: How many of
these engineers in the live register of 
the Delhi employment exchange have 
previous experience?

Shri Abid All: This particular in
formation is not available but I may 
submit that generally most of these 
candidates who are registered at the 
employment exchanges are believed 
to be otherwise employed. This regis
tration is for the purpose o f bettering 
their opportunities.

Dr. Melkote: Out of these how many 
are retired engineers?

Shri Abid Ali: It is presumed that
they reside in Delhi.

Mr. Speaker: No, no. Are there
retired engineers in this list?

Shri Nanda: That information is
not available at the moment.. . .  (In
terruptions.)

fW  . <TRT
^  I  f% W'Wto *pff *fr 

3ft w f t  3

^  f t  ^  vaftfon:
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m w  w?r »sPrt 3  «pt t  ^  
vrfvx  f r  jp r t  vrqf i^ ft- 
f&W# 5 ^ 5 1 1, !ft j»f w^rfsrvrlvfT 
<5TO[ f*RT ^  «fH- 1[JTPT
v ft  mff f*arr w  ?

: r̂t f 8f «ftt ^  T^frtwr 
f ,  fv=PFt vnr *r*ft w  ?rflf firm, 

w r  ?ft «ftfV t  i ^ 
Hf? irsfT f  ̂ n n :  % wit $  *w w&r 
| fV w r  af̂ ar «ft, ftnr %*rr Jf ^  
H *w w 4e |, ftRpft f ,
^  «rj?r x a ^ r  %,
qwm w^e VRnrf^rw *? 5 $  st $«[ •tth 
$% t. *TRr h h m #
fteft | i #  3PT?[ %

5 I fw m 7T 'n 'fT W ^
t  1

B tfifM i from  BMt rO M tu

- f
, ifln /  Shri S. C. Samanta:

\  Shri Snbodh Hansda:
Will the Prime Minister be pleased 

, to refer to the reply given to Starred 
Question No. 170 on the 6th August, 
19S0 and state:

(a) whether the influx of refugees 
from East Pakistan is still on the in
crease;

(b) how many have come since 
May, 1859; and

(c) whether any report as to how 
they are being rehabilitated by the 
West Bengal Government, has been 
received?

The Parliamentary Secretary to the 
M tnM w <rf External A itk in  (Shri 
J. N. Hasarika): (a ) and (b ). There 
has been a slight increase in the mig
ration o f persons from  East Pakistan. 
The figures are given in a statement 
placed on the Table o f the House. 
[See Appendix H, annexure No. 42.]

(e ) In accordance with the declared 
poller o f the Government o f India,

persons migrating to India since 1st 
April. 1968, are not eligible to , *oy  
rehabilitation assistance. In deserving 
cases, State Government* can give ad 
hoc assistance.

Shri S. C. Samanta: in the last
session we were informed that the 
refugees who came to India alleged 
some harassment to -them. May I 
know what sort of harassment has 
been reported by them which com
pelled them to come?

The Prime Minister and Minister 
of External Affairs (Shri Jawahartal
Nehrn): It is rather difficult to give
a precise answer to this question. 
Living conditions become hard and 
they do not get adequate help irom 
the police when they gel into diffi
culties. That type of thing has been 
happening. They are much less than 
they used to be.

Shri A. C. Guha: Has there been
any report that most of these families 
have been compelled to come because 
of lack of proper means of livelihood 
and lack of proper trade facilities?

Shri Jawaharlal Nehrn: It is very 
likely that people who have no means 
of livelihood, in the hope of better 
conditions, may come.

Shri Hem Barua: May I know
whether it is a fact that some of the 
refugees who have migrated from 
East Pakistan are facing unnecessary 
difficulties in the matter o f getting 
themselves registered as Indian citi
zens and if so, what steps have been 
taken by the Central Government? 
Has the Central Government advised 
the State Government* into which 
these people come to liberalise the 
attitude?

Shri Jawaharlal Nehrn: It is a
question which requires an enquiry 
but it has no relation to tills. There 
are certain rules governing this and I 
do not precisely remember what those 
rules are. Nobody wants to put diffi
culties in thair w ay but obviously the 
n iln  ahitnVI be o m y lM  with.
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. Shri Bern Barua: But some of the 
refugees from  East Pakistan in the 
Goalpara district o f Assam are facing 
these hurdle* and they have not suc- 
ceded in registering themselves as 
Indian citizens.

Shri Jawaharlal Nehru: If the
hon. Members gives particulars about 
some particular cases, they can be 
enquired into.

Us ntfip* wm . swm *Nt
JTRT *TRJ*T ftr argrt <J*f

srfrt funrT

tit?  srptsf ifrt
5PC®rrf̂ nrt % 

s^^rr «r*ft $ f $ *n *r$r j f  $ ?
O T  ^  W I W W  3ft Wft T̂RjW i
f o  *ro? sfor it,
it, 5ft W<uTl*fl m  f ,

«nft ^ric sta  srarwn n ff
t  ?

«ft w g i w w  : «rm hr 
% aft 5^*1  % *Tt 3f

^  TTPT? fw ^ K ? *r «rr t
its ntfw*» *m

fwrsre^ 1
^T4<i tftr

f«F W  ^tT WT ?T^T f ,  H % * <” F 
^(1 arhr 

faarr w  «rr «fk  gvr «rr %  
*rw r w K  3ft «rc
#  ^  1

’TTH : #T 'WH'fC %
srft ir -ft ârr $ fa?
*  f̂ rxr s ta  h w n t  | 1

Shri S. C. Samanta: May I know 
whether the figures given in t ie  state
ment include those who have steal
thily crossed the border?

Bhrt Bamanathsn ChettUr: May I
know. . . .

Mr. Speaker: The hon. Member
from Madras need not worry. I have 
called the next question.

Bia-gas Delegation from Hungary

+

*4M.

Shri S. C. Samanta:
Shri Snbodh Hanada: 
Shri K. C. MaJhJ:
Shri Ram Krfasiuui Qopta: 
Shri Padam Dev:
Shri Oza:

Will the Minister of Cotnmeroe tod ' 
Industry be pleased to state:

(a) whether it is a fact that a Bio
gas Delegation from Hungary visited 
India at the invitation of Government;

(b ) if so, the important points of 
discussions held with them; and

(c) whether they have submitted 
any report to Government?

t in  Deputy Minister at Commerce 
and Industry (Shri Satish Chandra):
(a) Yes, Sir.

(b) Utilisation o f Bagasse, agricul
tural and cattle wastages and sewage- 
for manufacture of fuel gas and 
organic manures.

(c) Yes, Sir.

8hri S. C. Samanta: May I know
when the Delegation came and how 
long did it remain in India.

Shri Satish Chandra: It remained in 
India from 14th August to 23rd Sep
tember.

Shri S. C. Samanta: May I know
whether Indian scientists accompanied 
it in its survey?

Shri Satish Chandra: There was a 
team of nine Indian experts and they 
had talks with the members of this 
Delegation. One of the accompanied 
the Delegation during its tour of the 
country.
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+
ShH S. C. Majhi:
Shri Sahodk B n sd * :

Will the Minister of Commerce and 
Industry be pleased to state:

(a) how many Industrial Estates 
out of the total target fixed therefor 
have been completed up-to-date; and

(b) whether the Industrial Estates 
to be set up in rural areas and in pilot 
community project areas have been 

-completed?
The Minister of Industry (Shri 

Manubhai Shah): (a) and (b). 100
Industrial Estates are proposed to be 
set up in the country during the 2nd 
Plan period, including 9 estates in the 
T*ilot Project Areas and 20 in the 
Community Development Blocks. Out 
of these 36 Estates have been com
pleted so far, including five estates in 
Pilot Project Areas and three in 
community Development Blocks. A 
list of Industrial Estates so far com
pleted is placed on the Table. [See 
Appendix II, annexure No. 43.1

19 more industrial estates are under 
construction and for 22 estates, land 
has been acquired and the tenders for 
construction of factory sheds have 
been issued. Five estates have yet to 
be accorded sanction.

All the sheds would be completed 
by the end of the Second Five Year 
Plan.

Shri K. C. Majhi: May I know how 
many of the industrial estates so far 
completed have been occupied?

Shri Mjumbhai Shah: Nearly 500
factories have occupied the sheds em
ploying about 9,900 workers and pro
ducing goods worth about Rs. 6 crores 
per annum.

Shri P u ip a U : May I know whe
ther the Government has enquired into 
the working at any o f these industrial 
estates; if so, whether the Govern
ment has come to know that hi many 
States the industrial estates at*  not

working property and they are not 
utilised? May I also know, If the 
answer is in the affirmative, what 
steps Government is taking to see that 
the industrial estates are fully utilis
ed?

Shri Maaebhal Shah: All the in
dustrial estates are being fully utilis
ed. I have personally seen most of 
the estates. Not only they are utilis
ed, there is such a heavy rush of de
mand for factory occupation that peo
ple are applying for more and more 
construction. There may be few cases 
here and there where there is a time- 
lag between an occupant having been 
allotted a shed and his not having 
occupied it with his machinery.

Shri Panigxahl: May I know whe
ther it is a fact that an Adviser of the 
Planning Commission—Shri Shiva-
raman, visited the State of Orissa and 
came to the conclusion that some of 
the industrial estates he visited did 
not work?

Shri Manubhai Shah: This particular 
Officer of the Planning Commission 
did visit Cuttack. His observation was 
not on the estate but on. what is 
called, the pilot project of the Orissa 
Government in which, looking to the 
peculiar circumstances of backward
ness of Orissa, they gave about 95 
per cent, of loan assistance or share 
capital assistance against 5 per cent, 
of participation by the entrepreneur. 
There can be two opinions. As far 89 
the Central Government is concerned, 
it is backing up the Orissa scheme.

Shri M. R. Kriahaa: May 1 know 
whether there was any representation 
from the industrial estates Hyderabad, 
regarding the high rents charged in 
these estates while the buslnees was 
very slack?

Shri M ianM al Shah: This is a com
plaint received from  many places, 
h it, ia the nature o f thfalg% it being 
a commercial eBterpriae w* ha** gat 
to  charge the rest from  the data a 
particular shad is allotted to a party.
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W« are, therefore, salting them to all 
up the sheds aa quickly as poeaitele 
so that the rent for idle period is 
minimised to the maximum possible 
extent.

Pandit J. P. jfyottahi: May 1 know 
how many industrial estates have 
been completed in Madhya Pradesh 
and what are the industries that are 
working in them?

Shri Manubhai Shah: That would
be, Sir, going into much greater de
tails; 1 can supply the information if 
separate notice is given.

Shrimati li* PalclumdJuul: The
hon. Minister was pleased to say that 
all the industrial estates have been 
occupied. Does he have information 
about Kalyani where much land and 
buildings yet lie unoccupied and the 
industrial estate there is working to 
no effect?

Shri Manabh&l Shah: As far as the
information from the States with the 
Central Government is concerned, 
Kalyani is not one of the estates which 
has been fully completed. The ori
ginal question put by the hon. Mem
ber was about the number of estates 
completed out of the target of 100. 
Those 36 estates of which Kalyani is 
one and of which I have placed a list 
on the Table have been completed 
and nearly 500 factory sheds have 
been occupied, but full completion of 
the estate® will take some time. Even 
in the estates which are completed it 
does not mean that they are y«t 
hundred per cent, complete; more 
and more sheds are being constructed.

-----  ̂ AMfrnW mVnwT

n w  • w r
M R  if f  * t  fwr fa  :

( v )  * *  fa s#  vrofhr
fwar?f fw r  nwr 

q5t vpit tV ;

f a « w  #  g r r f t  tft*tT *rr fw s r
«rfr #  vt ,qrr fhmw %
«N  if sriter fam  ;

(*r) ^ f  w  fa^ -fa* vfe - 
^rrwt *pt *rPTTT vr?rr « m ; * ffr

( * )  r r  v t  «r»i*r * *  j r

>rr* % * t r f i  $ ?

Vrf »Wt V ?WT Wfa* 
( « f t m m  w f t w t ) : ( * ) i t t T  ( * )  : 

rn  m *r ?pf
vnrtfm t h  %
f t  j>&T5T *TFmTt<T »T*T :—  

^  Td
<r*rr \ o
faprrt

*tpt *r? Y

mp*m— w?j; m m  -rtf . ?

(n ) ( * )  w f t ,  5 f ^  * t
sn iff rftx m sm ft smr mfs-
^rrfiff % in m r rft&nfww 
Mrti  fa $1*4 ̂ fe'TnpTT »T̂ t ■d-il'Tl
TSt 1

% faH  it*  flf trap d N w * t —
*fr «nr*r — *t
fatrr *nrr i <frfcrr#t *  * t  s*gr?rc 
faqr w  w w r  h
v*r faTta-*rr ^ht t  i 
TT #  w r fw  <TT-«T^fTT % *TTO[*I

f t  «^TT fa  1TRH T O R  H f» l^
* f i « n p f r  f t  « f t r  ^fnr

O T TC VT CTPT WTCfafT favr t  
WTOT >l?t | fa  ^  XKVTT W  *TT
3^ro wjft I

IfH R C , 1?HT -F?T 3|T |  fa

^ f m - f r w r  ^t=ft v fa y if W  ^
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w w r, see i  wt*it? faur «rr fa  trerfer 
v t  y<r v m

m d  Tmt * t  w s r a t f t ’ifrfnrrqT arrr 
% !T«mm«r 3w r sror i 
*r*ft  ̂ *ft
wptt^  firaTA*nrr «cr i

Same Boa. Members: Th e answer 
may be read in JSngliah also.

Mr. Speaker: The English version
may also be read.

Shri Sadat A ll Khan: (a) and (b ). 
Till the end of October this year, 
238 Indian pilgrims proceeded to 
Kailash and Mansarovar through the 
follow ing passes:

Almorm LipuPaM . 128
Darina Put *o
Kingxi Bingri Put 56

Garhwal felhi Past 39
ManaPaas 4

Tehri-GarhwaJ Jhelu Khaga pass 1

(c ) and (d ). Except for the general 
difficulties o f transport, rest house 
facilities and exacting search, no spe
cial difficulties were experienced by 
the pilgrim*.

However, in one case, that of Shri 
Braharo Chari Atam Chaitanaya, the 
pilgrim was subjected to harassment. 
The Government o f India have strong
ly  protested against the treatment 
meted out to him. As w ill be seen 
from the correspondence released in 
the Second White Paper, the 
Government o f India have drawn the 
attention o f the Chinese Government 
to the difficulties o f our Pilgrims and 
hope that the Chinese Government 
w ill pay due attention to the matter.

It may however be mentioned that 
tit* Chinese authorities in Lhasa warn
ed us in August, 1839 that in view  of 
the disturbed condition intending pil
grims should be discouraged to under- 
.ake pilgrimage this year. A il Chedc-

poats were therefore warned accord
ingly.

•ft 1HW ft#* : 9TVTT iff tfTT
% wamrr »wr ft? «mwr,

^  *Tf
*rf «fr tv  f t  ’etctpw farfa- 

ft  Hr 3rrr <n$ : n
HHVTT £ fV W
% f«RW >riT?for *r?t
arrt <n*r ?

(**
i  ftar «rr 5*^ * *  *St

f w f t  ^  1 *ft wtn ’t t
s* tp t  % fcr* ^  w

«jfw*r % 1

«ft >ww h **  3
ftparcr % if sfr ftprr
*ror *jt h  f̂t*T w z r r*  #  *15 t n w v r  
fa rn rrfc  fa v m ^ t r n f t g Hfrx  
%frr frswi wife vr ^ r c  fw r amniT 1
4 3fH5Tr r̂r̂ TT j  ff  ?*r w w w w  *  
v-jftTT Hnrrr ^  m  ^  w

vrN rf f t  ?

•ft «ww w ft fit . $*n
|firr ^  % * *  *tf ^ f t  HTfrr
*  v u rw <  anrro f , *ror «rtr

«TW TRT ?ft 5# ^  I

* 5  ntfw** : W  w vfh? 
?hfr jt? *nw *mj*T ^ f r  ^rrfr 
tiHW,3T, H'̂ wiTd1 ^  «ftr vreftsro % 

^ iTprorhR *ftr «ft«rr>ar 
vr Tt wtxtt | ^ 1T5 itri
| ftF *l^r JTjf v ror f  ^  ?
wr aw ^ f**T tr ^n»Tfsi 1?ww35T 
jp n t  ^ ^ ^ p r r t w h I t s r r n  

at w r  *rror w k  ’ ft 
"mwwOtc 4N ro tm w % f?p%
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t "  s*n "ft to t#  wwflr
t  ?

* « q r<wrm  * 3*  : w  *rr*r%
S flft WfJT Tjjf | | ^  ->fr ttjt ^ f̂ 7

*R*r 3ft *<rrrr fftr »TH?T t̂*T
*  n  *fTT?T <T$% 5TV «r, 3*T
% *rc | 1

Shri C. D. Pande: May 1 know
whether the Government i£ aware 
that, apart from the harassment, the 
pilgrims were not allowed to take 
medicines, binoculars and other things 
which are necessary lor them? Is it 
a fact that they were not allowed to 
exchange Indian currency as Indian 
currency was banned and purchases 
were only allowed to be done through 
Chinese dollars?

Shri Jawaharlal Nehru: The ques
tion of Indian currency, of course, 
has arisen all over Tibet. I do not 
thin*, at least we do not know, whe
ther any pilgrim suffered from that. 
What they have been suffering much 
from is the lack of accommodation 
and medical facilities. As for this 
gentleman, the Swami who has been 
referred to, who was harassed, he 
got into trouble specially because he 
carried some homoeopathic little 
phials which the Chinese thought 
were poison. Indeed, in the White 
Paper, hon. Member may see, they 
have protested that he was carrying 
poison.

HlftTTT *Tf TT*T : *TT
V f irersrH iptt ft. 

tnfrfii WTW d K  3TFT %
swr <rrr Tnwr ŵ ri T| *  ?

: T'T'Tr
i

«ft mmtm fag : w r

hth w p ft «n: «rr t̂ v m

^  ’srcvrr *rt Mt? % hxt 
*wr *nOnff ?nft 3 
srcrc *mrr | ^  «rorr | ?ft

ssmr r̂ 3  w r  
*n *  ?

•ft m n gvtw  * t*t
^  rf1 ifX q w  I  %ftR
*mrr $ tfrr

TO ^  Jr\X JTfTT fPF HP | 5f#r
wurr ^ 1 fhssRT *  wRptf *  fsi?r% ?ft 
t o  ^ k ^  tprc *  % ftj*
m  | 1

Hospital at Kanpur under the Em
ployees’ State Insurance Scheme

Sbri S. M. Baaerjee:
Shri Panlgrahi:

Will the Minister of Labour and 
Employment be pleased to refer to 
the reply given to Unstarred Question 
No. 1179 on the 20th August, 1959’ 
and state:

(a) whether the foundation-stone of 
the hospital to be established at 
Kanpur under the Employees’ State 
Insurance Scheme has been laid; and

(b) if not, the reasons therefor?

The Parliamentary Secretary to the 
Minister o f Labour and Employment 
and Planning (Shri L. N. Mtshra):
(a) No.

(b) The preliminaries have now 
been completed and construction is 
expected to start soon.

Shri S. M. Banerjee: On a previous 
occasion, in reply to a similar ques
tion, the hon. Deputy Minister said 
that plans and estimates had been 
finalised and that the construction 
was expected to start shortly. The 
only difference in the answer given 
now is, “shortly”  has been substituted 
by “soon” . I want to know whether 
the land has been acquired, the nature
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« f tha delay that is holding up this 
construction work and when the work 
is likely to start.

D m Minister of Labour and Employ
ment and Planning (Shri Nanda): I
was very recently at Kanpur myself, 
and I have seen the plot and also the 
plan. Everything is ready and I am 
informed that by February the con
struction will actually be started

Shri S. M. Banerjee: May I know 
the number of beds sanctioned for this 
hospital and whether the hospital will 
-ilso include beds for T.B. patients?

Shri L. N. Mishra: It is a 112 bed 
hospital. Most probably it will have 
facilities for maternity ward and T.B. 
alsu.

Dr. Melkote: Is it or is it not a fact 
that the construction of such hospitals 
in other States is lagging behind?

Shri L. N. MWura: The construction 
has not been very quick but every 
effort is being taken to expedite the 
construction.

Delhi Municipal Corporation Dele
gation's Visit to Moaeow

+
TShri Vajpayee:
I Skurl P. C. Boroouh:

•SM.  ̂ Shri A. K. Gopalan:
I Shri Vaau4evan Nair:

Shri Madh—udan Km :
Will the Prime Minister be pleased 

to state:
;a) whether Government’s attention 

has been drawn to statements made 
by members of the Delhi Municipal 
Corporation Delegation which recent
ly visited the U.S.S.R. and some other 
European countries that they were 
not treated properly by Indian diplo
matic officials in Moscow;

(b ) whether they have made any 
formal complaint in this regard; and

(c) the steps taken by Government 
in this regard?

The Parti ry Secretary to the
Minister of External Affairs (Shri 
Sadath All Khan): (a) Yes.

(b) Shri Sham Nath, one of the 
members of the Delegation drew the 
attention of the Prime Minister to 
this.

(c) The Government of India have 
enquired into the matter and learn 
that the facts are as follows:

The Ambassador of India in the 
U.S.S.R. received the Delegation at 
the airport on arrival, and also met 
them later at the Embassy. He ar
ranged a dinner for them on their 
return to Moscow from Leningrad and 
Sochi, but this had, unfortunately, to 
be cancelled as both the Ambassador 
and his wife were taken ill. The visit 
of the Delegation coincided with im
portant financial and economic ne
gotiations which were being carried 
on at that time with the Soviet Gov
ernment. These negotiations kept the 
Counsellor and the Commercial Secre
tary of the Embassy occupied and 
made it difficult for them to assist in 
looking after the Delegation as they 
would have liked.

: WT *T̂  f, IV 
firer % tit ffareT afafarnWgM
% vt ^  tft »r# f̂hirT
«Tf fUT f% # TVT VfT ?

«ft irwTfTwrw $3*  : w ir  *nawr
WTT TJTVT *  ?ft *  JF? fa  # *

w  ir vret t r - * t ft tftr ttu?
% TsfV j f  i inrr % *j«r *r
•Pfr fV tiff fstvnrr sr?Plf It, ^rr 

jft n f «ft fB{ *»PT wfatf tit 
«Ptf ftppppT | I

snt it* Tm ^ t  ft i m
* *  ’r r r  v l f  w r

ifT ^  wrf ?rm  i rft wir
**t xfu  i w  ^
yrfvsr | ft? ^nrr it q f* t f t  tflr
’JW tm ftH  I  fv  vnrflT v t  

rtar w*tr <m f t  i
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trmWt : f®rr fttar *Prm*r % 
f r m v  f  3*wt ^  

m r v  it f t f  m  fofrr $  fa  
*1 Hf<ti <sT *fPT«tTn JntTmtlT *TTm *  
SFŴ W *  fa*T ?TT$ «rr ZRT^R ^  ?

«fr WH ^ WIW $3*  : tft f t  5*T*f) 
j*5«r vrtft ^enntT (ft n f  f  1 ?fr *rro?; 
if '̂ ,i4>'l f̂ rsrr *ni trr ^xatfa ^  
f*TRi' VTTTt̂ P̂T ’tft d'Ck ?t t̂*T TO *if, 
*r*r *ftr i f *  5ft<r, s ttt srcn*r
%ftPRn* 1?t * f  i f t  5TfT f t  VTVtll M
% faqT «rr %ftr ^r% *  irn vn  *  %ftr '  
?n m  ??RT»r x t $  g  f*r
w ?  *  wtdt * , jpr% f t  *fr i « i m
sft ^ R T  wfr fa7*r % fmr ^ r  m  
*ft ^  f<y *P? ^ ( %faiT tnp P<+<»>n 
t o t  ffcft |, *n^fr f t  4  *i^t srmcTr
%fa*T STfTT *ffY 4T«RT *Tf «<fdl g I

tfnpr *rf r f^ i^nH  *t srf^ 1 1  ^ 3- 
| fa  ^T% f ^  fT  jprt q[5fr *ft2T #*Tp- 

1 *r»r?rFftifte*?rgT^T%'mr£ 
^  s ’Vt * r ffr  £ fa  sir ?iTf art *§h 
*rV? w f t  t ?  ^rwjft 1 arrfsrnrT *rk 

^*7^ srf f  if srff fa  vmr 5=rt*T 
3TT% t  IT? f W d  ffcft f  t fk  ^ T̂fft 
^rw^tt fa  ^gf *Tfpr 3»n^r
v&ft fa  5ft ?ft»T * fi  97 sttjt ^ p t
*  *  ift T̂itf I

Unauthorised Textile Powerlooms
*501. Shri Rameshwar T u t ii: Will 

the Minister of Commerce and Indus
try be pleased to state:

(a) whether any survey was made 
lor unauthorised textile power looms 
in the country; and

(b) if so, what further steps are 
being taken in the matter?

The Minister at Commerce (Shri
K a ira f* ): (a) and (b). The survey of 
unauthorised powerlooms is still in 
progress.

Shri Rameahwar Taatta: May 1
know if it is a fact that under the 
same root, by putting up mattrese par
titions, the bigger units are divided 
into smaller ones to save the payment 
of excise duty? If so, is it not a fact 
that this is an unhealthy competition 
between the textile looms and the 
handlootns and may I know whether 
Government are taking steps to res
trict this procedure?

Shri Kanango: The census of un
authorised powerlooms is designed 
to have full control over the situa
tion. When the census is completed^ 
we will have a knowledge as to how 
many looms are there and what is the 
number of looms in each establish
ment. After the census is completed, 
we will be in a position to judge the 
facts.

Shri Ramanathan Chettiar: May I
know how long will it take to get this 
survey completed?

Shri Kaawtgo: Some of the States 
have completed it and others are in 
the process of completing it. I hope 
in the course of a few months it will 
be completed.

Tmftur *n f w*rf . tot »r*t 
*r?rta*r Sf «nw >irrf £  fa  5 ^
fa?rt % »TRT farfjpr ^T%
'TTWT <T*T % *T*T VWWT WW feziT $  

<PR«r 9?r v t  5^  % sp-t

TT WTR ftrTT ft flVr W lfY
* 4 t  t  ’

^  r̂?r it  fw r
| 5r?t fa  um  ?t arw to t  J?r f t i  
qaRftiff f t  TOr ngi rfr <mr ?fhc q r ?r?t 

f«T  | 1

«fV njm w R if : ^ tto t  f^ r  
3r§t fa  xftx < tfW  f p f f  t t  r̂»r 
5t?n «rr ?ft w t v rr*r |  fa  %T9r 5ftfa»r 
^ *anr*«r f t  *Tf m fa  ^ fa t

» ^ t  f t  1 ?ft
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w r *i$f spft «rr v tf <iw  *iwt ^  
f t  *  ?

w w f t  1 * 5 7  <rr »fwr 
mcrrftsv m *  ^  T$r | nftr n f  aft 
-WWW ftRT W  «Tf %■ f**T %

f m  tot »rr t

«ft T ^ m  H n : v tz  g w  qr
fWH^rxrr 1

«ft « w * : v t i  % j  f*r 'TT £V
f&T f r n i^  1

< M n i  Training Institute (or 
laatractora

+
p Shri Ajit SiB|h Sarhadi:

*5*2. v Shri Ham Krishan Gupta:
[  Shri N. R. Moniswamy:

Will the Minister of La boar aad 
Employment be pleased to refer to 
the reply given to Starred Question 
No. 436 on the 14th August, 1959 and 
state:

(a) the location of the Central 
"Training Institute for Instructors;

(b) the nature of the training in
tended to be imparted and the 
method of recruitment; and

(c) whether a quota for training 
will be fixed for each State?

The Deputy Minister of Lahoar 
<Shri Abid A li): (a) Howrah
(Calcutta).

(b) Training is imparted in princi
ples and practice of Teaching, besides 
upgrading their skill in the trade 
•concerned.

Trainees are deputed by Govern
ment establishments and industrial 
•concerns. Remaining vacancies are 
Allotted to private candidates posses
sing Trade Certificates.

(c ) No.
ShH AJU Singh Sarhadi: May I

know whether it is a fact that 14

ton lgn  experts w ill be th* instruc
tors here tod , if so, m*y I know 
from what countries are they taken to 
help us in this Institute?

Shri Abid A il: 14 foreign experts 
are being sent from the Fund Organi
sation for the purpose that I have 
mentioned.

ShH A Jit Singh Sarhadi. From 
which countries are they coming?

ShH Ahld A li: They will be select
ed by the Fund Organisation. It
would be difficult for me to say at 
this stage from which countries they 
will be coming.

ShH A jit Singh Sarhadi: It has
been learnt that there will be accom
modation for 400 trainees. May I
know if there is any" prospect of
increasing this number in the insti
tute?

ShH Abid A li: Not in this insti
tute.

»frr *.#i ? 

wrfinr irrf* : 1

Manufacture o f Sugar Machinery
•503 ShH Anlradh Sinha: Will the 

Minister of Commerce and Industry
be pleased to state:

<a) the progress made so far in the 
manufacture of sugar machinery in 
the country;

(b) the amount of foreign exchange 
released during 1958-59 for import o f 
component parts for fabrication o f
sugar machinery;

(c) the total value o f sugar raachin- 
nery produced in the country during 
1998-39; and

(d) the extent to which it satisfies
the needs of the country?

The Minister e f la to tr y  (Shri 
Manmbhal Shah): (a) and (e). Consi
derable progress has been made ia 
the manufacture of sugar mill machi
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nery in the country. In terms of 
value, the production has increased 
from Rs. 32 lakhs in 1956 to Rs. 162 
lakhs in 1957 and Rs. 200 lakhs in
1958. In 1959, it might reach over 
Rs. 3 crores.

(b) Rs. 64-3 lakhs.
(d) It is expected that after 1961- 

62, by which time the existing manu
facturers are expected to achieve full 
production, the industry will be in a 
position to supply 14 complete sugar 
plants per annum. This will meet 
the needs of the country excepting 
in regard to Turbo-Alternators and 
mill engines.

Shri Anlrndh Stnha: May I know
the number and names of the firms 
which have been licensed for the 
manufacture of sugar machinery?

Shri Manabhai Shah: There are 
about 20 firms. If you will give me 
permission, I will read out those 
names.

Mr. Speaker: No, not necessary.

*nt>v.iftqsTvwr m ? 
m n atrfrr ?Tt 3rn% wft &tt far : 

(*r) «PTT | fa  Jf
*r*ir<rr | far^
eT*rf«r srrzr: ^

(^ r) w  ^  *ft 1 far stjht 
% f«rr ^fT ftp# t o  *rr?T 

i i f  *rr<r *t ft fr  £ ; sfhc 
(*r) f t , ?ft 5*  farr̂ T 3r 

«FT5T *FT faRTT £ ?

* trt»  «nft («#t *n jsn f *tt$ ) :

% ( n ) .  ^ r fa-^ T *rt it *  

«rr arren $ i

$  fa i 
fo s ft 3r $r *rr Sr f t  

■%< f  *Tffar 33? wrfc trwra % far* 
faW t »prr |  1
285 (Ai) L.S.D.—2.

f w f r  ?rT?#ir *?r zvF r %
fa rt ftfo ft jjjtt * t vhzr v?r fetrr to t 
$ 1 %«*it vszx *?rr% *rr xt* tftx
jftaRT ifr ^jjtc v f  grr £ » * *

3tt# sfr ?r*n w  1 1

mat vx
?nrraT tot |  far 

f a ^  sr^rc % *Pi■ ermzr^rr
5'nft «tYt  farcw ^ ^ irwR^rr

5fl|J : f  ̂  rft *̂TT

rpft #.%=t £̂far 5^^

^ tk t farrnr xgr |
m  fr̂ T^JT ?H ooo faqT
*m  | sjTf qrf? |
*5  ?tcooo I t  far wi$
r r  m~r % * r * r t  ^  w v f r  1

«ft WWTTW : WT f̂t
3ft fa?#t % srnrt vttx vrzti h 

T |t  |  ^Tfrr orrJT % f(£ jt?

« rrra r »nrr |  m f?r« fa^ ft %

v i f r  T̂f vi' î'Jii ?nrniT *nrr
I?

«ft 5TT5 : OTt f f^ T R

^  ^  Tgt t
^d^TiJ 5*̂ % tK 'iff r< )̂(5T *̂T r^T  ̂
w k  ?ft Sf̂ r t '  w ft I  I

Shri Joachim Alva: Government
controls the foreign exchange in re
gard to scooters; it controls even the 
number of units. I do not know the 
reason why they do not control the 
price o f the scooters, which is pretty 
high indeed.

Shri Mannbhal Shah: The price has 
also been more or less controlled. It 
is true that because the demand has



a8<7 Oral Answers DECEMBER 3, 1989 Oral Answers

outstripped the production there has 
been a little bit of imbalance in that. 
But, as soon as production increases, I 
think it will come down.

Shri S. A. Mehdi: In view of the
shortage trf these scooters, may I 
know whether the Government will 
allow more factories to produce it?

Shri Manubhai Shah: The difficul
ties of foreign exchange even with 
regard to the two factories have been 
enormous. So, it will not perhaps be 
appropriate, at the present moment, to 
increase those difficulties, till the indi
genous content of these scooters reach 
a high percentage.

vnf : «rt
ifr *Ft $rr ^  % *tt»t %
VH*rTT facTTOf *T7Vf “FT vfr Jptf 
rm  zntrm?

*rprrf

«rh Trrsrftn S stpt aif rft i
m  % tn^r ^ 7  *r>rr m r

$ or̂ ?fr ?r ■3F?r snw pr ^  wzm
*rnr sw *?r i
Shri Sonavane: What is the time

lag between the application for a 
scooter from a dealer and the supply 
o f that to that person?

Shri Mannbhai Shah: It depends
upon the different cities. In some 
cities like Delhi, as one hon. Member 
has rightly pointed out, the demand 
is excessively heavy, because a large 
number of Government officers and 
others are wanting to have this type 
o f scooters. In other cities the de
mand is not so heavy. So, it varies 
from place to place. But it is true 
teat nowadays it takes 3—6 months or 
■tore to have a scooter,

Shrlswtl Ha Palchoudhuri: in the
(statement it is mentioned:

"another scheme for the manu
facture o f Vespa Scooters has 
since been approved."

Will the same company that is now 
manufacturing scooters be allowed 
the manufacture of Vespa scooters or 
some other firm will be given this?

Shri Manubhai Shah: This licence
is given to another party.

Shri A. M. Tariq; May I know 
whether Government is aware of the 
fact that some scooter dealers are 
taking advances for booking much 
more than their quota? For instance, 
in Delhi a Arm has booked this year 
up to 400 scooters, when according to 
the quota they will get) only 300 
scooters. What action is taken to stop 
this kind of blackmarketing?

Shri Manubhai Shah: Last time
also I assured the hon. Member that 
instructions have been issued to the 
particular dealer not to charge or 
collect any advance for more than 
what he could supply. He might book 
ten per cent extra so that in case 
any party does not take delivery, the 
other parties are not debarred from 
getting delivery of that. But he will 
not be allowed to take advance for 
a very large number.

Civic Services in Refugee Colonies
+

, , , ,  f  Shri D. C. Sharma:
* Sbri Mohan Swarup:

Will the Minister of Rehabilitation 
and Minority Affairs be pleased to 
refer to the reply given to Starred 
Question No. 163 on the 6th August,
1959 and state:

(a) the latest position in regard to 
the proposal for the transfer of the 
civic services in the displaced persons' 
colonies in Delhi to the Delhi Munici
pal Corporation; and

(b) the decision since taken in 
respect of the Defence Colony?

The Deputy Minister of Rehabili
tation (Shri P. S. Naakar): (a)
Sanction for the payment o f Rs. 2Q 8& 
lacs to the Delhi Municipal Corpora
tion for the maintenance and improve
ment o f civic aervioes ia the dis
placed persons’ colonies in Delhi ha*
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since been issued. According to the 
agreement the services will not be 
taken over by the Corporation.

(b) Proposals in the matter are still 
awaited from the Delhi Municipal 
Corporation. The water supply and 
sewerage systems in the colony are 
however already under the control of 
the Corporation.

Shri D. C. Sharma: What are the
subjects that are going to be trans
ferred to the Delhi Municipal Corpo
ration, so far as civic amenities are 
concerned, when, as stated in the 
reply, water supply and sewerage 
systems are already under their con
trol?

8hri P. S. Naskar: The entire con
trol of the civic amenities like sewer
age, water supply, roads and the rest.

Shri D. C. Sharma: May I know
whether the Ministry has made any 
ad hoc grant to the Delhi Corpora
tion, or is the Ministry going to give 
a recurring grant for the maintenance 
of those amenities?

Shri P. S. Naskar: As I have
stated in my original answer, the 
payment to be made to the Delhi 
Municipal Corporation will be 
Rs. 20.88 lakhs.

Shri D. C. Sharma: May I know
whether this will apply to un
developed colonies or only developed 
colonies of the refugees? If this 
applies only to the developed colonies, 
what will be the state of affairs, so 
far as the undeveloped colonies are 
concerned?

Shri P. S. Naskar: The position is 
this. In certain colonies, according to 
the Corporation, the civic amenities 
were not up to the standard. So, they 
informed the Ministry that if the 
civic amenities are brought in 
those colonies up to the 
standard, then the Corporation 
will take over the maintenance of 
civic amenities. So, this amount is 
being given to the Corporation for 
bringing the civic amenities up to the

standard prescribed by the Corpora
tion.

Shri AJit Singh Sarbadi: May I
know the number of developed 
colonies that are still to be given over 
to the Delhi Administration, and the 
amount that would be given for im
proving the amenties there?

8hrl P. S. Naskar: It ia Rs. 20
lakhs.

Shri Vajpayee: May I know whe
ther this amount will be paid in instal
ment or in a lump sum?

Shri P. S. Naskar: It will be paid
in three equal instalments at an 
interval of four months from the 
date of payment of the first instal
ment.

Motor Parte
+

f Shrimati Maflda Alined:
\  Shri N. M. Deb:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether it is a fact that nego
tiations have been finalised with a 
Welsh firm for manufacturing Motor 
parts in India; and

(b) if so, the details thereof?

The Minister of Industry (Shri 
Manabhai Shah): (a), and (b). It is
not clear which particular negotia
tions the Hon’ble Member has in 
mind. So far as Government are 
aware, a firm in Madras has recently 
entered into a technical collaboration 
agreement with a Welsh firm for the 
manufacture of Tie Rod Ends for 
automobiles.

f'T

*  3 *  fatfT *5pT 5TIf £,
ire #

w k w  wTfir *r t
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s 9V { i t  
iftetf *ftr % f^w f vr sr*T?r |
v f  ^  ^nr?ff % '3 o—vsx. «ntf? ?rv 
f ftrfaWT jfffe a  qj«T *JTT f , v i  q v  

*mwf 5r * « - * *  «mfe sn?
^  f  1 sr$t w* ir t f r v
■ft m^$v & j f f rw
?mr 3  *j?r mf r 11  ^  \ $.v^ Jf
'iW4>i T̂t R̂TTTT  ̂ VCtV <FI *H VFT
W -? ^  *rt*  srr f t  mrr fc i fa r t ft  
gmrt tnfi- t t  *x%t. Ir
vr<rrcr ^?rr 'T»6rt $ 1 s w

3TT X$t | f«P «*TT ?t »TRT *t
m u  ZGrfwrft f**?v>jr v t  ftrcrm  f> 
flr̂ rrr | *p*t qr< faq-r csrf̂  1

Shri Joachim Alva: We have four 
firms here and now for nearly 10 to 
12 years they are engaged in produc
tion of motor parts. At the same time, 
we find we have to import 70 to 80 
per cent of the component parts from 
outside. I want to know why we are 
importing those parts from foreign 
manufacturers, when we can very 
well manufacture them here. The 
Ministry should have been more vigi
lant in the matter.

Shri Manubhai Shah: I was only
referring to the parts which the hon. 
Lady Member mentioned. If the 
whole question has again to be gone 
into, I may assure the House that all 
steps have been taken and the indige
nous content is progressing quite 
satisfactorily. Further steps will be 
taken as soon as the report of the 
committee is available.

Trade Marks

•54S. Shri Kumbbar: Will the
Minister of Commerce and Indwrtry
be pleased to state:

(a) whether it has come to the 
notice of Government that the names 
and photos of Indian God* and Godd- 
esses and national leaders are used 
on business tables;

(b) whether these business label*— 
Trade Marks—were registered by
Government; and

(c) whether a business label such 
as “Gandhi Sarap” or “Gandhi Blri” 
can be registered?

The Minister of Commerce (Shri 
Kaaimco): (8) Yes, Sir.

(b) Yes, Sir, except the names and 
piotorial representations of Mahatma 
Gandhi and the Prime Minister of 
India.

(c) No, Sir.

Shri Kumbbar: May I know whe
ther the Government has found the 
pictorial business label o f P. Nehru 
Pati manufactured in Bttharas?

Shri Kanungo: They are not
registered. Un-registered marks are 
not controlled under any law.

Mr. Speaker: The Question-hour
is over.

WRITTEN ANSWERS TO 
QUESTIONS

Buildings for Indian Bureau of 
Mines at Nagpur

*506. ShH T. B. Vittai Rao: Will
the Minister of Works, Housing and 
Supply be pleased to state:

(a) whether the construction of 
buildings at Nagpur to house the 
laboratories of Indian Bureau of 
Mines at present in Calcutta has been
completed;

(b) if so, when the Bureau will be 
shifted to Nagpur; and

(c) the total amount spent so far 
for the construction of these build
ings?

The Deputy Minister of Wart*, 
Housing and Supply (ShH Aail K. 
Chanda): (a) and (b). The labora
tory o f the Indian Bureau of lllnaa 
is located in Delhi and not ft* 
Calcutta.
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The Bureau has already been shift
ed to Nagpur excepting the workshop 
and Stores Divisions from Calcutta 
and Laboratory Division from Delhi, 
for which new construction is in pro
gress. These will also be shifted in 
about 4 months' time according to a 
phased programme depending upon 
the completion of different portions of 
the new construction.

(c) Expenditure incurred upto 
October, 1959 on the new construc
tions is Ks. 5,81,081.
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Import Policy far Art Silk
fShri M. B. Thakore:

•510.  ̂ Shri Oxa:
 ̂ Shri K. U. Pannar:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether it is a fact that im
port policy for art silk for the actual 
users is not announced simultaneously 
with other items while announcing 
the import policy and is announced 
separately and that too after a lapse 
of time; and

(b) whether it is not advisable to 
announce the import policy for Art 
Silk for actual users simultaneously 
with other items?

The Minister of Commerce (Shri 
Kanungo): (a) and (b). Yes, Sir.

The import policy for art silk yarn 
for the period October 1959-March 
1960 has been announced in the cur
rent Red Book. The basis of licensing 
to actual users is under consideration 
with reference to various factors such 
as toca] availability, availability from 
free resources and availability against 
rupee payments.

It is hoped to announce the basis ot 
licensing for actual users shortly.

Cable Building Factory in Kerala
*511. Shri Kodiyan: Will the Minis- 

of Commerce and Industry be pleased 
to state at what stage is at present 
the proposal to start cable building 
factory at Thripponithura in Kerala?
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The Minister of Industry (Shri 
Manabhai Shah): A licence was grant
ed on 27th June, 1957, to Messrs. 
Traco Enterprises Private Limited, 
Ernakulam, under the Industries 
(Development and Regulation) Act, 
1951, for the establishment of a new 
industrial undertaking at Thripuni- 
thura Village, Ernakulam District, 
Kerala State for the manufacture of 
VIR cables. A technical collabora
tion agreement between the firm and 
the Furukawa Electric Company of 
Japan was approved by Government 
in June, 1958 and approval for the 
issue of Capital of Rs. 40 lakhs in
cluding Rs. 18 lakhs to the foreign 
collaborator was communicated in 
Octobcr, 1958; Rs. 10 lakhs invest
ment has also been proposed by the 
Government of Kerala. The firm 
have been given an extension uptil 
June, 1900 for taking effective steps 
and to establish the now undertaking 
within this period. They have also 
been advised that no further exten
sion will be granted

Indian Consul General at Lhasa

C Dr. Ram Subhag Sinjfh:
*512. Shri Surendra Mahanty:

Shri Rameshwar Tantla:
Will the Prime Minister be pleased 

to state whether it is a fact that the 
Chinese soldiers had opened the dip
lomatic bags of the Indian Consul 
General at Lhasa while he was on 
his way to Yatung despite the fact 
that they knew his identity?

The Parliamentary Secretary to the 
Minister of External Affairs (Shri
Sadath All Khan): No Sir. This is not 
a fact.

Blue-Water Gas Making Plant
•513. Shrimati Ila Paichoudhari:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether it is a fact that a plant 
lor producing blue-water gas for the 
Heavy Electricals Limited as also for 
domestic purposes is to be set up at 
Bhopal;

(b) if so, its capacity;
(c) the approximate expenditure to 

be incurred thereon; and
(d) when is the plant likely to be 

ready?
The Minister of Industry . (Shri 

Manubhai Shah): (a) to (d). Heavy 
Electricals Limited, Bhopal are set
ting up a plant at Bhopal for the 
manufacture of blue-water gas for 
their own purposes; the plant will 
comprise two units having a capacity 
of not less than 800,000 cubic feet per 
day of 475 British Thermal Unit gas; 
the value of the contract is Rs. 10-67 
lakhs and the plant is expected to be 
ready by December, I960,

Sindri Fertilizers Factory
*514. Shri Aurobindo Ghosal: Will 

the I'ini'fter of Commerce and Indus
try be pleased to state:

(a) whether it is a fact that the 
commissioning of the expansion 
piants completed in October, 1958 in 
the Sindri Fertilizer Factory was de
layed; and

(M if so, the reasons therefor?
The Deputy Minister of Commerce 

and Industry (Shri Satish Chandra):
(a) Yes. Sir.

(b) Delay was caused by the fact 
that the coke oven gas which was to 
be fed into the expansion plant was 
discovered to have too high a naph
thalene content and arrangements 
had to bp made to reduce it before 
the plant could be commissioned.

Radio Broadcasts on Agriculture
*515, Shri Bishwanatta Roy: Will 

the Minister of Information and 
Broadcasting be pleased to state whe
ther any scheme is under considera
tion of the Government for populari
sing improved methods ot cultivation 
on scientific lines among the agricul
turists through radio broadcasts?

The Minister ot Iafoim ttoa and 
Broadcasting (Dr. K«akar): A
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countrywide scheme of Radio 
Rural Forums was launched by the 
All India Radio on 17th November, 
1959. Under this scheme special 
programmes on various aspects of 
rural life and problems with special 
emphasis on improved agricultural 
and animal husbandry practices will 
be broadcast at a fixed time every 
Tuesday evening. To begin with 864 
Radio Rural Forums or clubs each 
consisting of 15 to 20 persons have 
been formed mainly in the Commun
ity Development Blocks in the vari
ous States. The villagers constitut
ing the forums will listen to the 
broadcasts through community re
ceivers and will have discussions 
among themselves on the subject of 
broadcasts. The results of the dis
cussions and questions and other 
points raised during the discussions 
at the Forum will then be forwarded 
to the nearest A.I.R. Station, which 
will contact the Departments con
cerned and broadcast replies or clari
fications in the subsequent week's 
broadcast. Thus the broadcasts will 
serve the purpose of stimulating dis
cussions as well as answering indivi
dual or general queries and advising 
upon local difficulties. In this way it 
is hoped that the scheme will help to 
popularise improved methods of cul
tivation on scientific lines among 
the agriculturists.

Study Team on Building Technique

.. . . .  f  Shri S. A. Mehdi:
\  Shri AJIt Singh Sarhadi:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether a study team has been 
sent to Japan, Italy and U.S.A. to 
study the technique of factory build
ings lay-out and construction;

(b) if so, who is bearing the cost of 
this trip; and

(c) what is the total amount sanc
tioned for this delegation?

The Minister of Industry (Shri 
Manubha) 8hah>: (a) Yes, Sir.

(b) The cost will be borne by the 
Technical Cooperation Mission of the 
Government of the U.S.A., except for 
the local costs which will be met by 
the National Productivity Council.

(c) The question of sanctioning any 
amount by the Government of India 
for this specific purpose, does not 
arise.

Kothagudium Power Houses
*517. Shri Madhusudan Rao: Will

the Minister of Labour and Employ
ment be pleased to refer to the reply 
given to Short Notice Question No. 13 
on the 7th September, 1959 and state:

(a) whether Government have de
puted an officer to enquire into the 
affairs of Kothagudium Power 
Houses; and

(b) if so, what are his findings?
The Deputy Minister of Labour

(Shri Abid Ali): (a) An officer was 
deputed to enquire into certain com
plaints made by one of the Unions 
functioning in the Singareni Collier
ies.

(b) His final report is awaited.

International Maritime Consultative 
Organisation

*518. Shri Arjun Singh Bhadauria: 
Will the Prime Minister be pleased 
to state:

(a) whether it is a fact that India’s 
vote was suspended in the Maritime 
Body of the United Nations (IMCO) 
this year; and

(b) if so, what is the exact position 
now?

The Deputy Minister of External 
Affairs (Shrimati Lakshmi Menon):
(a) At the first session of the Assem
bly of the Inter-Governmental Mari
time Consultative Organisation in 
January 1959, the Indian representa
tive was permitted to participate in 
the proceedings of the Assembly 
without the right to vote, pending the 
circulation among the members of
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HfCO of India's Instrument of Ac
ceptance of the Convention.

(b) The matter has been taken up 
in the United Nations General As
sembly, where the Sixth Committee 
has passed a resolution by 65 votes 
to one with one abstention, request
ing the Secretary-General to inform 
IMCO that the Indian declaration 
contained in their Instrument of Ac
ceptance was a declaration of policy 
and not a reservation. The resolution 
expressed the hope that, in the light 
of this, an appropriate solution to re
gularise the position of India may be 
reached at an early date by the IMCO 
Assembly. After this resolution is 
passed by the plenary session of the 
General Assembly, it will be consi
dered at the next meeting of IMCO.

Firing by Pakistanis

*519. Shri P. C. Borooah: Will the 
Prime Minister be pleased to state:

(a) whether twelve Pakistanis 
crossed the cease-fire line near Deva 
on the 29th September, 1959:

(b) whether they fired on the 
Indians there;

<c) if so, the details of the incident; 
and

(d) the action taken in the matter?
The Parliamentary Secretary to the 

Minister of External Affairs (Shri 
Sadath Ali Khan): (a) to (c). On
September 29, 1959 at 0700 hrs. two 
Pakistan-occupied Kashmir troops 
clad in khaki uniforms along with ten 
other Pakistan-occupied Kashmir 
persons came across the cease-fire 
line into our area and forcibly took 
away two bullocks belonging to a 
villager of Deva who was ploughing 
his land. On being chased by our 
civilians and subsequently by our 
patrol, they opened fire and managed 
to escape.

(d ) A cease-fire violation complaint 
was lodged with the U.N. Chief Mili
tary Observer who after investiga
tions has held that the cass does not 
justify a violation.

Indian Delegation to Cairo Film 
Festival

*52®. Dr. Samantsiniuur: Will tha 
Minister of Information and Broad
casting be pleased to state:

(a) whether the Film Federation at 
India has lodged a protest with the 
Government on the question of selec
tion of films for the ensuing Cairo 
Film Festival;

(b) which are the films finally 
selected for the said festival;

(c) if so, the basis on which the 
films have been selected; and

(d) if the answer to part (c) above 
be in the negative, when '  the final 
selection would be made and on what 
basis?

The Minister of Information and 
Broadcasting (Dr. Keskar): <a) to
(d). Generally the Film Federation 
of India is asked to suggest a panel of 
names for selection of suitable films 
for festivals. However, m this case 
as the Federation’s recommendations 
did not arrive in time, in spite of 
letters and repeated reminders, a 
provisional list was drawn up so that 
if no definite panel of films is re
ceived, some suitable films could be 
sent to the festival. The Federation 
people took exception to this proce
dure and have now sent their recom
mendations which are being consi
dered in consultation with the Indian 
Embassy in Cairo. The step taken of 
preparing an advance list was how
ever inevitable as we did not want to 
be too late for the Festival in case of 
non-receipt of names from the Fede
ration.

The final selection is taking plsce 
in consultation with the Embassy and 
will be published after a decision is 
taken. Films are selected keeping in 
view the technical standard, the suit
ability of its theme and also its suit
ability for the country in which it Is 
going to be shown.
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Price of Yarn
*521. Sferl K. 8. Ramaswamy: Will 

the Minister of Commerce and Indus
try be pleased to state:

(a) whether the price of yam has 
gone up recently; and

(b) if so, the steps taken by the 
Government to supply yarn to hand
loom weavers at reasonable prices?

The Minister of Commerce (Shri 
Kanongo): (a) Yes, Sir.

(b) An important step taken to en
sure adequate supply of yam to the 
handloom industry at economic pric
es is the encouragement given for the 
establishment of cooperative spinning 
mills the production of which will be 
available to the handloom weavers 
who will be members of the coopera
tive.

Automatic Textile Looms

*522. Shri Achar: Will the Minister 
of Commerce and Industry be pleas
ed to state:

(a) whether any of the British 
firms such as the British Northrop 
Limited, have approached Govern
ment for licences to produce automa
tic textile looms;

(b) if so, whether Go\’ernment havp 
decided the question of granting such 
licences; and

(c) if so, on what terms?

The Minister of Industry (Shri 
Manubhai Shah): (a) to (c). No.
British firm has directly ap
proached Government for licence to 
manufacture automatic looms. One 
Indian firm namely, M/s Central India 
Machinery Manufacturing Company, 
Gwalior, who are already engaged in 
the production of automatic looms, 
submitted a proposal to Government 
for entering into a technical collabor
ation agreement with Mjs British 
Northrop Ltd., U.K., for the manufac
ture of Northrop type of automatic 
looms. Tile proposal for collabora
tion provides for the following ser

vice* to be rendered by the U.K. firm, 
in return for a lumpsum payment 
and royalty:—

(i) M/s Northrop giving an ex
clusive right to the Indian 
Company to manufacture 
and sell Northrop type of 
automatic looms; and

(ii) Technical assistance to the 
Indian Company for the 
manufacture of the Northrop 
type of looms as well as for 
improving the standard and 
quality of the automatic 
looms now manufactured by 
the Indian Company on their 
own.

The collaboration proposal is under 
consideration of Government.

U.N. Disarmament Commission

*523. Shri Kasiiwaf: Will the Prime 
Minister be pleased to state whether 
India and Yugoslavia have tabled a 
draft resolution in the U.N. General 
Assembly that the Disarmament Com
mission should continue to be com
posed of all 82 members of the United 
Nations?

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath All Khan):Yes, Sir. India and 
Yugoslavia jointly sponsored a resolu
tion. which was passed unanimously 
in the General Assembly on 19-11-159, 
by which the Disarmament Commis
sion shall continue to be composed of 
all members of the U.N.

Rent Arrears in Delhi

*524. Shri Ram Krishan Gupta: Will 
the Minister of Rehabilitation and 
Minority Affairs be pleased to state:

(a) whether it is a fact that a huge 
amount of rent arrears is outstanding 
against refugee stall holders and 
other allottees of pool and noa-pool 
properties in Delhi;

fb) if so, the approximate amount 
to be realised; and
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(c) the nature of steps taken or pro
posed to be taken to realise it?

Tbe Deputy Minister of Rehabilita
tion (Shri P. S. Naskar): (a). Yes. 
This Ministry, however, is not con
cerned with non-pool properties.

(b). About Rs. 3-15 crores on ac
count of pool properties.

(c). (i) Strengthening the machinery 
for recovery, (ii) employment of coer
cive measures, (iii) allowing recovery 
in instalments or by association of 
claims of others in order to make it 
easier for the defaulters to pay the 
arrears, and (iv) constant vigilance to 
prevent arrears from increasing.

Second Industrial Estate In Delhi

Central Labour Institute

*5W.

*525.

'  Sardar Iqbal Singh:
Shri Rani Krishan Gupta: 
Shri A. M. Tarlq:
Shri Ajit Singh Sarhadi: 
Shri Praxnathanath 

Banerjee:t

Will the Minister of Commerce and
Industry be pleased to refer to the 
reply given to Unstarred Question No. 
590 on the 11th August, 1959 and 
state:

(a) whether Government have de
cided to set up a Second Industrial 
Estate across Jumna in Delhi;

(b) if so, the details of the scheme; 
and

(c) the nature of steps taken so far 
in this regard?

The Minister of Industry (Shri 
Manubhai Shah): (a) to (c). Govern
ment have not decided to set up ano
ther Industrial Estate in Delhi. It is 
understood that the Delhi Administ
ration have under examination a 
scheme of putting up another Jndus- 
t->l Estate but the scheme has not 
y^t been received by Government of 
India.

{

Shri Subodh Hanada: 
Shri S. C. Samauta: 
Shri R. C. Majhi:

Will the Minister of Labour and 
Employment be pleased to state:

(a) whether the construction of 
building for the Central Labour In
stitute, Bombay, has started; and

(b) if so, the progress made up-to- 
date?

The Deputy Minister of Labour 
(Shri Abid Ali): (a). Not yet.

(b). Does not arise.

Machinery Manufacturers Corpora
tion, Calcutta

*527. f Sbrl s - C. Samanta:
Shri Subodh Hansda:

Will the Minister of Commerce and 
Industry be pleased to refer lo the 
reply given to Starred Question No. 
748 on the 24th August, 1959 and state 
whether any settlement between the 
workers and the management of the 
Machinery Manufacturers Corpora
tion, Calcutta, has since been made?

The Minister of Industry (Shri 
Manubhai Shah): The situation that 
arose on account of the strike by the 
workers of the Machinery Manufactu
rers Corporation was discussed be
tween the management and the re
presentatives of the workers, and a 
settlement was reached between the 
parties in pursuance of which the 
strike was called off with effect from 
the 22nd October, 1959.
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Textile Industry in U.P.

*529. Shri Ajit Singh Sarhadi; Will 
the Minister of Commerce and Indus
try be pleased to refer to the reply 
given to Starred Question No. 479 on 
the 14th August, 1953 regarding the 
representation made by the U.P. Cot
ton Textile Mill Owners’ Committee 
a^k'iig for certain concessions to the 
cotton textile industry in U. P. and 
state the nature of decision since 
taken thereon by Government?

The Minister of Commerce (Shri
Kanung’o): A statement is laid on the 
Table of the House. [See Appendix 
II; annexure No. 441.

Goa
J  Shri Shree Narayan Das:
^ Shri Itibhuti Mishra:

Vuji the Prime Minister be pleased 
to state:

(a) whether Government have re
viewed the working and effect of 
their policy of economic and other 
restrictions applied to Goa;

(b) if so, the results of such re
view;

(c) whether the question of with
drawing and liberalising any of them 
has been considered; and

(d) if so, the decision taken or pro
posed to be taken in this regard?

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath All Khan): (a) to (d). Gov
ernment have had under close and 
constant watch the results ot their

policy, both economic and political, in 
regard to the Portuguese possessions 
in India. It is not proposed to make 
any changes in the existing policy, at 
least for the present.

Port Development for Export of Iron
Ore

’ 531. Shri Panigrahi:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether from 1958 and 1959 
the ports of Cuddalore, Cochin, 
Mangalore, Hanspur, Belikens, Karwal* 
and Krishnapattam have been made 
operative for Iron ore alone by State 
Trading Corporation;

(b) whether State Trading Corpo
ration have got sanction for Rs. 300 
crores to develop these seven ports; 
and

(c) if so, the reasons for excluding 
Paradip port in Orissa?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) Yes, Sir, except Krishnapataro 

and Hanspur.

(b). No, Sir.

(cl. Paradip port is not excluded 
for purposes of export of iron ore.

Evacuee Deposits

*532. Shri D. C. Sharma: With the 
Minister of Rehabilitation and Mino
rity Affairs be pleased to refer to the 
reply given to Starred Question No. 
617 on the 20th August, 1959 and state 
the further progress made in regard 
to the transfer of evacuee deposits in 
Criminal Courts between India and 
Pakistan?

The Deputy Minister o f Rehabilita
tion (Shri P. S. Naskar): There hat 
been no further progress.
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Sail way ChocmUb  l«r AeendtM  
Photographers

*533. Shri Rameshwu T&ntia: Will 
the Minister of Information and
Broadcasting be pleased to state:

(a) whether it is a fact that press 
photographers holding accredition 
cards are denied railway concession 
which is enjoyed by accredited cor
respondents; and

(b) if so, the reasons therefor?

Tile Minister of Information and 
Broadcasting (Dr. Keskar): (a) and
(b). Railway concession is at present 
.available to accredited Press Cor
respondents. The rules for accredita
tion of Press Photographers have re
cently been finalised and, as soon as 
they are enforced, the question of 
extending the concession to accredited 
photographers will be taken up with 
the Railway Board.

Sagar Darshan Tatra
fShrl Aurobindo Ghosal:
I Shri Vajpayee:

•534. J Shri U. L. PatU:
j Shri K. U. Parmar:
I Shri P. R. Patel:

Will the Prime Minister be pleased 
to state:

(a) what is the amount of foreign 
exchange granted to those who went 
abroad in "Sagar Darshan Yatra” 
sponsored by the A.I.C.C. Youth 
Department; and

(b) whether the passports given to 
them were granted on individual 
merits?

The Parliamentary Secretary to the 
M hiidw of External Affairs (Shri 
fltHhth Alt Khan): (a) The individual 
participants were not granted any
thing more than the normal allow
ance of Rs. 75 per head. The spon
sors were, however, granted an addi
tional Rs. 12,000 in foreign exchange 
to cover the cost of transport and 
other miscellaneous expenses in the 
foreign countries visited.

(b) The participants applied for 
passports individually in the normal 
way, but as the entire party was to 
travel in a single chartered vessel in 
which they were also to return to 
India, Government authorised the 
issue, to the participants, o f passports 
restricted to Ceylon, Singapore and 
Malaya.

Paper Mills at Rajahmondry
*535. Shri Madhtxsudan Rao: Will

the Minister of Commerce and Indus
try be pleased to refer to the reply 
given to Starred Question No. 8 on 
the 3rd August, 1959 and state:

(a) whether Government have
since procured the services of experts
from the German Democratic Republic 
for an on-the-spot study of the plans 
for Andhra Paper Mills at Rajah- 
mundry; and

(b) if so, what are the recommen
dations of the experts in this regard?

The Minister bf Industry (Shri
Mannbhai Shah): (a) and (b). No,
Sir. As reported the State Govern
ment is finalising negotiations with 
French and/or Japanese suppliers of 
machinery as East German prices
were rather high.

Houses for Workers
*536. Shri S. M. Banerjee: Will the 

Minister of Works, Housing and Sup
ply be pleased to state:

(a) whether there is any proposal 
to enact legislation compelling 
employers to build houses for their 
workers; and

(b) if so, whether a final decision 
to this effect was taken at the Con
ference of the Housing Ministers?

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K. 
Chanda): (a) and (b). The matter o f 
enacting suitable legislation for com
pelling industrial employers to build 
houses for their workers was last 
discussed at the 4th Housing Minis
ters’ Conference held at Hyderabad
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from the Sth to the 7th November, 
1999, which recommended as follows:

'"The Conference notes with regret 
that notwithstanding the 
liberalisations made in the 
Scheme last year, there has 
not been an appreciable 
Improvement in the employers' 
sector to build houses for the 
workers. The seriousness of 
the problem, therefore, p re
sists and it is necessary to 
consider specific measures,
including legislative compul
sion, to meet the situation. 
The Conference also recom
mends that the matter may 
be considered in all its aspects 
by the Government of India, 
in consultation with the State 
Governments and representa
tives of the All India organi
sations of industrial employers 
and workers to formulate 
concrete proposals in this
regard.”

Th* recommendation is under the 
consideration of Government.

{/.Sr. Broadcasts from A.LB.
*537. Shrimati 11a Palchoadhuri:

Will the Minister of Information and 
Broadcasting be pleased to state:

Ca) whether there is any arrange
ment between the Government of 
India and the United Nations for 
relaying U.N. broadcasts from the All 
India Radio; and

(b) if so, the details thereof?
The Minister for Information and 

Broadcasting (Dr. Kesk&r): (a) and
(b). There ia no direct relay of U.N. 
programmes, but some programmes 
received by radio link or in the form 
of recordings from the United Nations 
Radio are broadcast periodically from 
Delhi, Calcutta, Bombay and Madras 
Stations of All India Radio and 
Telayed also by other interested 
stations. All India Radio also pro
duces and broadcasts weekly features 
and short documentaries in Hindi 
based upon scripts received from the 
U.N. Radio.

President Eisenhower’s Visit to M h

f  Shri Vajpayee:J Shri U. L. Patti:
’  ̂ Shri Bun Kristian Gupta:

(__ Shri Pf. B. MunJswamy:

Will the Prime Minister be pleased
to state:

(a) whether the programme for 
the visit of President Eisenhower in 
india next month has been finalised; 
and

(b) if so, the details thereof?
The Parliamentary Secretary to th* 

Minister of External Affairs (8  hr! 
Sadath All Khan)* Ca) Not com
pletely.

(b) Arrangements finalised so far 
are that the President of U.S.A will 
arrive in Delhi in December on the 
9th evening and will leave on the 
14th. While in India he will inaugu
rate the American Pavilion in the 
World Agriculture Fair, Delhi, and 
pay a visit to Apra. Details of the 
programme, whi^h will include a 
Civic Reception and the conferment 
of a Doctorate by the University of 
Delhi, are in the course of prepara
tion.

Export ot Manganese Ore

/'Shri Ram Krishan Gupta: 
Shri Basomatari:
Shri Shree Narayan Das: 
Shri Rajagopaia Kao: 
Shrimati Ha Palchoadhuri: 
Shri Ajit Singh Sarhadi: 
Sardar Iqbal Singh:
Dr. Ram Sabhag Singh: 
Shri Mohammed Ellas: 
Shri Aurobindo Ghosai:

•5S9.

Will the Minister of Commerce and 
Industry be pleaded to state:

(a) whether Government have 
examined further the measures for 
increasing export of manganese ore in 
consultation with the interested 
parties; and

(b) if so, the result thereof?
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The Deputy Minister of Commerce 
•ad Industry (Shri Satish Chandra):
(a) Yes, Sir.

(b) The declining trend in exports 
appears to have been arrested.

Standardisation of Woollen Products

f  Shri Subodh flansda:
•540.  ̂ Shri S. C. Samanta:

L Shri R. C. Majhl:
Will the Minister of Commerce and 

Industry be pleased to state:

(a) whether Government propose 
to standardise the production' of 
woollen manufactures in India; and

(b) if so, the steps taken in this 
regard?

The Minister of Commerce (Shri 
Kanungo): (a) No such proposal is
under consideration of the Govern
ment of India.

(b) Does not arise.

T O  :
J  >sft PR* i w m
] jf to  * 0  5T*rf

^4 srwr? :

w t fNnWi, vw w  fTtvroT
V* % <Trrrfa?r sr̂ r

T O  VV9 \ m  srtt%
«i5t iw  f% ir ^  spmT
% ^  w  sr*r%
5* t ?

(tft WfHW f  o : %?jfVqr
faqf®! JHT Sfrcfal#? W*TPT 3TT 

£  f^ r Tt *1*  *rr*farar 
^  frsnr f w  ’WTT I

*542.

Trade with Pakistan

f  Shri Ajlt Sinfh Sarhadi: 
Shri S. C. Majhl:
Shri Subodh Hansda:
Shri Ram Krishan Gupta: 
Shri Pangarkar:
Shri D. C. Sharma:

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question 
No. 462 on the 14th August, 1959 and 
state whether there has been any 
increase in trade with Pakistan as a 
result of the recent review of the 
Indo-Pakistan Trade Agreement?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
As the Indo-Pakistan Trade Agree
ment Review Conference was held 
towards the end of July, 1959 and as 
trade statistics are available only upto 
end of August, 1959, it is rather too 
early to assfss the effects of the 
Revii-w Conference on our trade with. 
Pakistan.

Exhibition of Exportable Goods

*543. Shri Rameshwar Tantia: Will 
the Minister of Commerce and Indus
try be pleased to state:

(a) whether it is a fact that Gov
ernment have decided to set up small 
permanent exhibition of India’s* 
exportable goods in important cities 
of India and abroad; and

(b) if so, the details of the scheme?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) Showrooms which serve as exhibi
tion centres for India’s exportable 
goods already exist at several jjlaces 
in foreign countries. The proposal to 
set up a Permanent Exhibition at 
Delhi is under consideration. It is 
not proposed to set up any other 
permanent exhibition.

(b) Trade centres give visual com
mercial publicity to Indian products 
by rotational displays and help in
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disseminating information required by 
traders abroad.

Import of Capital Goods

774. Shri Ram Krishan Gopta: Will 
the Minister of Commerce and Indus
try be pleased to state the total value 
and nature of capital goods imported 
by arranging suitable deferred pay
ment terms by importers or by cover
ing their value by a fresh long term 
equity or loan investment during 1959 
so far?

The Minister of Industry (Shri 
Manabhai Shah): A statement is
placed on the Table. [See Appendix
II, annexure No. 45.]

Manufacture of Hand-made Paper

775. Shri Pangarkar: Will the Minis
ter of Commerce and Industry be
pleased to state:

(a) whether any financial assistance 
has been extended to individuals or 
societies in Bombay State for the 
manufacture of hand-made paper; and

(b) if so, the amount of financial 
assistance given during the year 1958- 
59 and 1959-60 so far and the produc
tion targets achieved?

The Minister of Industry (Shri 
Manubhal Shah): (a) Yes, Sir.

(b). The amount ot financial assist
ance given during 1958-59 and 1959-60 
and the value of production are as 
follows:

(F igu res in L a kh s o f  R s.)

V alu e
Y e a r  G ra n t L oa n  o f  p ro 

duction

1958-59 • 2-77 2 5 7  7 8 2

1959-60 0-89 I • KO 4 35
(U p to  31-10 -59)

T o t a l  3 6 6  4- 07 1 2 - 1 7

Production of Radio SeU
776. Shri Pangarkar: Will the Minis

ter of Commerce and Industry be
pleased to state:

(a) the number of radio sets pro
duced in India from 1st August to 
31st October, 1959; and

(b) whether any of these have been 
exported to foreign countries?

The Minister of Industry (Shri 
Manubhai Shah): (a) The total num
ber of radio sets produced by the 
firms borne on the list of the Develop
ment Wing during the period 1st 
August to 31st October, 1959 is appro
ximately 59,000.

(b) Nine complete radio receiver 
sets worth Rs. 3,000 were exported 
during the month of August, 1959. 
Export figures beyond August, 1959 
are not yet available.

Industrial Development of U.P.

777. Shri Kallka Singh: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given 
to Unstarred Question No. 1133 on the 
20th August, 1959 and state:

(a) the total amount spent by the 
Central Government in the Industrial 
Development of Uttar Pradesh during 
the First and the Second Five Year 
Plan periods so far separately; and

(b) the per capita expenditure 
incurred by Central Government on 
various States and Union territories 
during the First and the Second Five 
Year Plan periods so far separately?

The Minister of Industry (Shri 
Manubhai Shah): (a) An amount of 
Rs. 3-13 crores and Rs. 13-55 crores 
has been spent by the Central Gov
ernment on the industrial develop
ment of Uttar Pradesh during the 
First and Second Five Year Plan 
(1956—59) periods respectively.

(b) No precise information ia 
available.
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Second Five T«ur Pina
778. Shri D. C. Sharma: Will the 

Minister o f Planning be pleased to 
state:

(a) whether pruning of the Second 
Five Year Plan has affected Delhi; 
and

(b) if so, the particular projects 
which are likely to be affected?

The Deputy Minister of Planning 
(Shri S. N. Mlshra): (a) and (b). Pro

jects of States and Union Territories 
-are being dealt with on a year to year 
Ijasis as resources are determined.
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(*) a m  *nwrt ^rrr «t* % 
«rrwf % «tw t nrcft 11 afar 
K m , fr*r, vpp  wf&r fa r  r e  
iprir m  4t> tt* lA ftvr #  
f̂ TT «m , u*.*> u*\3, H **
<wt ? « t  *f * m :  * \*  ? «  *** **, 
i?<> <o srRr zh i

fttaa Ctesroac* in  O dU

78*. Shri D. C. Sharma: Will the 
Minister of Works, Housing and Sup
ply be pleased to state the total 
amount likely to be sanctioned during 
the remaining period of the Second 
Five Year Plan to Delhi for slum 
clearance work?

The Deputy Minister of Works, 
Housing u d  Supply (Shri A*U K. 
Chanda): The Municipal Corporation 
of Delhi, who are now responsible for 
the execution of Slum Clearance work 
in Delhi have asked for an amount of 
Rs. 193 55 lakhs during 1960-61. This 
request is under consideration- The 
current year’s budget provision for 
this purpose is Rs. 147 lakhs.

Unemployment In Orissa

7*1. Shri Fantgtatt: Will the Minis
ter of Labour al»d Employment be
pleased to state:

(a) the comparative figures of the 
registered unemployed persons dur
ing the period from January to Octo
ber, 1959 in Orissa;

(b) the number of unemployed gra
duates, intermediates, and matricu
lates registered during the same pe
riod; and

fc) the facilities available tot train
ing in technical and vocational sub
jects to fulfil the needs tor skilled 
personnel and to solve the unemploy
ment problem in Orissa?

The Bevaty Mtnlsm  rf I aVawr 
(Sttrt Abid AH): (s)

Month

No. of 
applicant* 
on Live 
Remitter a* 
at the end 

of the 
month.

1959January . 21,279
March 19.329June 22,126
September 20,154
October . 19,156

No. of applicants on Live 
Register at the end of

(b) Category --------- -------------------
March June Sept.
I9J9 1958 1959

Graduates 295 562 478
Intermediates . 232 392 439
Matriculates 2,548 3.172 3.602

Others 16.254 18,000 15,633

T o t a l 19*329 22,126 20,154

(c). There are 6 Industrial Training 
Institutes/Centres in the State of 
Orissa for which 48 seats in Non- 
Engineering trades and 1,084 seats in 
Engineering trades have been sanc
tioned, under the Training Schemes 
for Craftsmen, under th* D.G.R.&E. 
Scheme.

Unemployed OnUhurte Engineers
782. Shri D. C. Shams: Will the 

Minister ot Labour and Emptoyement
be pleased to state:

(a) the number of persons (skilled, 
semi-skilled and unskilled) registered 
with the Employment Exchanges ia 
Punjab up-to-date;

(b> how many of them have beoa. 
employed in the Government of IndlA

28S (Ai) L.S.D.—5.
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undertakirfgs like Hail ways etc. dur
ing the period from Match, 1957 to 
October, 1958; and

(c) the number ot persons employ
ed in private industries and con
tractors’ services?

I t e  Deputy Minister of Labour 
(Shri AbM AU): (a)

Category

No. of 
applicants 
on Live 
Register at 

end 
of October 59

Skilled and semi-skilled
Unskilled
Other* .

3.553
27,620
29,708

T o t a l 60,88 j

(b) and (c). the 
given below:

information is

No. of 
appbcants 

placed 
during 
Marcn, 

1957 
to October, 

1959

Central Government establish
ments . . . .  25.435

Private establishments 1,583
Other establishments 45,116

T o t a l  72 ,14 4

All India Working Class Family 
Budget Survey

783. Shri D. C. Sharma: Will the 
Minuter of Labour and Employment 
be pleased to refer to the reply given 
to Unstarred Question No. 1138 on the 
20th August, 1959 and state the fur
ther progress made in the work of 
National Sample Survey in connec
tion with the All India Working Class 
Family Budget Survey?

The Depot? Minister « f  U k w  
(Shri A bid AU): Hie Survey was com
pleted in September, 1959 and the 
data is being tabulated.

784. Start D. C. Sharma: Will th e . 
Prime Minister be pleased to state
the number of Indian nationals, 
affected by the Burmese Land 
Nationalisation Act who have been 
paid compensation during the period 
tfom August to November, 1956?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal
Nehrn): The desired information is 
being collected and will be placed on 
the Table of the House when receiv
ed.

Reconstitution of Edocatloa 
Panel »

785. Shri D. C. Sharma: Will the 
Minister of Planning be pleased to 
state at what stage is the question of 
reconstitution of the existing Educa
tion Panel with a view to associate 
Members of Parliament with it?

The Deputy Minister of Planning 
(Shri S. N. Mishra): The matter is 
still under consideration.

Government Quarters in Devnagar

786. Shri S. M. Bauer jee: Will the 
Minister of Works, Boosing and Sup
ply be pleased to state;

(a) whether it is a fact that certain 
amount is paid to the Delhi Municipal 
Corporation as house-tax or otherwise 
on account of Government Quarters in 
Devnagar, Delhi;

(b) if so, the amount paid since 
1955 (year-wise);

(c) whether it is a fact that the 
roads in front of these quarters afrc 
in a dilapidated condition and have 
not been repaired tor the last ten 
years; and

(d) if so, the action Government 
propose to take in the matter?
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The Dojn*7 Minister of W*rks, 
Ummter Ssnrtjr (Shri AbU K.
Cfcuda):

{») Ye*.
(b) 1955 • R»- 17.960/13/-

1956 . Rs. 17,960/13/-
1957 Rs. 17,960/80 nP.
1958 Rs. 17,960/80 nP.

(c) and (d). Roads in this area are 
in the charge of the Delhi Municipal 
Corporation, who are responsible for 
their maintenance. They repair the 
roads whenever necessary and these 
are reported to be in a fairly good 
•ondition.
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Boarding House in Delhi

_n  /  Shri Ram Krlshan Gupta:
\  Shri Bhakt Dtrshin:

Will the Minister of Works, Housing 
and Supply be pleased to refer to the 
reply given to Unstarred Question 
No. 1689 on the 28th August, 1959 and 
state:

(a) whether the matter regarding 
the purchase of the house allotted to 
Shri J. E. da Fonesca for running a 
boarding house has been finalised;

(b) if so, the nature of decision 
taken; and

(c) the details of negotiations con
cluded regarding the continuance of 
the lease on mutually acceptable 
terms?

The Mtafcfter of Wort*, Hettsin* 
aatl Bmn*f (Start K. C. Reddy): (a)
and (b). The matter has not yet been 
finalised.

(c). Negotiations retailing ttifr 
continuance of the lease have net 
yet been concluded.

Seewity Deposits from Cemeat 
Stockists

799. Shri Raw Xrfaduui Gupta: Will 
the Minister of Commerce aad In
dustry be pleased to refer to the 
reply given to Unstsirred Question 
No. 1013 on the 1st September, 196t 
and state the highest, and the lowest 
amount taken as security from tha 
stockists appointed by the following 
selling agents showing the total 
amount thus recovered from them by 
the agents (agent-wise):

1. M/s. Damlia DadriXement Ltd., 
Dalmia Dadri.

II. M/s. Ashoka Marketing Ltd., 
Calcutta.

III. M/s. Ashoka Marketing Ltd.,
New Delhi.

IV. M/s. Cement Distributors Pri
vate Ltd., New Delhi?

The Minister of Ittdastty ( » H  
Manubhai Shab): When the State 
Trading Corporation took over the 
responsibility for purchase, sale and 
distribution of cement in the country 
in July. 1956, Government of India 
decided that Buch purchase, sale and 
distribution of cement would be 
arranged by the Corporation, as far a* 
possible through the existing selling 
agencies of the cement producers. The 
Corporation have accordingly entered 
into agreements with the Selling 
Agents for handling the distribution 
of cement; but the Selling Agents 
are free to decide the terms on which 
they should be appointed Cement 
Stockists, keeping in mind the objec
tive of achieving the best results. Res
ponsibility in respect of stockists, is en
tirely that of the Selling Agents and, 
therefore, the Corporation or Gov
ernment do not deal with the arran
gements made by them regarding 
security deposits, etc. Ia these cir
cumstances the Government of India 
have no information in this matter.
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9 onm to CoJUery Worker*
i n  Stud Bam Krtehaa Gupta: Will 

fee Minister of Labour and Employ
ment be pleased to refer to the reply 
given to Unstarred Question No. 1890 
on the 28th August, 1959 and state:

(a) whether the results of the pilot 
inquiry at Jharia Coalfields have been 
analysed; and

(b) if 90, at what stage is the ques
tion of paying bonus to the colliery 
workers?

The Deputy Minister of Labour 
(Shri Abid A ll): (a) Yes.

(b) On the basis of the results of 
the pilot survey all details in respect 
of the main survey were finalised. 
The main survey was launched on the 
7th September 1959. Non-mainten
ance of proper and complete records 
by the employers and difficulties of 
movement in the coalfields are imped
ing the progress of the survey. Every 
effort is however being made to make 
available the results of the survey by 
February, 1960. It will then be 
examined whether weekly/monthly 
payment of bonus to coal miners will 
be better than the present quarterly 
payment.

Loans to Displaced Persons

f  Shri Bam Krishan Gupta:
IK . V Shri Ajit Singh Sarhadi:

[  Sardar Iqbal Singh:
Will the Minister of Rehabilitation 

and Minority Affairs be pleased to 
state:

(a) whether there is any proposal 
to remit displaced persons’ loans and 
convert them into grants; and

(b) if so, the details thereof?

The Deputy Minister ef Rehabilita
tion (Shri P. S. Naskar): (a) There 
is no such proposal at present. In 
the past however certain small loans 
and food loans were remitted by 
converting them into grants.

(b) Boet not arise. \

Machinery MaaufaetyuJm: Plant at 
Dargapur

793. Shri Ram Krishan Gupta: Will 
the Minister of Commerce and Indus
try be pleased to refer to the reply 
given to Unstarred Question No. 275 
on the 6th August, 1959 and state the 
progress made so far in setting up a 
plant to manufacture cement 
machinery, mining machinery, water 
tube boilers and pressure vessels at 
Durgapur?

The Minister of Industry (Shri 
Manubhai Shah): The Company has 
started construction of quarters. 
Arrangements have also been made 
for the supply of water and power. 
The import of capital equipment is 
being arranged by the Company.

Employees’ State Insurance Scheme

{Shri Ram Krishan Gupta: 
Shri Kunhan:

Shri T. B. Vittal Rao:

Will the Minister of Labour and 
Employment be pleased to refer to 
the reply given to Starred Question 
No. 1050 on the 1st September, 1958 
and state:

(a) whether the one-Man Commit
tee appointed to review the working 
of the Employees' State Insurance 
Scheme has submitted its report;

(b) if so, the main findings thereof; 
and

(c) the action taken to implement 
them?

The Deputy Minister of La bear 
(Shri Abid A ll): (a) to (c). The
report has not yet been submitted to 
Government.

U.S. Trade M tata

fShrl Ram Krishan Gupta: 
795. J Shri VMya Charan SbuUa:

I  Shri D. C. Sharma:
Will the Minister of C*nta»«pi and 

Industry be pleased to refer to ft*  
reply given to Unstarred Question
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Mo. 1139 on the 20th August, 19S9 and 
state:

(a) whether Government have 
examined the report of the U.S. Trade

, Mission which visited India during 
October-December, 1958; and

(b) if so, the result thereof?

The Minister of Industry (Shri 
Manabhai Shah): (a) Yes, Sir.

(b) The recommendations contained 
in the report are being implemented 
by the Organisations concerned with 
the development of handicrafts and 
handloom fabrics, to the extent possi
ble.

Barter Trade with U.S.A.
7fttt J  Shri Ram Krishan Gupta:

I  Shri Paulgrahl:
Will the Minister of Commerce aad

Industry be pleased to refer to the 
reply given to Starred Question 
No. 169 on the 6th August, 1959 and 
state:

(a) whether the negotiations with 
the U.S.A. regarding quantity of 
commodities to be exported to and 
imported from the U.S.A. under the 
Barter Deal have been concluded; 
and

(b) if so, the result thereof?

The Minister ol Commerce (Shri
Kanunge): (a) Negotiations are still
in progress.

(b) Does not arise.

U.N. General Assembly Agenda

797. Shri Bam Krishan Gupta: Will 
the Prime Minister be pleased to 
state the nature find details of the 
items submitted by the Government 
of India for inclusion in the Agenda 
of the 14th Session of the General 
Assembly?

The Prime Minister and Minister at 
External AM»in (Shri Jawaharlal
Nehrn): Ths Government of India

proposed the following four items far 
inclusion in the agenda of the current 
session at the U J f. General Assem
bly:—

1. Question ot the Representation of
China in the United Nations;

2. Treatment of people of Indian
origin in the Union of South 
Africa;

3. Suspension of nuclear and
thermo-nuclear tests; and

4. Reservations to multilateral Con
ventions: the Convention on
Intergovernmental Maritime 
Consultative Organisation.

In addition, the Government of 
India co-sponsored two other items:

(1) Question of race conflict ia 
South Africa resulting from the 
policies of apartheid of the 
Government of the Union of 
South Africa; and

(2) Question of Algeria.
AU the above items, except the 

item relating to the representation 
of China, have been included in the 
agenda.

State Trading Corporation
798. Shri Ram Krishan Gupta: Will 

the Minister of Commerce and Indus
try be pleased to refer to the reply 
given to Unstarred Question No. 1689 
on the 28th August, 1959 and state at 
what stage is the proposal for amend
ing the Articles of Association of the 
State Trading Corporation of India 
Ltd.?

The Minister ef Commerce (Shri 
Kanungo): The matter is still under 
consideration.

Radio Stations in State Capital*
f  Shri Rom Krishan Gupta:

799. << Sardar Iqbal Singh:
Shri A Jit Singh Sarhadi:

Will the Minister of Information 
and Broadcasting be pleased to state:

(a) the names of the capital* Ot 
States in India where Radio stations 
have not been established so far; and
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(b) the nature o1 steps taken or 
proposed to be taken to establish 
them?

The Minister of Information 
and Broadcasting (Dr. Keskar):
<a) and (b). Radio Stations have 
been established at all the State 
capitals except at Shillong, 
Bhubaneshwar and Chandigarh, the 
Capitals of Assam, Orissa and the 
Punjab. The three States are, how
ever, served by the stations at 
Gauhati, Cuttuck and Jullundur res
pectively. At Shillong and Chandi
garh, auxiliary studios have also been 
provided. In view of the fact that 
these States have already been pro
vided with satisfactory broadcasts 
facilities, it is not proposed to modify 
the set up already established. Ex
cepting Bhubaneshwar, the reasons 
for not establishing the Radio Station 
in the other two Capitals is their un
favourably location and difficult com
munication.

Autumn Leipzig Fair

f  Shri R. C. Majhi:
\Shri Subodh Hansda:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether East Germany has 
placed large orders for Indian goods 
displayed at the autumn Leipzig fair 
held this year; and

(b) if so, the main goods for which 
orders have been placed?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):

<a). Yes, Sir.

(b). According to information re
ceived from the Leipzig Fair Agency, 
Bombay, the commodity-wise break up

of the business concluded is as fol
lows:

Name of the Ccmmodiry Value 
(in lakhs)

1. Shoes 63 o
2. Jute goods 15-4
3- Tea.................................. io -8
4. Cashew 8-o
5. Coir fibre and yarn Coir goods 7 • a
6. Goathair-dung . 5-1
7. Crushed bones . 4 • 5
S. Towellings 2-0
9. Handicrafts. 1-7

Tot^l . 117-7
(lakhs)

It has also been reported by the 
Agency that further transactions in 
respect of raw cotton and cotton and 
woollen textiles are being negotiated 
by Indian exporters.

Cottage and Small Scale Industrie* 
in Punjab

881 Shri D. C. Sharma: Will tho
Minister of Commerce and Industry
be pleased to state:

(a) whether any team has been 
sent to the Gurdaspur District at the 
instance of the Punjab Government 
to survey the possibilities of expand
ing the Cottage and Small Scale 
Industries in this region;

(b) if so, whether it has submitted 
its report; and

(c) whether a copy thereof will 
be laid on the Table

The Minister of Industry (Shri 
Manubhai Shah): (a) to (c). No
team to survey the possibilities of 
expanding the Cottage and Small 
Scale Industries was sent to Gurdas
pur District at the instance of the 
Punjab Government In may, 1950, 
the then Community Projects Ad
ministration requested for surveys to 
be made of the Industrial Develop
ment potentialities of certain pilot 
project areas one of which was 
Batala in Gurdaspur District. A  
survey was made by the staff of tbo 
Small Industries Services Institute.
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A report of the survey made w js 
published in August, 1958. Copies of 
the survey report have been made 
available to the Lok Sabha Library.

Heavy Industries in Punjab

___/  Shri AJit Singh Sarhadi:
™  \  Shri Ram Krishan Gupta:
Will the Minister of Commerce and

Industry be pleased to state:
(a) whether the heavy industries in 

both sectors originally scheduled in 
the Second Plan period for Punjab 
would be installed in the rest of the 
Plan period; and

(b) if not, the reasons thereof?

Hie Miqteter of Industry (Shri 
Manubhai Shah): (a) and (b). The
position is as detailed below:—

1. PUBLIC SECTOR
(a) Central Sector

The Nangal Fertilizers and Heavy 
Water Project which has been 
included in the Second Five 
Year Plan is expected to go 
into production during the 
Second Plan period.

(b) State Sector

Five Co-operative Sugar Fac
tories have been included in 
the State Second Five Year 
Plan. Two Co-operative 
Sugar Factories have been 
licensed under the Industries 
(Development & Regulation) 
Act, 1951, but it is likely that 
these may not start produc
tion during the remaining 
period of Second Five Year 
Plan but would come into 
production early in the Third 
Plan.

n . PRIVATE SECTOR
The establishment of industries in 

this sector is dependent on 
the initiative and enterprise 
o f the entrepreneurs. Under
takings which have been

licensed under the Industries 
development & Regulation) 
Act are however in various 
stages of implementation and 
it is likely that many of them 
wiU be completed during the 
remaining period " of the 
Second Plan.

Glass and Ceramic Goods
M3 /  Shri AJit Singh Sarhadi:

\  Shri Ram Krishan Gupta:
Will the Minister of Commerce 

and Industry be pleased to state whe
ther there has been any increase in 
the manufacture of glass and ceramic 
goods in the country during 1958-59 
and the current financial year 90 far?

The Minister of Industry (Shri 
Manubhai Shah): Yes, Sir. There
has been substantial increase in the 
manufacture of glass and ceramic 
goods in the country during the past 
few years. A statement showing the 
actual production of various items of 
glass and glassware and ceramic goods 
since 1957 is placed on the Table. 
[See Appendix II, annexure No. 46.]

Export of Sewing Machines
f  Shri AJit Singh Sarhadi:

M4.  ̂ Shri Ram Krishan Gupta: 
Shri Blshwanath Roy:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) the efforts made to increase the 
export of Sewing Machines during the 
last year; and

(b) the extent to whch there has 
been any increase in the export there
of?

The Deputy Minister of Commerce 
and Industry (Shri Sattsh Chandra):
(a) The measures taken to increase 
exports of Sewing Machines include:

(i) arrangements for the supply of 
raw materials to manu
facturers—exporters under an 
export promotion scheme 
operated through the Engineer
ing Export Promotion Council;
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(ii) provision lor drawback* of 
duty on parts and raw materials 
imported and excise duty on 
indigenous parts and compo- 
ijents;

(iii) ‘Railway priority’ for the 
movement of exportable goods, 
including sewing machines, 
from the factories to the ports;

(iv) facilities to the exporters for 
establishing direct contacts 
with importers by including 
them as members of Trade 
delegations and study teams 
sent out by the Export Promo
tion Council and through the 
agency of \he Council’s foreign 
offices at Rangoon and Mom
basa;

(v) publicity and propaganda, dis
play of sewing machines in 
exhibitions and fairs and show
rooms. The Council are offer
ing assistance to manufacturer 
—exporters for running a 
‘sewing class’ at Mombasa;

(vi) survey of foreign markets by 
Indian Trade representatives 
and the Council’s foreign 
Offices;

(vii) facilities for the supply of iron 
and steel on priority basis and 
at concessional prices;

(viii) replenishment of iron and 
steel used by the manufacturer 
—exporters from out of their 
stocks for export purposes.

(b) The value of exports of 
Sewing Machines in the first nine 
months of 1959 exceeded the exporta 
during the year 1958 by Rs. 2,51,581.

Expert of Bicycles

f  Shri Ajtt Singh Sarhadi: 
SM. •{ Shri Ram JKxishaa Gupta:

(_ Shri Btebwanath Roy:
Will the Minister of Commerce and 

Industry be pleased to state;

(a) the efforts made or proposed to 
be made to increase the export of 
bicycles during 1958-59 and 1959-60 so 
far; and

(b) the extent to which there has 
been increase in the export of 
bicycles during the above period?

The Deputy Minister o f Commerce 
and industry (Shri Satish Chandra):
(a) The more important measures 
taken in 1958-59 and in 1959-60 so 
far to promote export of bicycles 
are:—

(1) Introduction of an “Export Pool' 
Scheme” by the Cycle Manu
facturers Association of India 
for bridging the gap between 
the prices at which cycles are 
being sold within the country 
and the comparatively lower 
export prices;

(ii) Provision for drawbacks of im
port duty on raw materials and 
parts imported and excise duty 
on indigenous parts and compo
nents;

(iii) Reduction in railway freight in 
the movement of cycles from 
factories to ports of export, by 
fifty percent;

(iv) Railway priority for the 
movement of exportable 
goods, including cycles, from 
the factory to the ports;

(v) Facilities for the import o f 
raw-materials, and parts as 
well as for other consumable 
stores, tools or machine parts 
(not involving expansion or a 
fresh installation) required by 
the manufacturer for use in his 
factory or factories producing 
engineering goods against defi
nite export targets;

(vi) Facilities such as publicity and 
propaganda, survey of foreign 
markets and the like arranged 
for by the Engineering Export 
Promotion Council, direct con
tacts with Importers and the 
organisations representing them 
through the Council's faldL
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offices and by the Trade Dele
gation* sent out by the Council, 
display in the showroom* main* 
tained by the Councils and by 
the Indian Trade Representa
tives abroad;

<vii) Facilities under the Export 
Promotion Scheme for the grant 
of import licences to certain ex
porters of cycles to Burma 
and Egypt even against pay
ment in Rupees under special 
arrangements (such facilities 
are not normally available 
where exports are made against 
rupee payment);

fviii) Arrangements for the supply of 
iron and steel (imported as 
well as indigenous) on priority 
basis as well as at concessional 
prices to manufacturer—expor
ters of engineering goods;

i(ix) Arrangements for the replenish
ment of raw materials (includ
ing iron and steel) used tty 
manufacturers — exporters of 
engineering goods from their 
own stocks.

(b) The number of bicycles export- 
>ed in the first five months or 1959-60 
exceeded the exports during the 
•whole year 1958-59 by Rs. 5,210.

Slum Clearance in Punjab

f  Shri Ajit Singh Sarhadi:
\  Shri D. C. Sharma:

Will the Minister of Works, Housing 
nod 8upply be pleased to state the 
allotment made by Government for 
-slum clearance for Punjab State for 
1959-60?

The Deputy Minister of Works, 
Housing and 8uppiy (Shri Anil KL 
Chanda): A sum of Rs. 2*10 lakhs
(Rs. 1-40 lakhs aa loan and Rs. 0-70 
i»vh is  subsidy) has been allocated to 
"Punjab State aa Central assistance for 
91«m  Clearance during 14M-40?

Development o f Khadi ImOmttrr **
f t t t a

*•7. Shri AJtt Singh Sarhadi: Will 
the Minister of Omwnwitii and butas- 
try be pleased to refer to the reply 
given to Unstarred Question Ho. 677 
on the 23rd February, 1959 and state 
the nature of the scheme for which 
amount had been sanctioned by the 
Khadi and Village Industries Com
mission to the Khadi and Village In
dustries Board of Punjab during 1958- 
59?

The Minister of Industry (Shri 
Manubhai Shah): Financial assistance 
was given by the Khadi and Village
Industries Commission to the Khadi 
and Industries Board "of Punjab 
during 1958-59 for the development 
of khadi (including ambar charkha 
programme) and the following vil
lage industries:—

Processing of cereals and pulsas.
Village Oil.
Handmade Paper.
Palm Gur.
Soap-making.
Gur and Khandsari
Village Pottery.
Village Leather.
Fibre.

Expert of Feature Films
/S h r i D. C. Sharma:
^  Shri P. C. Borooah:

Will the Minister of Information ami 
Broadcasting be pleased to state:

(a) the steps taken so far to increase 
export of Indian films; and

(b) the foreign exchange earned by 
export of films in 1959 so far?

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) The 
following are steps taken to stimulate 
the export of Indian Alms:

(i) Our missions abroad have been 
addressed for information 
about the marketability e l 

Dims.



*897 Written Answers AGRA HAY AN A 11, 1881 (SAKA) Written Answers 289®

(ii) Import licences have been 
given to the film industry for 
putting up machinery far sub
titling of films.

(iii) Licence is given to the ex
porters for the import/release 
of raw film for export prints 
under the export promotion 
scheme.

<iv) India participates in important 
International Film Festivals 
from time to time by entering 
films and sending delegations 
where necessary.

(v ) Festivals of Indian films are 
organised in foreign countries 
as practicable. Selected films 
are also screened at Exhibi
tions and Trade Fairs organis
ed or participated in by India 
abroad.

<vi) Exchange of films is made in 
accordance with Trade and 
Cultural Agreements conclud
ed with foreign countries.

<vii) Instructions have been issued 
to our Missions abroad to look 
for honorary correspondents to 
report on the reception of 
Indian films in their respective 
territories.

<viii) Arrangements are being made 
for the supply of articles 
through the Trade Missions 
for publication in foreign 
journals dealing with different 
aspects of our film industry.

(iv) A Souvenir on the film indus
try is under preparation. It 
will be distributed through 
our Missions and at Inter
national Film Festivals.

(x) Selected Indian films are ex
hibited by our Missions abroad 
on a non-commercial basis 
according to availability of 
films.

<xi) Agreements have been con
cluded with some Indian and

foreign concerns for the com- 
merical distribution of Films 
Division’s documentaries 
abroad.

(b) Rs. 1,23,11,000 from January to 
September, 1959.

Pneumoconiosis in Coal Mines
809. Shri T. B. VitUl Baa: Will the 

Minister of Labour and Employment
be pleased to state:

(a) whether the survey of the in
cidence of pnenumoconiosis in coal 
mines has since been completed;

(b) if so, whether the report has 
been received; and

(c) if not, when is it likely to be 
received?

The Deputy Minister of Labour 
(Shri Abid A li): (a) No.

(b) Does not arise.

(c) By the end of September, 1960.

Displaced Persons in Ulhasnagar 
Colony (Bombay)

/  Shri Kodiyan:
|  Shri Parulekar:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) the number of displaced persons 
settled in Ulhasnagar Colony (Bom
bay);

(b) whether any demand has been 
made to set up industries for the em
ployment of displaced persons there;

(c) if so, whether any scheme has 
been prepared; and

(d) the details of the scheme?
The Minister of Industry (Shri 

Manubhai Shah): (a) 1,05,000 Sir.
(b) The Government of India has 

since 1954 been offering facilities and 
concessions to industrialists tor setting 
up new industries in the townships and
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colonies for Displaced Persons. Specific 
schemes are submitted by industrialists 
to State Governments who refer them 
to the Government of India for sanc
tion.

(c) Out of 63 schemes relating to the 
TJlhasnagar Colony, received by the 
Government of India 8 have been san
ctioned and 3 are under consideration. 
The rest have either not been found 
technically sound or been dropped by 
the parties themselves. In addition, 
the Bombay Government has sanction
ed 41 schemes, involving allotment of 
land on concessional terms to large 
industrial units and grant of loans, 
together with or without allotment of 
land, to small industrial units.

(d) A statement giving a list of the 
schemes sanctioned and under consi
deration is placed on the Table. | See 
Appendix II, annexure No. 47.1

Newsprint Import

811. Shri N. R. Muniswamy: Will
the Minister of Commerce and Indus
try be pleased to state:

(a) the total amount of newsprint 
imported during the period from April 
to September, 1959 as compared to 
the requirements of India in this re
gard; and

(b) if the requirements exceeded the 
imports, how the balance was met?

The Minister of Industry (Sbri 
Manabhai Shah): (a) and (b). The 
quantity of newsprint actually import
ed during April-August, 1959, period 
was 31,865 tons. The import figures 
for September, 1959 is not yet avail
able.

The estimated annual requirements 
of newsprint for newspapers is about 
75,000 tons per annum and the excess 
requirements are met by supplies from 
NZPA Itfilb.

Institute of Nnelear Research, 
Hyderabad

' ‘ f i t . Shri B. C. 8h*nn*: Will the 
Prime Mftnistor be pleased to refer to

the reply given to Starred Question 
No. 4X1 on ti*e 14th August, 1959 re
garding integrating the activities of 
the proposed Institute of Nuclear 
Physics, Hyderabad and state how 
the matter stands at present?

The Prime Minister and Minister of 
External Affairs (Shri lawabarlal
Nehrn): The assurance from the
Osmania University regarding in
tegrating the activities of the proposed 
Institute of Nuclear Research, Hydera
bad has not yet been received.

Import of Paahmina Wool from 
Tibet

813. Shri Hem Raj: Will the Minister 
of Commerce and Industry^be pleased 
to state the quantity of Pashmina 
wool imported from Tibet during the 
current year so far?

The Minister of Commerce (Shri 
Kanungo): Information is being col
lected and will be placed on the 
Table of the House.

Khadi ‘Hundis’

814. Shri Hem Raj; Will the Minis
ter of Commerce and Industry be
pleased to state:

(a) whether it is a fact that Khadi 
•Hundis’ sold in one year can be 
cashed at any time during the same 
year;

(b) whether it is also a fact that 
the Khadi Gramodyog Bhavan at 
Reg8l, New Delhi, refused to cash them 
from 15th October to 15th November, 
1959; and

(c) if so, the reasons therefor?

The Minister of Industry (Shri 
Manabhai Shah): (a) Yes, Sir. Khadi 
Hundis are valid for one year from- 
the date of issue.

(b) No, Sir.

(c) Doss not arise.
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& &  vve to tt, Kerala

SIS. Shri K. S. Ramaswamy: Will
the Minister of Commerce and Indus
try be pleMed to state:

(a) whether the Premo Pipe Factory 
in Quilon, Kerala State, has been 
closed temporarily; and

(b) if so, the reasons therefor?

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b). The 
State Government have reported that 
the factory is temporarily closed. The 
Premo Pipe Factory was started in 
November, 1956 under the auspices 
and proprietorship of the Indo- 
Norwegian Project, Neendakara, 
Quilon, to manufacture and supply 
the full length of pipes, required for 
the Quilon Water Supply Scheme, 
from Sasthamkottah to Quilon accord
ing to the terms of the Indo-Norwe- 
gian Project Agreement. This factory 
■was functioning only as temporary es
tablishment by the Indo-Norwegian 
Foundation for Quilon Water Supply 
Scheme. The Government of Kerala 
have since acquired the patent right 
for the production of pipes so as to 
make use of Premo Pipes in other 
schemes. This factory Was taken over 
by Kerala Government on 1-9-1959. It 
has been reported by that Government 
that the factory has been closed tem
porarily due to dearth of raw mate
rials, a larger part of which has to be 
imported.

Air-conditioning Equipment in Krishi 
Bhavan

81«. Shri V. P. Nayar: Will the
Minister of Works, Housing and 
Supply be pleased to state the total 
cost of air-conditioning equipment in
stalled in Krishi Bhavan m . New 
Delhi?

The MteMfer of Works, Housing 
and Supply (Shri K. C. &eddy): About 
Rs. S likhl.

fctetf Btifcfct St**l
r  Shri V. P. Nayar:

817. j  Shri Warior:
('Shri Kodiyan:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether Government intend to 
totally prevent or at least sizeably re
duce the consumption of ever bright 
steel for the manufacture of cookinff 
utensils; and

(b) what is the total quantity of eVer 
bright steel consumed for this purpose 
as against yearly imports of this 
material?

The Minister of Industry (Shri 
Manubhai Shah): (a) The consumption 
of ever bright steel for the manufac
ture of cooking utensils is already 
sizeably reduced. The Stainless Steel 
utensil industry is at present workinc 
only upto about 20 per cent, of its 
assessed capacity.

(b) Out of about 2,000 tons of stain
less steel imported annually at present, 
approximately 700 tons is consumed 
by the utensils miking Industry.

Radio Seta in Punjab

814. Shri Dal Jit Sinftt: Will the
Minister of lnformatkm and Broad
casting be pleased to state the num
ber of radio sets given so far to th* 
State of Punjab under the Community 
Listening Scheme of the Central 
Government?

The Minister of Information and 
Broadcasting (Dr. ifceSkar): 6,21*
community receiving sets have been 
supplied to the Punjab State up to the 
31st October, 1959.

Manipuri Families to India from 
Burma

819, Shri L. Achaw Singh: Will the 
Prime Minister be pleased to state:

(a) whether it is a fact that a 
number of Manipuri families have fled 
to the Indian side in Moreh and 
Mangsha because of the refusal of the



3993 Written Answer* ' PBCEMBEfl a, . Wrttten" 4**# **  * * *

Burmese Government to grant them 
Burmese citizenship;

(b) if so, the number at such fami
lies; and

(c) step* taken to rehabilitate them 
in India?

The Prime Minister u d  Minister of 
Kxternal Affairs (Shri Jiwahtrlil 
Nehrn): (a) to (c). The Government 
of India have no information on the 
subject. Information has been callcd 
for and will be placed on the Table ol 
the House when received.
Pa7-Seale and Allowances of Govern* 

M at Employees In N.H.T.A.

KM. Shri L Aehaw Singh: Will the 
Prime Minister be pleased to state:

(a) whether the pay-scale and al
lowances of the Government employees 
in N.H.T.A. are the same as in Assam: 
and

(b) if not, the nature of difference 
in their scale of pay and allowances?

Hie Prime Minister and Minister ot 
External Affairs (Shri Jawaharial 
Nehrn): (a) and (b). The pay scales 
and allowances of Government em
ployees in the N.H.T.A. are on the 
same pattern as obtained for similar 
categories under the Assam Govern
ment except that the following ad
ditional allowances have been 
sanctioned for the staff in N.H.T.A. 
evnsidering the difficult conditions ot 
living in that area:

(i) Special Pay of 33 113 per cent, 
of basic pay subject to cer
tain minima and maxima.

(ii) Non-practising allowance of 
Rs. 100 per month to doctors 
as private practice is not 
allowed.

(iii) Free simply furnished re
sidential accommodation.

(iv) Winter Allowance for five 
months each year at 10 per 
cent, of pay to officers and 
staff drawing pay not ex
ceeding Rs. 500 at certain 
places.

expert ot Medicinal M i.H wwuwutt* 
eal Produets

SSI. Shri AmJaA AH: Will die Min
ister of Commerce aad Industry be
pleased to state the steps that are 
being taken to increase the export of 
medicinal and pharmaceutical pro
ducts?

The Deputy Minister at Conuaerce 
and Industry (Shri 8*tish Chandra):
The following steps have been taken 
to increase the exports of medicinal 
and pharmaceutical products:—

(i) An Export Promotion Council 
for chemicals and allied pro
ducts, including drugs and 
pharmaceuticals has been set 
up.

(ii) A trade delegation'sponsored 
by the Council visited West 
Asian countries, Egypt and 
East African countries in 
November-December, 1958.

(iii) An Indian Pharmaceutical and 
Chemical Products Exhibition 
was held at Cairo to coincide 
with the visit of the delegation 
to that city.

(iv) A comprehensive report en 
the trade delegation’s visit; 
and market survey reports on 
pharmaceuticals in Egypt and 
schedules of import duties in 
Iran, Ethiopia, Ceylon, Thai
land, Phillipines, Malaya etc. 
have been published by the 
Council.

(v) Arrangements have been made 
for the collection and circul
ation of tenders, answering of 
trade enquiries, establishing 
trade contacts with importers 
and their organisation through 
the agency of the Indian Trade 
Representatives abroad.

(vi) Indigenous raw material? 
manufactured by some of the 
members of the Council are 
made available to other mem
bers who manufacture and 
export finished products with
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such materials at concessional 
prices.

rii) Facilities are provided for the 
supply 5 by import or from 
indigenous sources, of raw 
materials to manufacturers 
who undertake to export 
medicinal and pharmaceutical 
products against specific tar
gets.

(viii) Drawback of import duty 
and excise duty is allowed in 
respect of some items i.e., 
cough syrups. The possibility 
of extending the concession to 
other items is under consider
ation.

Xioc Sheets

P Shri Warior:
M2. /  Shri Kodijan:

t  Shri V. P. Nayar:

Will the Minister of Commerce and 
Iadostry be pleased to state:

(a) the estimated annual require
ment of zinc sheets for actual users 
ia the country;

(b) the percentage of requirement 
met by import;

(c) the production of zinc sheets
during the years 1955-56, 1956-57,
1857-58 and 1958-59; and

(d) the total import of zinc sheets 
during the above period, year-wise?

The Minister of Industry (Shri 
Manubhai Shah): Information is not 
available for zinc sheets separately. 
Particulars of the combined require
ments, and percentages met by im
ports in respect of zinc sheets/strips 
are as folows:—

(a) The present annual requirement 
•f zine sheets|strips is estimated at 
about 3,000 tons.

(b) At present about 9 per cent, of 
the requirement of zinc sheets/strips 
is met by imports.

(c) Production figures of zinc sheets/ 
strips are available in the “Monthly 
Statistics of the Productian of Select
ed Industries of India” published by 
the Cabinet Secretariat, Central 
Statistical Organisation.

(d) Figures of total import of zinc 
sheets/strips are available in the 
“Monthly Statistics of the Foreign 
Trade of India”, a publication of the 
Department of Commercial Intelli
gence and Statistics, Government of 
India, Calcutta.

Aluminium

S23. Pandit I. P. Jyotishi: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that Katni 
in Madhya Pradesh and the area sur
rounding it is full of bauxite; an'd

(b) if so, whether Government is 
contemplating to establish an alumin
ium factory at Katni?

The Minister o f Industry (Shri 
Manubhai Shah): (a) and (b). There u 
a good quantity of bauxite deposits in 
Katni area. There is no concrete 
proposal at present for setting up an 
aluminium factory at Katni.

Heavy Electrical Equipment Factory 
at Bhopal

824. Pandit J. P. Jyotishi: Will the- 
Minister of Commerce and Industry
be pleased to lay a statement show
ing:

(a) the progress in the construction  ̂
and installation of the Heavy Electri
cal Equipment Factory at Bhopal;

(b) the amount spent so far on (iT 
machine and plant, (ii) buildings and 
roads for the factory itself and (iii> 
residential colony;

(c) the amount to be spent for the 
completion of the work on the above 
noted items;

(d) whether the work is proceeding 
according to schedule from both money 
and time points of view; and
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(#) wtteri WcWld the factory go into 
fu ll produfctito?

TW MNMtov «K fatdwbry (Shri 
Msntfbfaal SlutH): (a) to (e). A state
ment is laid on the Tablfe. [See 
Appendix II, annexure No. 48.]

Employees’ State Insurance 
Corporation

n S. Sfarimatl 11a Palohoudhnri: Will 
the Minister of Labottt and Employ
ment be pleased to state the total 
amount of cash benefit paid to work
ers in India by the Employees’ State 
Insurance Corporation (State-wise)
during the quarter ended the 30th 
■September, 1959, as compared to the 
■corresponding quarter in 1958?

The Deputy Minister Ot Labour 
(Shri AbM A lf):

Particulars are given below:—

State
Quarter
ended

30-9-58

Quarter 
ended 

30-$-59

Rs. Rs.
Andhra Pradesh 1,36,651 1.61,487
Assam 4-750
Bihar 3-5*9 45,559
Bombay . . 2548,214 27,93,088
Delhi 2,38,610 2,80,378
Kerata 1.54.597 2,26,784
Madhya Pradesh • 3**5-527 3,3°j335
Madras • 7,38,656 8,56,233
Mysore . 1,119 2,73-521
Punjab . 54.996 68,405
Rajasthan 42,127 49.709
Uttar Pradesh 4,25.941 4 11,104
West Bengal 11, 16,191 10,83,844

Total • 57,86,148 65,85* '97

•Scheme implemented on 2P-9-58.
A.I.R. Station at Cuttack 

8*6. 8hri Santana*: Will the Minis
ter of Information and Broadcasting
be pleased to refer to the reply given 
to Unstarred Question No. 3014 on the

14th April, 1%59 in resjpeetof AU
India Radio Station at Cuttack and
state:

(a) Whether tHfe programmes on a 
regular basis hifve since been directed 
to* the Adtvasi areas; Ottd

(b) if not, the reasons therefor?
Th e Minister at hOornattkm a*d 

Broadcasting (Dr &etfk«r>: (a) and
(b). A fifteen-minute programme of 
tribal music hag been started from 
November last and is broadcast every 
Saturday.

Village Housing Project Scheme
827. Shri Ram Krfcrtum Gupta.: Will 

the Minister of Works, Honing and
Supply be pleased to state:

(a) whether thefe is a proposal to 
reduce the ceiling of loan admissible 
under the Village Rousing Project 
Scheme; and

(b) if so, to what extent?
The Deputy Minister of W&fcs, 

Housing and Supply (Shri AnU I .  
Chanda): (a) and (b). A suggestion
has been made that the ceiling of 
loan assistance be reduced from the 
existing figure of Rs. 1500 to Rs. 750 
per house, except in the case of vil
lages located within five miles ot the 
periphery of growing and congested 
towns and cities, in respect of which 
the ceiling may be fixed at Rs. 1250 
per house. This suggestion has been 
made in view of the desirability of 
correlating the amount of the loan to 
the repaying capacity of the average 
villager, and of using the limited 
funds available, to grant loans to as 
large a number of villagers as possi
ble.

The fourth Housing Ministers’ Con
ference recently held at Hyderabad, 
which considered this question, how
ever, recommended that the maximum 
amount of loan admissible under 
the Scheme should be Rs. $£00 or 91 
per cent, of the estimated cost of the 
house, whichever is lass. This recom
mendation is under consideration.
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Fen w i  la Tripura
SSt. Shri Dasaratha Deb; Will the 

Minister of Rehabilitation and Mino
rity Affairs be pleased to state:

fa) the total number of displaced 
persona at Dharamnagar, Tripura, 
who have settled in Khas land and 
applied to Tripura Administration tor 
bandobast of that land; and

(b) the steps taken to rehabilitate 
such displaced persons in these Khas 
plots and land?

The Deputy Minister of Rehabili
tation (Shri P. S. Naskar): (a) 28.

(b) 24 cases have already been san
ctioned for settlement and the rest are 
tinder consideration by the Tripura 
Administration.

Indians kidnapped by Pak. Army

Shrimati Mafida Ahmed:
Shri P. C. Borooah:

Will the Prime Minister be pleased 
to state:

(a) whether it is a fact that fou’- 
Indians were taken away by Pakistani 
army men from Khudipara in 
Berubari Mouza on the 6th November, 
1959: and

(b) if so, the details of the incident?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal
Nehru): (a) and (b). One Head Con
stable and two constables of the East 
Pakistan police entered Khudipara on 
6th November, searched 13 houses and 
took notes about the jute and gal
vanised iron sheets in possession of 
some of the villagers. About 125 Pak
istani nationa's accompanied them. 
Tile Pakistan Police Party arrested 
four Indian nationals and took away 
qpe cycle to the Pakistan Border Out
l e t  at Khalp&ra. All the four per
sons including the cycle were, how
ever released later the same day. The 
Hetta Constable of the Bast Pakistan 
Ptflice also explained to the local 
m  (A i) USD.—4.

Indian police that his action was dut 
to his misconception about the actual 
position of the village.

The Indian Deputy Commissioner, 
Jalpaiguri, has taken up the matter 
with his Pakistani opposite number. 
Police patrolling in the area has also 
been intensified.

Import of Chemicals
830. Shri Vajpayee: Will the Minis

ter of Commerce and Industry be
pleased to state:

(a) whether licences for the import 
of silver-vitellin, silver-protorgol and 
silver-nitrate have been issued for the 
year 1959-60;

(b) if so, the country or countries 
from which these chemicals are to be 
imported;

(c) the total quantity for which 
licences have been issued and the 
quantity imported so far;

(d) whether these chemicals are 
being manufactured in India; and

(e) if so, the reasons for their import 
involving foreign exchange?

The Minister of Commerce (Shri 
Kanungo): (a) Yes, Sir.

(b) Licences are issued on currency 
area basis. Licences for silver-nitrate 
have been issued on soft currency area 
and those for silver-vitellin and silver- 
protorgol (Argenti-Protenium) on 
general and soft currency areas.

(c) Licences are issued on value 
basis. The value of licences so far 
issued is as follows:—

Silver-nitrate Rs. 2,29,000
Argenti-Protenium. Rs. 56,000.

Informa* ion regarding licences issu
ed for silver-nitrate from 1-10-1959 and 
of imports made against the above 
licences is not available.

(d) and (e). These items are-under
stood to be manufactured in the coun
try in small quantities which are in
adequate to meet the country’s re
quirements. Hence import is allowed
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only for the shortfall o f the require
ments.
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Lew beoiM  O nnp Heme Baildini 
Boetetfcw

m . Shri Ram OsHb: Will the
lUnister o f WerkC, Hoaalaf aa< 
BonNr be pfeMed to «t*te:

<a) whether any Low Income Group 
House Buildinc Societie* have been 
registered in Delhi in the past two 
years; and

(b) if so, which are the bona fide 
societies out of them which have 
requested the Chief Commissioner for 
acquisition of land?

The Deputy Minister of Work*, 
Honainf and Supply (Shri Anil K,
Chanda): (a) Ninety Co-operative
House Building Societies were regis
tered in Delhi during the last two 
years. There is no definite infor
mation with the Delhi Administration 
about the income of the individual 
members of the Societies.

(b) The following fourteen Co
operative Societies have applied to the 
Chief Commissioner, Delhi, for ac
quisition of land:—

1. The South Patel Nagar Extens
ion Co-operative House Build
ing Society Ltd.

2. The Swatantra Bharat Co
operative House Building 
Society Ltd.

3. The Rattan and Good Friends
Co-operative House Building 
Society Ltd.

4. The State Bank of India Staif
Co-operative House Building 
Society Ltd.

5. The Nev Chetan Co-operative
House Building Society Ltd.

C. The Northern Railway Accounts 
Employees’ Co-operative
House Building Society Ltd.

7. The Secular State Co-operative
House Building Society Ltd.

8. The Gobind Co-operative Hous
ing Society Ltd.

9. The Reserve Bank of India
Staff Co-operative Housing 
8ociety Ltd.

10. The Ministry of Works, Rous
ing aad Supply Co-operatiV  
Hautlng Society Ltd.



39*3 Written Answer* AGRAHAYANA 11, 1881 (SAKA) Written Answers 29x4

11. The Vishal Delhi Co-operative 
House Building Society Ltd.

12. The Low Paid Slum Dwellers* 
Co-operative House Building 
Society Ltd.

13. The Kingsway Co-operative 
House Building Society Ltd.

14. The Dehati Co-operative House- 
Building Society Ltd.

Ambar Charkhas In Punjab

833. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of Ambar Charkhas 
distributed in Punjab State dunng 
1959-60 so far;

(b) the number of Charkhas which 
are in operation;

(c) the total quantity of yarn pro
duced therefrom; and

(d) the steps taken to improve the 
quality of yarn to be used in hand
loom?

The Min ster of Industry (Shri 
Manubhai Shah): (a) 1253; upto
September, 195a.

(b) About 12 to 14 thousand.
(c) Approximately 44,000 lbs. during 

1959-60 (upto September).

(d) The following steps have been 
taken by the Khadi and Village Indus
tries Commission to improve tfte 
quality of yam:—

(i) Financial assistance is being 
given for refresher courses to 
trained spinners, and for start
ing “Sutar Ghars” to provide 
follow-up service to spinners.

(ii) Supervisory staff has been 
appointed for follow-up ser
vices.

(ill) Institutions have been in
structed to exercise greater 
care in selecting spinners for 
training in Ambar Charkha.

ipft f^rr «p̂
. -ft  ̂ --- ___ V  ̂. V

ft? ST3T «PT snprpfl VRWT M TV̂ HT
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*T%'W $ kill VI WT 5TW
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Tea Auctions at Calcutta

835. Shri P. C. Borooah: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the 
weekly tea auctions of the 16th 
November, 1959 at Calcutta had to be 
postponed;

(b) if so, the reasons therefor; and
(c) the extent of damage it has 

caused to Tea Export Promotion?

The Minister of Commerce (Sbrt 
Kanungo): (a) Yes, Sir.

(b) At present teas sold in Calcutta 
auctions which are sent to other 
States or exported do not pay West 
Bengal sales tax. With the promulgat
ion of the Bengal Finance (Sales Tax) 
(Amendment) Act, 1959 with effect 
from the 28th October, 1959, it ap
peared to the trade that teas sold in 
Calcutta auctions meant for export or 
sale in the course of inter-State traoe 
or stock transfers from West Bengal’s 
territories to other States, wou.d come 
within the purview of 5 per cent sales 
tax. Due to this uncertainty in the 
trade circles, the tea auctions of the 
16th November, 1959 were postponed. 
The auctions were, however, resumed 
on the 23rd November, 1959 after the 
State Government agreed to exempt 
from sales tax with effect from the 
date of promulgation of the new Act, 
•11 sales of tea in the Calcutta auc
tions.
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(c) It is yet early to assess the cor
rect position but it is understood that 
no significant damage has been done 
to our exports due to the postpone
ment of the auction of 16th November,
1959.

Inport of Milk Powder and Baby 
Food

SSS. Shri Chandak: Will the Minis
ter of Commerce and Industry be 
pleased to state:

(a) how much (i) skimmed milk 
powder, (ii) whole milk powder and
(iii) baby food were imported in 
1957-58 and 1958-59;

(b) what were the C.I.F. prices of 
each item;

(c) how much Indian and Foreign 
currencies were spent in importing 
each item in these two years; and

(d) how much foreign currency has 
been provided for in the April-Sep- 
tember, 1959 and October 1959-March,
I960 period for importing each item;

(e) whe'her any of these items has 
been imported or is going to be im
ported on any other account besides 
these allocations; and

(f) if so, the details thereof?
The Minister of Commerce (Shri 

Kanungo): (a) an(j (b). a  statement 
i« laid on the Table. [See Appendix
II, annexure No. 49.]

Indian Foreign
cu rren cy  currency 
R f . R s.

milk powder
1957-58 57»*>5/> t9 4,96.0; ,3# j

•1958-59 • 75.22,6.-7 3,60,74.373
............ - , --------------------------

la  other items, no Indian currency 
was involved.

(d j The information cannot be 
dWulged in the public interest.
. i&) and (f). Skimmed milk powder 
ha* fceen imported from U&A- under 
PL. 480.

STATEMENT CORRECTING THE RE
PLY TO UjS.Q. NO. 820, DATED 

3-12-1958
Hie Minister of Works, Homing and 

Supply (Shri K. C. Reddy): it had
been stated by me in the written re
ply to the Unstarred Question No. 820 
by S/S H. N. Mukerjee and 
Muhammed Elias on 3-12-1958 that 
the amount spent on the printing of 
Government publications etc. in pri
vately owned presses during the 
years 1955-56 and 1956-57 was 
Rs. 1,22,72,159-25 and Rs. 1,73,79,488 47 
respectively. I regret to say that there 
had been some error in compiling1 
these figures due to the fact that some: 
subordinate offices sent their figur.es 
direct to the Chief Controller of 
Printing and Stationery while their 
Administrative Ministries/Departments 
also included these figures in the con
solidated figures furnished by them,. 
The correct f!gutes for these two 
years a1'. ;i’ ;n for the year 1957-58 for 
which I had R'ven an assurance to- 
supply the information to the Lok 
Sabha afte.- some time, are as under:—

1955-56 Rs. 55,34.365-43.
1956-57 Rs. 74,35,474-94.
1957-58 Rs. 89,42,588 14.

12 hrs.
PAPERS LAID ON THE TABLE
N o t i f i c a t i o n s  i s s u e d  u n d k h  M in k s  

A c t

The Deputy Minister of Labour 
(Shri Abid All): Sir, I beg to lay on 
the Table, under sub-section (7) at 
Section 59 of the Mines Act, 1952, • 
copy of each of the following Notifi
cations:—

(i) G.S.R. No. 1250 dated the
14th November, 1959 making 
certain amendment to the
Mysore Gold Mines Rules  ̂
1953. [Placed in Library. See 
No. LT-1729/59).

(ii) G.S.R. No. 1251 dated th»
14th November, 1959 contain
ing the Mines Creche Rules, 
1950, {Placed tn Library. See

, ... No. LT-1742/59.1



zyr7 AGKAHAYANA 11,

3R SUPPLEMENTARY 
GRANTS (GENERAL)

The Minister of Finance (Shri 
(Morarji Desai): I beg to present a 
statement showing Supplementary 
Demands for Grants in respect of the 
Budget (General), for 1959-60.

COMMITTEE ON PRIVATE MEM
BERS’ BILLS AND RESOLUTIONS 

F i f t y - s e c o n d  R e p o r t

Sardar Hnkam Singh (Bhatinda):
I beg to present the Fifty-second Re
port of the Committee on Private 
Members’ Bills and Resolutions.

STATEMENT CLARIFYING INFOR
MATION PREVIOUSLY GIVEN RE. 
REPORTS OF THE REGISTRAR OF 

NEWSPAPERS 
The Minister of Information and 

Broadcasting (Dr. Keskar): In the
debate on the Annual Report of the 
Registrar of Newspapers on Novem
ber 24, there was a reference to the 
question of authentication of titles 
and allowing similar or same titles 
to those of existing papers. In this 
connection, 1 would like to add a 
further clarification to what I had 
said in the course of the debate so 
that the factual position, as it is to
day, might be fully known to the 
House and no misunderstanding takes 
place.

According to the proviso to Section
6 of the Press and Registration of 
Books Act, it is possible for the Magis
trate to allow the same title to a new 
newspaper provided the proprietor re
mains the same and he (that is, the 
proprietor) has no objection. This 
might not apply to a similar title, i.e. 
a title slightly different from the one 
which is already in use but which by 
its similarity suggests the existing 
paper. Where the proprietorship is 
not the same, it is necessary for the 
Magistarte to satisfy himself whether 
the proposed title is not the same or 
similar to that of an existing news
paper.

1881 (SAKA) Statement clarify- 2918 
ing information pre

viously given re.
Reports of the 

Registrar of 
Newspapers

There was only one exception to 
this and that was the case of the 
Delhi ‘Hindusthan Standards’. The 
workers employed in the ‘Hindusthan 
Standard’ published from Delhi had 
represented to the Registrar and the 
District Magistrate that in view of 
their agreement with the original 
owners concerning the rights, etc. and 
in view of its being carried on by 
the workers themselves the title Delhi 
Hindusthan Standard might be per
mitted. This was allowed, therefore, 
as a special case. However, it was 
later on felt that, the implications of 
any further permission of this sort 
being many, such exceptions might 
not be recommended hereafter.

Since then, the provisions of the 
Act regarding authentication of titles 
which were considered to be the same 
as, or similar to, existing newspapers 
have been strictly enforced. This was 
considered necessary in view of the 
Wage Committee’s recommendations 
regarding chains, groups, etc. In the 
ca.se of an Allahabad paper, a request 
for the same or a similar title was not 
allowed

There is, however, the rather diffi
cult question of how the provision 
relating to similarity of titles can be 
enforced in the case of an existing 
simultaneous publication which splits 
up into independent units. In such a 
case, the printer and publisher being 
the same, there is continuity and 
under the law it is not necessary for 
person concerned to file a fresh dec
laration. In these circumstances, the 
question of allowing a title does not 
arise. Even if a fresh declaration were 
to be filed because of a change of 
printer or publisher, the publication 
cannot be treated as a new paper but 
would have to be regarded as an exis
ting and continuing newspaper. Gov
ernment are at present examining this 
aspect of the question.

(*ICTT5T) :
$  ^  i  1
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U 'U  hrs.
TRIPURA LAND REVENUE AND 

LAND REFORMS BILL*
The Minister of State in the Minis

try of Home Affairs (Shri Datar): On 
behalf of Shri G. B. Pant, I beg to 
move for leave to introduce a Bill to 
consolidate and amend the law relat
ing to land revenue in the Union 
territory of Tripura and to provide 
for the acquisition of estates and for 
certain other measures of land re
form. ,

Mr. Speaker: The question is:
‘That leave be granted to intro

duce a Bill to consolidate and 
amend the law relating to land 
revenue in the Union territory of 
Tripura and to provide for the ac
quisition of estates and for certain 
other measures of land reform."

The motion was adopted.
Shri Datar: I introduce*- the Bill.

IS .06 hn».

KERALA STATE LEGISLATURE 
(DELEGATION OF POWERS) BILL 

—contd.

Mr. Speaker: The House will now 
proceed with the further considera
tion of the following motion moved

by Shri B. N. Datar an the 27th Nov
ember, 1939, namely:—

“That the Bill to confer on the 
President the power of the Legis
lature of the S.ate of Kerala to 
make laws be taken into con
sideration.”
With the extension of time by half 

an hour, the total time allotted w u
2 hours 30 minutes out of which only 
22 minutes remain. It is agreed that 
half an hour should be set apart for 
clause by clause consideration. Shri
V. P. Nayar was in possession of the 
House. He has already taken 8 
minutes. I will give him four minutes 
more. The hon. Member is capable of 
condensing all his remarks within 
that time.

Shri V. P. Nayar (Quilon): That is 
true, Sir. But, I have more points of 
a fundamental nature to raise.

Mr. Speaker: All right: he will
take 7 more minutes.

Shri V. P. Nayar: Sir, yesterday
as the House rose, I was trying to 
establish that neither the Mover nor 
any of the supporters had established 
any case as regards the necessity for 
the Bill.

If you read the Statement of Ob
jects and Reasons, as also the speech 
which the hon. Minister made at the 
time of moving the Bill, you will find 
that this is nothing but a subterfuge. 
The hon. Minister has not cared xo 
take the House into confidence. He 
has not placed all his cards on the 
Table.
12 08 hrs.

[ M r . D e p u t y - S p e a k e r  in the Chairl 
In arguing out his case, he has con
veniently forgotten that some Mem
bers in this House have some sense 
left in them. If you read the State
ment of Objects and Reasons, you 
will find that the hon. Minister states, 
“Such legislative measures as may be

Extraordinary Part n -8ection 2,•Published in the Gazette of India 
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necessary for the State can be taken 
up”, I would aak him to state what 
are such legislative measures. Can’t 
he tell the House that there are the 
measures which are necessary? You 
will remember that the President took 
over the administration of Kerala 
some four months ago. For all these 
four months, it has never been found 
necessary. If it was found necessary, 
the way was open to the hon. Minis
ter to introduce a Bill.

He talks much about Parliament 
having no time. 1 would ask in all 
humility whether the hon. Minister, 
before he brought forward this mea
sure, ever cared to consult ei her 
the Speaker or the Business Advisory 
Committee. How can he say that 
Parliament will have no time when 
we are here. The Minister says that 
because Parliament will have no time, 
he wants us to delegate the powers

the President. This is something 
which is very serious. I think the 
hon. Minister had no business to write 
like that in the Statement of Objects 
and Reasons. I can understand if he 
had taken the view of the Speaker or 
the view of the Business Aclviory 
Committee and found it that there 
was no possibility to get some two 
hours or three hours for such Bilb. 
Not having done so, coming to the 
House and saying that it will not be 
possible for Parliament to discuss 
them, according to me, should be 
taken very serious note of.

What is his contention? What is 
the point on which he wants us to 
give powers? He says, it would 
appear that the proper course is for 
Parliament to delegate this power. 
Surprisingly, we find there is a depar
ture from what was followed last time 
when the State of Travancore-Cochin 
had President's Rule. Then we found 
that only Members from the Kerala 

"State as it was later on constituted— 
because the States Reorganisation 
Committee had decided and the new 

i State had not been formed—those
* members who represented the seats
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from the State of Travancore-Cochin 
and the remaining seats of Kerala 
alone constituted the Advisory Com
mittee. What ia the necessity to 
enlarge this committee to 35? The 
hon. Minister himself contradicts 
what he had said earlier. As he wa» 
speaking, he said:

“Because all these questions that 
arise are not necessarily confined 
in their import only to Kerala. 
There are broader questions, ques
tion about land legislation.........

—he has let the cat out of the bag; 
land legislation is what he wants to 
amend—

“ .........questions about a number
of other matters, where the other 
Members of Parliament would 
like to interest themselves and 
to tender proper advice to the 
President."

In all humility I ask: if the hon. 
Minister thinks that the other sections 
of the House will be interested, how 
is it that the Speaker can nominate 
35 people and they and they alone 
can have interest? That is exactly 
the reason why 1 want such matters 
to be discussed in the House. To that 
he is not agreeable.

Whatever he may say, the reason, 
the design, the malicious intention, ig 
obvious, because last time when the 
administration of the State of Travan
core-Cochin was taken over, the re
presentatives from that State gave 
the Congress Party here a majority. 
What is the position today? Out of 
18 Members, every one knows ten 
people belong to the Communist 
Party. Therefore he has found out 
a very ingenious argument that other 
sections of the House are also possi
bly interested and therefore we must 
enlarge the committee. I can see no 
other reason except the fact that to
day if the membership of the consul
tative committee is confined to Mem
bers from Kerala, there will be a
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'clear majority for the Communist 
party and it would be rather awk
ward, and -when the majority deci
sion of the consultative committee is 
taken, the President may not like to 

. depart from it  What does the Pre
sident do? The hon. Prime Minister 
has stated once or twice before that 
although the President acts, he does 
aot act on his individual responsibi
lity; he acts on the advice of the 
Home Minister. If that is so, what is 
the necessity for all this? This is 
not the procedure.

If the Bills were properly introdu
ced and if during the course of the 
session it is not found possible to 
take them up for discussion, one could 
have understood the hon. Minister 
coming on the last day and getting 
such a Bill passed. Here, four months 
they have waited in vain; for four 
months they have had nothing to re
port to Parliament about the necessity 
to amend any existing law. For four 
months they never thought of one 
single piece of legislation, which was 
necessary for the State of Kerala in 
the interests of the entire country as 
is now sought to be made out, to be 
brought before us, and now he says 
there are only two months. The ses
sion will go up to the 20th or 22nd 
of this mon*h. Afterwards, within 
a period of two months there will be 
elections. Within these two months 
unless the President modifies certain 
enactments he would have us believe 
that the heavens would fall on the
State of Kerala. Nothing of the kind
at all. Where is the necessity for this 
within these two months when for
four months they did not find the
necessity, and even when they bring 
this legislation today, not a single 
specific instance about the necessity to 
change any provision of any enact
ment has been brought before us, 
and be wants blanket powers to be 
given. I object to it; not merely do 
I object to It, I strongly protest against 
such behaviour on the part o f Govern
ment, beckuse ire are not h o t  to be 
told that for foer months they have

conveniently slept over the matter 
and today they have suddenly woken 
up and found that some measure of 
emergency may arise in the future 
and the President must be armed 
with this power.

Tlie reason is very obvious. We 
all know that the Government of 
India wants to tinker with some Of 
the Bills which have been passed by 
the Kerala legislature. It is obvious 
also because, though inadvertently, 
the hon. Minister has specifically re
ferred only to land legislation. He 
has not referred to the Court Fees 
Act, he has not referred to the Agri
cultural Indebtedness Relief Act, no 
other Bill has been referred to. He 
has referred specifically to the ques
tion of land legislation, and we know 
what the policies of the Government 
will be.

But I give this warning, that if the 
land legislation is touched, the mil
lions of people of Kerala will not to
lerate it. We will have our Govern
ment soon, and we will certainly take 
the earliest opportunity to undo harm 
that may be done if it is the inten
tion of the hon. Minister to bring 
forward any amendment which the 
people will not take to.

The hon. Member from there said 
that Bills have been passed with a 
narrow majority, but is it envisage.' 
in any povision that a Bill, in oder 
to get the assent of the President, 
should have such and such a majority? 
It is only in the case of an amend
ment of the Constitution that such a 
thing is provided. Any Bill which 
has a majority of a House which is 
constituted according to law must 
naturally go to the President and the 
President must assent But here 
these are Bills which were passed 
long before the hon. Member and 
friends over here thought of the Vimo- 
chana Samiti. These were Bills be
fore the. President, and at the tbne 
the Proclamation was discussed and



immediately before the Home Minister 
made his reply, I had specifically 
pointed out that because article 201 
had not been included, it would 
create some trouble, and then the 
Hom^ Minister, not Kiri Datar, but 
Sh t̂ Pant himself, gave me the assu- Tfiioe that the matter would be looked 

/into and ii necessary—the words are— 
“a supplemen'ary Proclamation will 
be issued” . Where is the supplemen
tary Proclamation? Without issuing 
that supplementary Proclamation, 
and after having held up all the Bills 
pending before the President, now 
to come before the Hou^e and say 
that this is necessary is, accord ;ng 
to me, showing the maximum quan
tum of discourtesy to this House, and 
I think all sections will join with me 
in requesting the hon. Min
ister not to pursue this Bill.

I am also surprised at the lot of 
misplaced enthusiasm which has been 
manifested by friends of the Praja 
Socialist Party on whatever happened 
in Kerala, and at not one of them 
getting up today to oppose this nbno- 
xious legislation.

The Minister of State in the Minis
try of Home Affairs (Shri Datar): Ex
cept the two hon. Members opposite, 
all others have supported the provi
sions of this Bill.

Shri Narayanankutty Menon (Muk- 
andapuram): I am sorry you are
wrong. Three.

Shri Datar: All right, let it be
three.

Mr. Deputy - Sjw&ker: When only a 
few Members have spoken this argu
ment should not be used, because then 
I shall have to see that I accommodate 
larger number of Members. When he 
said two had opposed it, the voice 
came that three had opposed and two 
supported it.

Shri Narayanank titty Menon: So,
the Bill goes.
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Mr. Depaty-Speaker: When there is 
limited time, this cannot be a test, 
because if others had been accommo
dated, we do not know what would 
have happened.

Shri Datar: Two points were mainly 
raised by the hon. Members. One was 
that the principle of provincial auto
nomy was being wrongly in'erfered 
with, and the second was that article 
201 of the Constitution has been pur
posely abrogated and is not sought to 
be revived for ulterior purposes. My 
hon. friend Shri Menon went to the 
extent of saing that is was a sinister 
move.

I may point out that all along, on 
the numerous occasions whenever the 
President had to take over, article 201 
had been abrogated. It is not only 
now that it is not being sought to be 
revived, but it is a natural corollary 
to the dissolution of a State Legislafive 
Assembly. Under the circumstances, 
nothing new has been done so far as 
the present Bill is concerned.

Shri V. P. Nayar: May I ask why the
Home Minister then said a supplemen
tary Proclamation might be issued if 
it was found necessary?

Shri Datar: If the hon. Member
will have some patience, I shall ’-eply 
to all the questions.

Shri V. P. Nayar: I have ample
patience.

Shri Datar: I did not interfere with 
him. Let him kindly follow what I 
say. I shall try to reply to all the 
points that my hon. friend has raised. 
(Interruptions).

Mr. Deputy -Speaker: Should I ask 
him to sit down now?

Shri Narayanankutty Menon: He
takes it in a very bad spirit, this in
terference.

Mr. Deputy -Speaker: No no. That 
is not good spirit that has been com
ing from here.
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Stal Datar: I wish to point out that 
on all the previous occasions like the 
present one, article 201 was abrogated 
when the President took over the ad
ministration of a State, and that was 
in consonuice with the principle that 
when a Legislative Assembly is dis
solved, naturally there can be no ques
tion of retaining the powers under 
article 201 to the President. That was 
the reason why in this particular 
case also when the Proclamation was 
issued naturally article 201 could not 
remain in operation.

My hon. friend contended that the 
Home Minister stated that this ques
tion would be considered. 1 reiterate 
what he stated. He pointed out that 
if it became necessary, the question 
of issuing a supplementary Proclama
tion would be looked into not that he 
stated that article 201 would necessari
ly be revived. Let the matter be 
understood very clearly.

We found that there were certain 
Bills which had been received from the 
former Ministry in Kerala; three Bills 
had already been received, and jubse- 
quently, one more Bill also was re
ceived after the Proclamation. Within 
a few days after the Proclamation, the 
question came up before Parliament. 
We had to consider the question 
whether it would be merely sufficient 
to revive article 201 and consider the 
question of granting consent or with
holding consent. Under article 201, 
the President is not bound to give his 
assent, as my hon. friend pointed out; 
under this article, it is open to the 
President either to grant assent or to 
refer the Bill back to the State legisla
ture. So, it is not that as a matter 
of course, the President is bound to 
give his assent whenever the Bills are 
referred to him by the Governor of a 
State.

Here, in this case, further events 
have happened and that should be 
taken into account. When the Presi
dent took over the administration of 
the Kerala State, he became, on be

half o f Parliament, responsible tor the 
whole administration at the Karate 
State. Under these circumstances, the 
powers as well as the responsibilities 
of the President are far larger than 
would be the case if only article 201 is 
to be considered.

Shri A. K. Gopalan (Kasergod): On
a point of clarification.. . .

Shri Datar: Any clarifications might 
be asked for afterwards. First, let 
me finish my speech.

I was pointing out that a number of 
Bills had been received. The Speaker 
has already ruled that it is not neces
sary to go into the merits of the 
various Bills at this stage, because it 
would be open to the President to 
place certain Bins before the consul
tative committee that has been provid
ed for in this Bill. Therefore, I shall 
not be going into the details or the 
merits of the various Bills to which 
my hon. friends have drawn pointed 
attention. May I, however, point out 
in a general way that in respect of 
one, certain definite proposals had 
been made by the Planning Commis
sion, and they were not carried out? 
In respect of another Bill, the Reserve 
Bank of India who had to be consulted 
had made certain suggestions, which 
also will have to be considered with 
the respect that it deserves. Under 
these circumstances, when the Presi
dent himself was the administering au
thority on behalf of the Kerala State, 
then he had to look at those BiU.3 from 
a larger angle of vision, and, there
fore, it was considered that instead of 
having the powers revived under arti
cle 201, it would be better to have a 
proper scrutiny of all these Bills, be
cause now, the President was seized of 
the power of the whole adminis‘rntion, 
and the Parliament had the legislative 
authority in this respect Then, it was 
considered that besides these four Bills 
that were there, there might be i*ther 
Bills also.

Last time, we found, as I mentioned 
in my opening speech, that It was very
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difficult to get time for the passing of 
certain Bills; with the greatest diffi
culty, we could carry through two 
Bilb in both the Houses of Parlia
ment. Under these circumstances, 
is a matter which is to be fully noted, 
that Parliament might find it very 
difficult to deal with individual pieces 
of legislation, so far as a particular 
State is concerned. That is the reason 
why the present Bill h<u been brought 
forward. May I assure the hon. Mem
bers of this House that the provisions 
of all the Bills will be looked into 
very carefully, and only when it is 
found that any changes are necessary, 
will the Bills with the changes intro
duced therein be placed before 
consultative committee.

My hon. friend opposite was not 
happy at the fact that the Members 
from other States also would be on 
this consultative committee. May I 
point out here that Kerala is now 
under the President’s rule, and it is 
the responsibility of the whole Parlia
ment and not merely the hon. Mem
bers from Kerala, to see to it that the 
administration is carried on properly, 
and to see to it that proper legislation 
is passed?

Shri V. P. Nayar: My hon. friend 
made a mistake then in 1956.

Shri Dat&r: May I further point out 
that on a number of previous occa
sions, except one or two, this haJ Lv. .1 
the practice that was followed, namely 
to have Members from other States 
also on the consultative committee.

My hon. friend on this side of the 
House contended, and he took rather 
a technical view, that the formation of 
a consultative committee was uncon
stitutional. I may point out that it is 
not unconstitutional at all. In fact, 
when the Constitution does not say 
anything particularly, it was open to 
the President or the Government not 
to have asked for the formation of a 
consultative committee, but Govern
ment are anxious to interest the Mem-
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berg of Parliament in the various 
pieces of legislation that they desire to 
carry through. So, I may inform my 
hon. friend that this is a p tact ice 
which is not against the provisions of 
the Constitution, and that practice ia 
being followed almost in every case, it 
has been followed in the present case 
also, namely the practice of having not 
only a consultative committee, but s  
consultative committee having ill the 
Kerala Members in both Houses of 
Parliament on it, plus some hon. Mem
bers from the other States also. That 
is because, as I have stated, certain 
Bills are of a very important character, 
and we have to take into account the 
■> *ews of the Planning Commission, and 
the views of the Reserve Bank, 
amongst others. It was only under 
these circumstances that it was consi
dered proper that on the consultative 
committee that has been provided for 
there ought to be Members from other 
States as well. Let not the hon Mem
bers from Kerala think that they alone 
are interested in the welfare of the 
Kerala State. All of us, at the all- 
India level, and all the hon. Members 
of this House are interested as vitally 
in the development and welfare of the 
Kerala State, as those to whom my 
hon. friend Shri V. P. Nayar has 
made a reference.
Therefore, I may point out that what 

has been done is that a perfectly pro
per procedure has been followed by 
us. Therefore, so far as this Bill is con
cerned, we need not go into the larger 
questions, because this has now been 
hallowed by convention. Parliament 
has given such powers to the President 
on previous occasions, and we have 
maintained to a large extent the desire 
of the President to have a proper con
sultation with the hon. Members; that 
is possible through the consulta
tive committee.

Lastly, we have further made a pro
vision that after the President issues 
his Acts, wherever he considers neces
sary, after consulting the consultative 
committee, thejrwill have to be placed 
before Parliament; and if Parliament
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makes any changes, then, naturally, 
the President will accept those 

changes.

Then, my hon. friend made certain 
observations which were needlessly 
vehement, though they had absolutely 
nothing to do either with the .merits 
tot this case or relevancy to this 
.particular Bill. May I point out that 
the authority of the State Legislature 
will not be taken away at all? Under 
the Constitution, you will see that 
whenever the President passes any 
Act for that particular area, it re
mains in force only for one year after 
the President’s powers have been 
withdrawn. When the new legislature 
of the Kerala State comes into being, 
it would be perfectly open to them 
to pass such pieces of legislation as 
they are concerned with- But, so far 
as the present position is concerned, It 
is our duty not merely to consider the 
present Bills that we have, but also to 
conceive of possibilities that other 
matters of an urgent nature calling 
for emergent legislation might arise.
The President’s rule will have to go 
■on for some months more. We are 
anxious to have elections as early as- 
possible, but there is no knowing thai 
the need for an emergent legislation 
may or may not arise there, becausc- 
the administration is there, and cer
tain questions may arise. Therefore, 
general powers have been taken, not 
special powers for these Bills only.

My hon. friends are obsessed may I 
say, with the idea that this Bill has 
been brought forward solely for the 
purpose of dealing with........

Shri Narayanankutty Menon; May
1 ask for clarification of one position?
The hon. Minuter stated that ‘We are 
anxious to have elections as far as pos
sible.’ . . . .

Shri Datar: No, I said ‘as early as 
possible’.

Shri Narayanankatty Menon: No,
the hon. Minister said ‘as far as possi
ble’.
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Shri Etattar; I said ‘as early as p©#-
sible’.

Shri Narayanankatty Menon: Let
the hon. Minister accept the correction.

Shri Datar: As early as possible.
Elections are going to be held as 
early as possible.

Shri V. P. Nayar: Now we accept 
the correction.

Shri Datar: In fact, they are an
xious to postpone it by at least some 
months. Some hon. Members of Par
liament saw me when I was at Trivan
drum and they desired that the elec
tions should not be held»*s now sche
duled. In fact, they were anxious to 
postpone it for at least a month or 
two. So the desire for postponement 
is on their part, whatever the reason 
may be—I am not here concerned with 
the reason. We are anxious to hold 
the elections as early as possible, and 
I repeat that the elections will be held 
as early as possible. But still inas
much as the President’s administration 
is there, certain questions are likely 
to arise which would call for imme
diate legislation. That is the reason 
why this Bill has been brought for
ward.

Shri Narayanankutty Menon: We
ran assure the hon. Minister that we 
are not anxious to postpone the elec
tions. If we had been anxious to post, 
pone the elections, we would have 
voted yesterday against the Constitu
tion (Eighth Amendment) Bill and 
postponed the elections for six months.

Shri Datar: I would not say any
thing about what happened yesterday. 
We know what the hon. Member and 
his friends did. We know how they - 
voted. I am not here to enter into 
that question because it is irrelevant 
to my purpose. Eet him only consider 
what they did and whether the pur
pose they had in view Was accomplish
ed. Let them consider it in cooler 
momenta. Hint ia all I can say.
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. So far «s the present Bill is con
cerned, we are anxious to consider not 
only these lour Bills but other matters 
also, if and when they arise during the 
president’s administration. It is for 
these reasons that this particular Bill 
has been brought forward. Let not 
hon. Members think that there is any
thing either sinister or ulterior about 
this It is a perfectly normal and na. 
tural form of procedure. We did not 
luring forward such a Bill during last 
Session because we were considering 
as to what should be done.

After all, as the House is aware, 
after the President took over, we had 
to bring conditions down to normalcy. 
That has to be noted: Here hon. Mem
bers have pointed out how condition1? 
were improving. At the other end. we 
had to take every step to see that the 
conditions improved. Here we had to 
cqnsult a number of concerned Minis
trifes. We had to consult the Planning 
Commission, the Reserve Bank of 
India and others. That was the reason 
why no steps could be taken during 
the last session of Parliament for 
action on the lines that has now been 
proposed in this Bill.

I would again submit that this Bill 
is brought forward only with the de
sire to facilitate the passing of neces
sary legislation as early as possible 
after consulting the Consultative Com
mittee.

Shri A. K. Gopalan; Under article 
MI at the Constitution, has the Presi. 
dent got any right to make changes in 
the Bill?

8hri Datar: Ail these questions will 
be considered by (Re President.

Shri A. K. Gopalan: I want to know 
whether under article 201 the Presi- 
itent has got the Tight to make changes 
Hind alterations in the Bill himself or 
.Whether he has got the right only 
40 make some recommendations. 
t ~ ~ )  ......................

fthxi jpttxt: .That is- a question of 
.of the CensJLitutioOr r,

ghri A. K. Gopalan: What is the 
hon. Minister's interpretation of it?1

Shri Datar: We have certain powers 
under article 201...

Mr. Deputy-Speaker: He should
not ask for interpretation. He should 
put his own construction, whatever 
he feels.

ghri A. K. Gopalan: What is the
construction that the hon. Minister 
puts on the article?

Mr. Deputy-Speaker: It cannot be
of any material assistance or advan
tage to the hon. Member, even if he 
gives it.

Shri A. K. Gopalan: According to 
me, under article 201, the President 
has no right to make changes in the 
Bill.

Mr. Deputy-Speaker: He can hold
his view.

Shri V. P. Nayar: There cannot be 
any other view.

Mr. Deputy-Speaker: There are al
ways two views.

Sbri V. P. Nayar: It cannot be.
Article 201 is so specific.

Mr. Deputy-Speaker: Then why
should he ask the hon. Minister?

Sh.i V. P. Nayar: Because he is
avoiding the issue.

Mr. Deputy-Speaker: If he is sure 
that it is specific, then no question 
arises.

Shri V. P. Nayar: He avoids it.

Mr. Deputy -Speaker: The question 
.**•

“That the Bill to confer on the -
' president the power of the Legis- ■
■ lature of the State of Kerala to '
- Shake laws be taken into consi-
• deration” . ‘ * '\

The motion was adopted, .



Mr. Deputy-Spe&ker: Clause 2 has 
.no amendments.

The question is:

“That clause 2 stand part erf
the Bill”.

The motion was adopted.

Clause 2 was added to the Bill.

Clause 3— (Conferment on the 
President of the potoer of the State 

Legislature to make laws)

Sbri B. C. Kamble (Kopargaon): I 
rise to a point of order. I raised it 
at the consideration stage, but the 
Speaker was pleased to say that un
less I wanted to oppose the motion 
for consideration of the Bill, I could 
raise it at the time the relevant 
clause was under consideration.

There are two points. One is that 
the provision contained in sub-clause
(2) of clause 3 goes beyond the 

Authority of the Proclamation. Here 
power is to be delegated. That is all 
right. But the Parliament can dele
gate the power which it has. Parlia
ment cannot delegate a power which 
it has not, that is to say, Parliament 
cannot make a law when it is not in 
session. Parliament cannot enact 
when it is not in session. Therefore, 
the power to delegate the power to 
make any laws when Parliament is 
not in session is not within the com
petence of this House. Therefore, I 
am raising this in the form of a point 
of order.

Mr. Depnty-Speaker: The power of 
Parliament to enact legislation is there 
even when it is not in session. The 
power is there. Whether it can be 
exercised during that time on account 

-of its not being in session, is a dif
ferent thing. But the power is not 
taken away by the Constitution or 
any other thing, *when it is not in ses
sion. It can make laws at any mo
ment. The duration or interval bet
ween two sessions cannot deprive 
Parliament of this power.
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Start B. G. Kamble: My point is:
When it is not in session, can Parlia
ment make any law? My submission 
is that only when Parliament assem
bles and sits and there is a session, 
then alone can Parliament make a 
law; otherwise, Parliament cannot 
make a law. 1 am not saying with 
regard to the interval; there may be 
interval or there may not be interval. 
Parliament may go on sitting contin
uously. That is quite a different 
thing. But Parliament can make 
laws only when it is in session.

Mr. Deputy-Speaker: When the hon. 
Member is asleep, he loses the power 
of writing. But that does not mean 
that after he gets up, he cannot write.

Shri B. C. Kamble: That is not it.
Can Parliament make a law when 
Parliament is not in session? That is 
my point.

Shri N&rayanxakutty Jtoua; Tba
point is clear.

Mr. Deputy-Speaker: Let him con
clude.

Shri B. C. Kamble: I submit that 
Parliament cannot confer power upon 
the President or delegate power to 
the President to make laws when 
Parliament is not in session. There
fore, only when Parliament is in ses
sion, during that period, the Presi
dent can through that authority make 
any laws as suggested in the Bill. I 
have tabled ap amendment to the 
effect that only when Parliament is 
in session, the President should be 
authorised to make laws. My amend
ment No. is 13. It says:

"for ‘whether Parliament ia or
is not in session’ substitute ‘when
Parliament is in session*.

This is one point of order.
Another point which I want to raise 

has really already been stated- But 
I would make a further submission. 
A Proclamation is issued in two eon* 
tingencies or for two purposes. Om  
ia if there is a failure of the attcM- 
nery. The second is, maintenance «t
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the form of the Constitution. Under 
article 357, under which this Bill has 
come before this House, there is a 
specific procedure prescribed whereby 
Parliament can delegate the power to 
the President or authorise the Presi
dent to delegate the power to some 
other authority or that authority may 
delegate that power which is confer
red on or delegated to it, to some 
other authority. These are the things 
envisaged. That is to say, during the 
Proclamation a particular procedure 
has been pres^ribjsd under article 357. 
This article forbids any other proce
dure, namely even the constitution of 
a Committee, may be of the Members 
of this House, may be of any other 
House. Therefore the procedure 
which is prescribed under this parti
cular article must alone be followed.

Now a Proclamation is issued and 
the Ministry is dismissed. Why? Be
cause of two reasons. One is there 
is failure of the machinery and the 
other is that the form of the Consti- 
tut;on should be maintained. It is a 
serious matter. You have got to 
maintain the form. You cannot say 
that there has been a practice. The 
practice was against this very article.

I submit that if there had been a 
practice or precedent, it was against 
the article—-357. Therefore, I have 
tabled an amendment to that effect. 
The form should be maintained. The 
procedure followed should be to 
authorise the President to delegate, 
subject to such conditions as he may 
think flt to impose, the power so con- 
ferred to any other authority to be 
specified by him in that behalf. 
Therefore, it is mandatory and obli
gatory on the Government and they 
cannot go against the provisions of 
this article.

These are the points on which I 
expect your ruling.

Shri N m ru u ln ttT  Menon; I 
w&l speak strictly on the point of 
order and not on the merits of the
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Bill. I think that point of order 
cannot stand as far as the interpreta
tion of that article is concerned be
cause the legislative power of the Par
liament is there when it is sitting 
and when it is not sitting the legis
lative power is in the form of the 
power of the President to issue Ordi
nances. Therefore, no specific autho
risation is necessary so far as the 
President is concerned.

Mr. Depnty-Speaker: The power is 
there; but it cannot be exercised.

Shri Narayanankntty Menon: It
can be exercised by means of an 
Ordinance. There is no necessity in 
this Bill to confer a separate power 
on the President when Parliament is 
not sitting.

Shri B. C. Kamble: I invite your
attention specifically to article 357(c). 
There is specific mention of ‘when the 
Parliament is not in session’. It 
reads:

"for the President to authorise 
when the House of the People is 
not in session expenditure from 
the Consolidated Fund of the State 
pending the sanction of such ex
penditure by Parliament.”

That is to say, the only contingency 
expected by the framers of the Cons
titution during the period when the 
Parliament is not in session is with 
regard to the sanctioning of expen
diture. So far as that provision is 
concerned only that power could be 
exercised. That appears to be the 
intention of the framers of the Cons
titution.

Pandit Thakur Das Bhargava
(Hissar); I am rather surprised at 
the point of order raised by mv bon. 
friend. According to article 356, the 
result of the Proclamation is to 
declare;

“that the powers of the Legisla
ture ot the State shall he exercisable 
by or under the authority of Par
liament;”
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So, Parliament is substituted for 

the State Legislature so far as legis
lative authority is concerned. You 
will find from article 357, that—

“Where by a Proclamation 
issued under clause (1) of article 
356, it has been declared that the 
powers of the Legislature of the 
State shall be exercisable by or 
under the authority of Parlia
ment, it shall be competent—

(a) for Parliament to confer 
on the President the power of the 
Legislature of the State to make 
laws......  ”

If the Parliament confers that 
power of the State Legislature on the 
President to make laws, then the 
question is whether that Legislature 
itself could make laws whether the 
Parliament is in session or not. Sup
pose the Parliament is not in session. 
The Legislature of the State has the 
power. It can make laws. That 
power is conferred on the President. 
The question whether Parliament is 
in session or not does not arise.

My hon. friend has referred to 
article 357(c) and says that thr- 
power of the President during the 
period when Parliament is not in 
session will be only to sanction ex
penditure from the Consolidated 
Fund of the State. It is not specifi
cally said so.

My submission is that the entire 
powers of the State Legislature are 
given to Parliament and the Parlia
ment is asked to give that power to 
the President. Then the President 
can certainly make laws whether Par
liament is in session or not. So this 
point does not arise. We give the 
entire powers to the President and 
therefore he is competent to make 
any law if he feels so. Therefore, 
th my mind, the two po:nts of order 
raised by my hon. friend are of no 
validity at all.

Shri C. R. Fattabbi Raman. (Kum- 
bakonam): May I point out that,the

inherent powers of Parliament are 
always there. We are now dealing 
with the emergency provisions. 
Clause (1) of article 857 very clearly' 
says:

“Where by a Proclamation issued 
under clause (1) of article 356, it 
has been declared that the powers 
of the Legislature of the State 
shall be exercisable by or under 
the authority of Parliament, it shall 
be competent—

(a) for Parliament to confer 
on the President the power of the 
Legislature of the State to make 
laws, and to authorise the Presi
dent to delegate, subject to such 
conditions as he may think fit 
to impose..." -

I wil’l leave it there. And then, it 
says—

“ (b) for Parliament, or for the 
President or other authority in 
whom such power to make laws 
is vested under sub-clause (a), 
to make laws conferring powers 
and imposing duties . . . ” 

and, thirdly,
“for the.- President to authorise 

when the House of the People is 
not in session expenditure from the 
Consolidated Fund of the State 
pending the sanction of such ex
penditure by Parliament.”

Then, clause (2), it says:
“Any law made in exercise of 

the power of the Legislature of the 
State by Parliament or the Pre
sident or other authority re
ferred to in sub-clause (a) of 
clause (1) which Parliament
or the President or such autho
rity would not, but for the
issue of a Proclamation under
article 356 have been competent to 
make shall, to the extent of the 
incompetency, ceaae to have effect*

It is the inherent power and article 
357 provides fpr & ’ vV



40*1 Kerala State AGRAHAYANA 11, 1881 (SAKA) ^egitlature 2942
(Delegation of

Shri Datar: May I point out that 
fb m  ia no (ubstance in the points of 
order raised by my hon. friend. 
Under article 356(b) what happens is 
this. When a Proclamation is issued 
the President declares that the power 
of the Legislature of the State shall 
be exercisable by or under the autho
rity of Parliament. Then, subse
quently, the Proclamation is ap
proved by Parliament. When this 
Proclamation was approved by Par
liament during the last session it 
meant that the authority of the State 
vested in Parliament. Now, Parlia
ment can legislate at any time it 
pleases. It would not be correct for 
my hon. friend to state that Parlia
ment’s powers are only during the 
session of Parliament. The powers 
are there for all time and it would 
be open to Parliament to meet if 
necessary in a special session and 
pass any legislation. Under these 
circumstances what is relevant in this 
particular case is article 357 (i) (a).

My hon. friend made some confu
sion between administrative powers of 
the President and the expenditure to 
be incurred by him from the Conso
lidated Fund to which 357(c) refers. 
That is, naturally, a different matter.

Here, in this Bill, we are consider
ing the question of conferring on the 
President the legislative powers of 
the State which are vested in Par
liament. Under article 357 (i) (a) it 
is clear that it shall be competent for 
Parliament to confer on the President 
the power of the Legislature of the 
State to make laws. This is what is 
being done; and for this purpose this 
Bill is being brought forward.

Mr. Deputy-Speaker: I need not
go into great details about this. It 
has been made clear that we are not 
conferring powers on the President 
to make laws and he can delegate 
that power to whatever authority he 
likes with certain conditions also if 
he thinks fit.

Two questions have been raised 
by the hon. Member. One is that 
285 (Ai) L.S.D.—5.

Powers) Bill 
Parliament itself has not got that 
power to legislate when it is not in 
session and, therefore, it cannot dele
gate that power.

I interrupted him at that time also 
and said I cannot agree with this, 
that when the Parliament is not in 
session the powers that it has are 
taken away from it. It has got those 
powers; only it cannot exercise them 
because it is not in session. But 
rather it becomes all the more neces
sary. Because of its not being in 
session and it cannot exercise its 
powers, therefore, it wants to dele
gate them to spme authority so that 
they might be exercised during that 
period when Parliament itself can
not exercise it. It is not that the 
powers are taken away. The Parlia
ment can exercise these legislative 
powers any time it likes. Therefore, 
I cannot agree with him so far as the 
first point is concerned.

Shri B. C. Kamble: May I say one
word? Suppose the powers are not 
delegated to the President and that 
the powers of the Kerala State Legis
lature are to be exercised by this 
Parliament. If the Parliament is not 
in session, can it make any law?

Mr. Deputy-Speaker: It can always 
make laws. If it considers that a 
legislation is urgent and necessary 
and if it is not in session, a special 
session can be convened. Because it 
does not want to do that and it does 
not like to come in session at that 
moment for a particular urgent legis
lation, it has given powers to the 
President so that during that period 
he may exercise those powers. It is 
very clear to me at least and I do not 
think there is any ambiguity or con
fusion about it.

The second p'oint the hon. Member 
raised is this. The Parliament may 
have adopted that practice and consti
tuted advisory bodies to advise the 
President to enact legislation. But 
it has no authority and it is ultra 
vires. Even if it has been done in the 
past, that does not mean that there is
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any sanctity about it. We should 
decide independently. That is what 
he says. This House has taken deci
sions so many times and it thinks that 
it is according to the Constitution. It 
has not been set aside by any com
petent court. The Chair has always 
left this question to the vote of the 
House. The Members should have the 
constitutionality of a particular thing 
also in their view when they exercise 
their votes and the House has exer
cised that vote on this particular 
question two or three times, I suppose, 
and has given its opinion. Even other
wise, I feel that the phraseology that 
is in this article makes it very clear 
that the President has got ample autho
rity, when this authority is delegated 
to him, to exorcise it under any condi
tions. Whenever he thinks it fit he 
will take that advice but how he acts 
when that advice is given is a diffe
rent matter altogether. I think there 
is no force so far as these two points 
of order are concerned. Now, we can 
proceed with the further amendments.

Shri Narayanankutty Menon: Sir. I 
move amendments Nos. 3, 4, 5, 0, 7, 8, 
9, 10, and 11.

Mr. Deputy-Speaker: I am doubt
ful about amendment No. 3, whether 
it would really be in order. Would 
he kindly explain, when he makes his 
speech, how this would be in order?

Shri Narayanankutty Menon: I am
not likely to argue it; I am likely to 
agree with you as far as admissibility 
of that particular amendment is con
cerned.

Shri V. Eacharan (Palghat):
Amendment Nos. 4 and 5 are not in 
your name.

Shri Narayanankutty Menon: I
move my amendments Nos. 3, and 6 
to 11.

Mr. Deputy-Speaker: Is 13 also
moved?

Shri B. C. Kamble: In view of your 
ruling, I sun not moving 13 or 14.
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Mr. Deputy-Speaker: So, the amend
ments to be moved are bnly 3, 6, 7, 8,
9, 10 and 11.

Shri Narayanankutty Menon: I beg
to move
Page 1,— 

after line 11, add—
“Provided that the President 

shall exercise only such powers 
as are conferred upon him unde*r 
article 201 of the Constitution in 
respect of Bills passed by the 
dissolved Kerala State Legisla
tive Assembly ;ind reserved by 
the Governor of that State for 
the assent ol the President ’’

<3>-
Page 1, line 16,—

omit “whenever he consider? it
practicable to do so”. (6).

Page 1, line 18,—
for “thirty” substitute “eighteen”.

(7).
Page 2, line 3,—

for “ fifteen” substitute “nine”. (8), 
( 8 ).

Page 2,— 
after line C, add—

“Provided further that any re
commendation made by a majo
rity of members of the said 
committee shall be binding on the 
President.” (9).

Page 2,—
after line 16, add—

“Provided that the President 
shall get the opinion of the com
mittee mentioned . in sub-clause 
(2) for any such modifications, 
before an amending Act is enact
ed by the President.” (10).

Page 2,—
omit lines 17 and 18. (11).

In reply to the first reading on thi«
Bill, the hon. Minister did not



any satisfactory explanation as to 
why he could not hring forward an 
amendment to the original Resolution 
passed by this House on the 20th of 
August, 1959 restoring the powers of 
the President under article 201. Yes
terday, I have pointed out that it is 
about 1^-2 years since certain Bills 
had been reserved for the assent of 
the President and till now it seems 
the Government had not made up its 
mind as to what amendments are to 
be introduced to these Bills. He is 
not even prepared to tell the House 
as to which are the Bills which re
quire certain amendments, what are 
the amendments and why the amend
ments are necessary. Therefore, in 
principle, we wish to move all these 
amendments to restrict his powers in 
the way it is laid down in the Con
stitution. My amendment No. 3 is 
only to provide for this. Article 357 
says certain restrictions are possible 
when delegating these powers. The 
paramount power is exercised by 
Parliament; it is given power to dele
gate that power to the President. Yes
terday, Shri Naldurgkar was speak
ing. When a sovereign power is 
given to the principal and the princi
pal is given the power to delegate 
these powers with or without restric
tion, it is the inherent power of the 
principal to have certain restrictions 
placed if he so chooses. I maintain 
that Parliament as the sovereign 
authority has got the power to res
trict the power given to the President. 
We are not faced with a fa it accom
pli. It is not that the Parliament has 
got to delegate the powers in toto 
or not at all. So, when this House, 
as the principal in this delegation, 
delegates its powers, it can always 
place a restriction in the usage of 
that power saying that the President 
shall exercise that power only in 
such and such way.

Mr. Deputy-Speaker: If he intend
ed like that, he ought to have put 
these conditions.

Shri Narayuunkntty Menon: In 
stead of repeating the powers describ
ed under article 201, I have simply 
mentioned article No. 201. The only 
intention is th*t in the use of
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the delegated power, the President 
is restricted in such a manner 
as mentioned by me; he can exer
cise the powers that are conferred 
upon him under article 201.

Certain Bills have been sent to the 
President for assent. A very dis curb
ing news has appeared in the Press 
and I wish that the hon. Member who 
is : bsent today could contradict it. 
A delegation of the 'i'ravancore- 
Cochin bankers headed by one of my 
hon. friends sitting opposite, in the 
Congress Party, coming from Kerala 
saw the Finance Minister and the 
finance Minister assured him that 
the interest of the banfce s will be 
looked after and necessary amend
ments in the Bill will be introduced.

Shri Maniyangadan (Kottayam): Is 
he any of the Members sitting here 
now?

Shri Narayanankutty Menon: I will 
name the hon. Member. It is Shri 
George Thomas Koltukapally. I wish 
he could dony that newj which 
appeared in Kerala and in Delhi also. 
The Travancore-Cochin Bankers’ As
sociation is,—it is well-known— 
against the provisions of the Agri
cultural Debt Relief Act as amended 
by that legislation. When Shri Mani
yangadan spoke, he said that he did 
not know what changes the President 
would make. There is one particu
lar clause which gives benefit to the 
debtors of the banks. The benefit of 
the Bill is given up to a sum of 
Rs. 15,000. We fail to understand 
what amendment could the President 
make to that Bill without destroying 
the benefits to those who are debtors 
to the banks there.
13 hrs.

Sir, our only object in moving this 
amendment is this. We stand on be
half of the large number of debtors 
in the State of Kerala who owe money 
to the bankers who are members of 
the Travancore-Cochin Banking As
sociation. We feel that if eight in
stalments are given to these debtors 
to pay back to the bankers, the bank
ers will not lose anything and 
at the same time, these thou
sands of debtors who owe money 
to the bankers and who are just okt

AGRAHAYANA 11, 1881 (SAKA)
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the point of being evicted out of 
their lands will get some time to pay 
back their debts. Therefore, we stand 
principle that the President should 
not exercise the powers except as has 
been prescribed in article 201 of the 
Constitution.

Regarding the other amendments, 
amendments Nos. 6 to 11, I shall put 
forward my arguments together in 
order to save time.

Mr. Deputy-Speaker: I would like 
the hon. Member to make it more 
clear whether the Parliament can put 
any restrictions on the President so 
far as article 357 is concerned?

Shri Narayanankutty Menon: My 
submission is that article 357 is a 
provision whereby the Parliament is 
given authority to delegate its power. 
The Parliament is a sovereign body. 
As long as no qualifications or res
trictions are placed in article 357 it
self, this -sovereign body has got ex
ceptional poweir to delegate its power 
to some other body or individual. 
That authority of delegation is not 
qualified or restricted by any other 
usage in article 357. I, therefore, 
maintain as a principle under the 
common law and constitutional law 
that it can always impose restrictions 
and always prescribe or limit the 
manner in which the power should be 
exercised by the agent.

As I said, Sir, I shall put forward 
my arguments for all the other 
amendments together. My hon. 
friend pointed out that the entire 
Parliament is interested in the wel
fare of the people of the State of 
Kerala. I am thankful. We are 
aware that hon. Members from all 
sections in the House are very much 
interested in the welfare of the peo
ple of Kerala. The people of Kerala 
have got a very good taste of that 
interest in their welfare from 31st 
July, 1959 onwards. I do not want 
to go into the details. My only point 
was this, that I fully agree with hon. 
Members from all parties in this 
House and from all States that if 
they come in an advisory committee
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they can make very good contribu
tions and that will only' be contribu
tory to the welfare of the people of 
the State.

But I stand on one principle which 
I have enunciated yesterday. Even 
though the Parliament is a sovereign 
body its powers are restricted under 
the Constitution regarding certain 
subjects where exclusive power of 
legislation is given to the representa
tives of a particular State. That is 
the essence of the principle of provin
cial autonomy. It is also agreed that 
if the President has to intervene in a 
State in case of an emergency that 
period will have to be treated as a 
period of emergency and no decision- 
wili be taken by the President which 
would have far-reaching repercussions 
on the subjects that are mentioned in 
the Schedule giving the list of sub
jects which are exclusively State sub
jects.

My hon. friend pointed out that 
even if the President exercises this 
power and makes some amendments 
after one year of the President’s Ruler 
that power lapses. I agree. We are 
not afraid that you are going to make 
laws perpetually for Kerala. It is 
impossible. If there would have been 
any power on earth which enabled 
you to make a law which would just 
bind the people of Kerala in perpe
tuity you would have made it very 
easily. But you have no such powers 
to make such laws. Here, in this 
case, when you are making a law 
and that law will be in force for one 
year after the President’s Rule lapses 
in Kerala, you can do irreparable 
damage to the people of Kerala.

I will point out one instance. Take 
for example the Agriculture Debt Re
lief Bill. Today many suits are pend
ing. The suits of debtors in ordinary 
cases except in the case of debts of 
bankers have been stayed by the 
court because of the original Act. 
When this Bill was passed the bank
ers very well knew that it would go 
to the Central Government and the 
Central Government would take- 
some time even if the Com- 
munist Party continued to be i*



j>ow«r for a long time. ISxey, there
fore, took advantage of this and in 90 
per cent of the cases they have filed 
suits for eviction and fore-closure of 
mortgages to the banks. At this mo
ment, Sir, thousands of families are 
on the point of eviction. In the 
Tinance Minister’s statement the other 
■day it was said that they will bring 
amendments. If amendments are not 
brought and the measures are delayed 
•these families will be thrown on the 
public road. If, therefore, by the 
amendments made by the President 
in exercise of his powers the benefits 
that are given to the debtors are taken 
away that would do an irreparable 
damage and even if our party is 
returned to power it will not be 
possible to amend this damage be
cause all the families evicted today 
because of their debts to the bankers 
will remain on the public roads and 
the Legislature will be completely 
powerless to give restrospective effect 
to the legislation.

therefore, submit that the argu
ment that it is only for one year and 
then the thing wil come to Parliament 
will not stand because the Parliament 
will be powerless. There is provision 
in the Act whereby it gives complete 
moratorium to whatever the Presi
dent has done irrespective of the fact 
that the Parliament can change that 
law and there is also the Kerala 
Legislature. Irreparable damage 
can, therefore, be done which neither 
this House nor the State Legislature 
can mend. Therefore, we oppose this.

One point more, and that is regard
ing the constitution of the committee. 
Even in constituting a committee 
which is advisory in character they 
are not prepared to ?ay in the Bill 
that in all cases at least consultation 
will be there, because a clause is 
added that wherever the President 
considers it possible he may do it. It 
may be possible for the President and 
it may also be not convenient for him 
to consult this committee. We do 
not want that clause. Make it bind
ing on the President, that the Presi
dent before enacting any new legis
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lation or amending any existing legis
lation should consult the committee. 
Make it incumbent and mandatory 
upon the President that he shall con
sult the consultative committee.

Mr. Deputy-Speaker: I think the 
same intention must be there, though 
it is not expressed in these terms. 
The intention must be that in all 
cases where legislation is going to be 
enacted the committee would be con
sulted.

Pandit Thakur Das Bh&rgava: In
fact, such an amendment was moved 
on a previous occasion and ultimately 
the Government said that in all casas, 
except in cases where it is not practic
able, they will consult the committee.

Shri Narayanankutty Menon: My
only desire is that what happened in 
the previous case, that convention 
should be applied in this case also. 
That is the only motive of this amend
ment. It may not be possible. It is 
not the case of the President issuing 
an Ordinance. Make this consultation 
mandatory upon the President because 
there is no urgency.

Regarding the constitution of the 
committee we have nothing against 
hon. Members coming from other 
States. Practice and convention was 
mentioned. Last time when the Pre
sident’s Rule was introduced in 
Kerala a committee was constituted in 
which no Member outside Kerala was 
included except the hon. Minister. 
Why? It is clear that then the Con
gress had a brute majority as far as . 
Members from Kerala were concerned 
and, therefore, this necessity of having 
Members from other States and thus 
exercising the sovereign authority of 
Parliament and responsibility did not 
arise at that time. This time it is 
very well understood that if only 
Members from Kerala are taken the 
Communist Party has got an absolute 
majority in this committee and it will 
be a little embarrassing, even thougti 
decisions and recommendations are 
not mandatory, for the President to 
reject the recommendations made by

1881 (Saka> Legislature (Delegation 295a
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this committee. Therefore, with a 
very ulterior motive that the political 
and policy decisions of the Congress 
should be imposed on the people of 
Kerala, which did not elect a majo
rity of Members from the Congress 
either to the Parliament or to the 
State Legislature, this Bill has been 
b r o u g h t .  We, therefore, oppose this 
and commend to the Government that 
it is not a question of provincialism, 
it is not a question of parochialism,, it 
is a question of upholding the princi
ple of provincial autonomy and leav
ing to the representatives of Kerala 
to mind their own business and take 
decision on subjects specifically put in 
the Schedule of the Constitution re
lating to State subjects. I do not find 
any objection to that. I agree with 
the hon. Minister that conventions 
form part and parcel of the Constitu
tion and they should be upheld. Here, 
last time, the committee was consti
tuted of Members from Kerala alone. 
Our only desire is, do as you have 
done last time. What is the harm in 
it?

Therefore, if the hon. Minister is 
prepared to accept two of my proposi
tions I will withdraw all my other 
amendments. The first proposal is 
that the committee should be compos
ed of members of Parliament from 
Kerala alone. The second proposal is 
that the recommendations of the Com
mittee should be binding upon the 
President. If these two are accepted 
by the hon. Minister, we are prepared 
to accept the legislation in full subject 
to these two amendments. I would 
say the hon. Minister owes a duty not 
only to this House but also to the peo
ple of Kerala to tell them what is the 
difficulty in accepting these two pro
positions. Leave the matter to the 
Members of Kerala. The President 
would then be advised and then the 
President can legislate. In the absence 
of cogent, coherent and reasonable 
explanation to this we can come to 
only one conclusion. That the Parlia
ment and the party in power today 
want to use the brute majority that 
they have got here to override the 
desires of the people of Kerala and

see that certain amendments to serve 
the interests of the really publicly 
advertised vested interests in Kerala 
lige the bankers and the landlords 
should be imposed upon the heads of 
the people of Kerala. That is the 
only conclusion we can come to.

Reference was made by the hon. 
Home Minister yesterday that certain 
representations have been made. One 
of the representations is from the 
Travancore-Cochin Bankers’ Associa
tion. Certainly the Congress party 
cannot ignore them because the Con
gress party, if they want to have a 
liberation struggle by having the elec
tion, cannot ignore that association. 
The Travancore-Cochin Bankers’ 
Association cannot, therefore, be 
ignored by them. The second repre
sentation is from the KeralS" Land
lords’ Association which consists of 
about 325 members. They have made 
a representation. The Congress Party 
cannot ignore them because what has 
been jettisoned from the general 
furore is this type of people, the 
bankers and the landlords. How 
could the Congress afford to ignore 
them?

My only point is, in order to cater 
to the interests of the landlords of 
Kerala—320 in number,—in order to 
cater to the interests of a few bankers 
of Travancore-Cochin let not the 
Government just use their majority in 
this House and the extraordinary 
power that they have got through the 
President’s proclamation to override 
the interests of the people of Kerala. 
Let the Government accept these two 
reasonable amendments. Let them 
form a committee consisting of mem
bers from Kerala alone and let them 
make the recommendations of the 
committee binding on the President. 
Then we will be with the Govern
ment.

As my hon. friend Shri Maniyanga
dan said, we are for giving powers to 
the President for legislation on these 
matters, and the legislation is urgent. 
All these four Bills should be assented 
to immediately because irreparable 
damage has been done. Therefore, I 
support the hon. Home Minister 
subject to this, namely, he must b*
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prepared to accept these two amend
ments. If he accepts them we are with 
the hon. Home Minister in passing 
this legislation.

Mr. Deputy-Speaker: The hon.
Minister.

Pandit Thakur Das Bhargava
rose—

Mr. Deputy-Speaker: We have very 
little time. Anyway, Pandit Thakur 
Das Bhargava may speak; I request 
him to be very brief.

Pandit Tbakur Das Bhargava: I
am very sorry that I have to oppose 
the amendments of my hon. friend. 
In the first place, he has imposed two 
conditions. One of the conditions is 
that only the members from Kerala 
should be associated with the consul
tative committee. But he has himself 
said that he is not opposed to the 
inclusion of other States. But he 
has made this condition, which means 
that the legislative assembly which 
has been dissolved as a result of the 
proclamation should be revived in th« 
shape of these persons belonging to 
his party. After all, according to the 
proclamation, the entire Parliament 
is seized of the power which that 
legislative assembly had. Now, my 
hon. friend wants to take away the 
power of Parliament as well as the 
right of the other members of States. 
What he affirms in principle, he 
deines in practice.

When Parliament is today the real 
authority in the land so far as legis
lation is concerned, I think these 
two amendments take away the 
power of Parliament as well as 
the power of the members from 
other States. I think it is very un
just and it is very wrong . At the 
same time, it shows that the hon. 
Members on that side have got no 
confidence in Parliament as a whole 
or in the members from other States.

Shri V. P. Nayar: We object to
what the hon. Member is saying. It 
was our case that the whole Parlia
ment should discuss it and that

Legislature 2954 
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power should not be delegated.

Pandit Thakur Das Bhargava: They 
Want to go against the Constitution. 
When article 357 has been enacted in 
the Constitution, how can they say 
that the power should not be vested 
in the President? We have to see
to the provisions of the Constitution. 
What they suggest really goes to the 
root of the matter and it is not 
justified.

Mr. Deputy-Speaker: When it is 
argued that the Government is going 
to pass it by a brute majority of its 
own party, then, because of that, the 
hon. Member is opposing that stand.

Shri V. P. Nayar: It would appear 
that we are not keen at all in having 
the matters relating to legislation 
discussed in this House. Our main 
case was that the whole Parliament 
should discuss it.

Mr. Deputy-Speaker: That has been 
argued.

Pandit Thakur Das Bhargava: The
result of the proclamation is that all 
the legislative powers have been 
vested in Parliament. Those powers 
which had been vested in the legis
lature have been taken over by Parlia
ment. They want to see that this is 
not done! On the contrary, they want 
to see that instead of Parliament 
doing it, only a few members belong
ing to the Communist party should 
deal with the matter and should have 
the right to say whether the Bills are 
right or wrong.

The second condition that my hon. 
friend has imposed is this: the
decision of the consulative committee 
should be binding upon the Govern
ment. They do not want an 
advisory body. They want that the 
decision of the committee, which 
should consist only of members from 
Kerala, should be binding on Hhe 
Government. I think that is a very 
grotesque and ludicrous position.

Shri V. P. Nayar: It was like that 
in 1956. The hon. Members on the

AGRAHAYANA 11, 1881 (SAKA)
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other side did not raise any objection 
then.

Mr. Deputy-Speaker: But the deci
sions were not binding.

Pandit Thakur Das Bhargava: The
*decision was never binding even then. 
Even at that time, an effort was made 
by this House to see that the President 
did not get all the powers. The pro
visions contained in the Bill on that 
occasion were enacted at my instance- 
So far as Punjab was concerned, when 
those powers were taken away and 
were sought to be vested in the 
President, I pleaded that certain 
powers should continue to vest in 
Parliament. Therefore, we are not 
here giving all the powers to the 
President. We then wanted that the 
Parliament should discharge its duty. 
It was in accordance with our wish 
that the powers were conferred.

I cannot understand my hon. friend 
is blowing hot and cold at the same 
time. First of all, hon. Members 
from the other side say that pre
viously this was not done and so this 
does not follow any precedent. Now, 
my hon. friend himself said that there 
was a precedent for Kerala and that 
that precedent should repeated here. 
In my submission, the r.ght course is 
this. Even after the President has 
enacted a measure, even then, the 
Members of Parliament have got the 
power, under sub-clause (4) of clause 
3 of the Bill, to make any modifica
tions that they like.

Then again, my hon. friend raised 
another point. He said that in these 
three or four Bills that are now 
awaiting the assent of the President, 
some provisions have been made 
which, according to him, are meant for 
the benefit of certain classes in 
Kerala and that they should remain 
in the Bills. In this way, he went to 
the length of saying that article 201 
should continue to be applied. I can
not understand this. When the powers 
of the legislature are taken away, and

when the Parliament enacts a certain 
law for the State, and when it goes t» 
the President, and power* have been 
given to the President under the pro
clamation, how is it possible to 
revive the old thing? It cannot be 
revived.

At the same time, it is idle to say 
that when a law has not been made 
in the State, the Parliament is net 
called upon to make a law for that 
State. Again, even if a law is there, 
Parliament can repeal that law. At 
the same time, when making a law 
for the State, Parliament is fully 
seized of the entire circumstances and 
also seized of the power of the legis
lature there. How can it be suggested 
that the legislative measures which 
are to be assented to by the Presi
dent, and which have not yet'“become 
law, should remain sacrosanct, as it 
were, and the subject-matter of these 
measures cannot be touched? It is 
true that the State Legislature has 
made certain laws but the Bills have 
not been assented to by the President. 
If it comes within the jurisdiction of 
Parliament, and if Parliament confers 
the powers on the President, the 
President shall enact a law, but the 
whole thing is subject to any modifica
tion and change that the Parliament 
may make. The entire thing will 
come before us. We shall see
what is proper. So, I cannot under
stand why and how they have the 
temerity to insist here that only such 
portions of the measure, as are con
sistent with what has already been 
enacted by the legislature, should be 
given assent to. That means to say 
that the Parliament has not got the 
power which indeed has been given to 
it under article 356! I say that this 
is not fair. It is not right to say that, 
and it is not right to raise such an 
objection and say that the power of 
Parliament also is to be taken away 
in that way. They cannot insist that 
what has been done by the legislature, 
whether it is right or wrong, should 
be adopted as it is and be incorporated 
in the form of an Act.

Sir, I oppose all these amendments.
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Shri MuJyu ntdM : My hon. friend 
■was saying that under article 367, the 
powers to be delegated to the Presi
dent by the present Bill should be 
limited and they should be so limited 
as to be in accord with article 201. I 
cannot understand that. The present 
Bill is intended to delegate some 
powers to President; and article 201 
vests some powers in the President. 
It is not those powers which are 
intended now to be vested in the 
President. Only those powers 
which are vested in Parliament by the 
proclamation are now sought to be 
vested in President; that is to say, the 
legislative powers of the Kerala State 
are now vested in Parliament. 
For the sake of expediency and other 
reasons already stated, it is now pro
posed that those powers, that is, 
powers of legislation, are to be trans
ferred or delegated to the President. 
There is no meaning in saying that 
it should be limited to article 201, 
whilch deals with the powers of the 
President to give assent to Bills. If 
he finds that some Bills should not 
be given assent to, there is a pres
cribed procedure and ultimately it 
comes to the legislative powers, and 
those legislative powers are now dele
gated. There is no meaning in con
tinuing article 357 in fhe Constitution 
if the arguments advanced by the 
other side are accepted.

Another point made by them was 
the sinister motive of the Congress 
party.. .

Shri Narayanankutty Menon: The
restriction applies only to the Bills 
that are reserved. Regarding future 
Bills, Parliament is not limited by 
my amendment.

Start Maniyangadan: As my time is 
limited, I will not go into that. They 
said that we have the sinister 
motive to utilize the brute majority. 
But, if the Kerala members alone are 
teduded, they will have a brute

Powers) Bill 
majority. So, what they want is that 
their brute majority in Parliament 
should be utilized against the interests 
of the people. I repeat, against the 
interests of the people

Then they were saying that several 
representations have been made and 
that it was reported in the papers 
that one MP was leading a delega
tion of bankers. I have no know
ledge of it and hitherto no such 
delegation has come to Delhi, led by 
a Member of Parliament. I do not 
know whether any delegations have 
come at all. Of course, several re
presentations have been made. Then, 
as I said yesterday: why should one 
be afraid of a delegation of bankers? 
The Congress party, if I have under
stood the policies of the party cor
rectly, will pay heed to representa
tions made by any section of the 
people, whether it be of bankers, or 
labourers, or any other section of the 
people, unlike the Communist Party 
which will pay attention to only 
what has been said by people of 
their own following. That is not the 
policy of the Congress, and I think 
the policy that we are now adopting 
is the correct policy. We must pay 
heed to representations made by all 
the sections of the people, they must 
be attended to and the best policy 
adopted. If any delegation comes of 
bankers, or debtors, or planters, that 
must be given the respect that is due 
to it, and the policy to be adopted 
should be in the best interests of the 
country at large.

As regards the bankers’ represen
tation, the Home Minister was good 
enough to say that certain objections 
have been raised by the Reserve 
Bank. It is not the interests of a 
few bankers that are affected by this 
measure. The banking industry in 
Kerala is doing a lot of service to 
the country and if there is an objec
tion from the Reserve Bank, having 
in view the other factors, it should be 
paid heed to. My submission is that 
it will vitally affect the interests of 
the country at large and not of a 
few bankers. So, if any objections 
are made and the Government ia
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paying attention to them as a matter 
of policy, it should not be said that 
a few bankers’ interests are to be 
safeguarded and that is why the 
Government is now going out of its 
way to bring forwad this Bill. This 
is in the interests of the country, the 
economic situation of the country. It 
should be noted that a large section 
of the people will be affected if the 
banking industry in Kerala is destroy
ed.

I do not know what the amend
ments are, and whether they will be 
to the Agrarian Relations Act or the 
Debtors’ Act. Also, the amendments 
proposed by the President may or 
may not be accepted; I do not know. 
It will come to the committee, and we 
can discuss it. If the opinion of the 
committee is not heeded to by the 
President and he passes a legislation, 
then again there is a provision made 
in the Bill to amend it by proper 
means. The President’s Act will not 
be in force for more than a year after 
the State Legislature comes into 
being. Also, after the election the 
State Legislature can bring in proper 
amendments, if they want to. So, 
there is nothing wrong in this leg'sla- 
tion.

Out of the 45 members of the com
mittee, 30 will be nominated by the 
Speaker from this House, and 15 will 
be nominated by the Chairman of 
the Rajya Sabha. My friends on the 
other side were saying that some 
sinister motives are behind it, it will 
not be done properly, the brute 
majority of the Congress party will 
be brought in and all that. I do not 
know whether the Speaker will be 
acting with any sinister motive. The 
Speaker will, with due regard to the 
interests of the House and having 
regard to the parties and groups 
represented here, nominate 30 mem
bers, out of which 18 members will 
be from Kerala. It is too much to 
say that there is some- sinister motive 
'behind this; provision in the Bill. The 
Speaker in his discretion, having due

regard to the interest* of the coun
try . . .

Shri Narayanankutty Menon: We
did not mean anything against the 
Speaker, because the powers of the 
Speaker are baTred.

Shri Maniyangadan: They did not
means, but ■ ultimately that is the 
result. They say that they did not 
mean it; but they never say what 
they mean. That is the unfortunate 
thing. Now I do not want to go into 
details.

Shri Datar: I should like to be
brief, because some of the points have 
already been answered by other hon. 
Members. But I should like to draw 
your attention to article 35/"  of the 
Constitut on, and if it is properly 
interpreted, it will show—I am read
ing the article now—

“Where by a Proclamation 
issued under clause (1) of article 
356, it has been declared that the 
powers of the Legislature of the 
State shall be exercisable by or 
under the authority of Parlia
ment . .

This has been done already. There
fore, all the powers of the local 
legislature, the totality of all the 
powers, have now been vesting in 
Parliament. Now, what has been 
vested is to be further given over, or 
delegated, to the President, and there
fore, we say:

“it shall be competent—

(a) for Parliament to confer on 
the President the power of the 
Legislature of the State to make 
laws . . .” .

Thus, it will be found that whatever 
authority Parliament h a s  derived by 
the proclamation has to be further 
delegated to the President, without 
circumscribing the powers in any way. 
Now, before the Constituent Assembly 
■there was the question as to whether 
any conditions should be imposed At



296t Kerala State AUKAHAYAJ^A 11, 1881 (SAKA) Legislatilre 2962
(Delegation of

Powers Bill
all. I would request hon. Members 
to read the article further, where it 
says:

“and to authorise the President 
to delegate, subject to such con
ditions as he may think fit to 
impose, the power so conferred to 
any other authority to be specified 
by him in that behalf;”

Thus, we come to the position that 
all the powers of the State Legislature 
have to be vested in Parliament, and 
all these powers of the Legislature, if 
it so pleases the Parliament, shall be 
delegated to the President. It is only 
when there is a further delegation by 
the. Pres dent to somebody else that 
certain conditions can be put in. 
Therefore, 1 would submit, so far as 
the power of delegation to the Presi
dent is concerned, it cannot be cir
cumscribed by any conditions; the 
totality of powers have to be trans
ferred, or delegated, to the President. 
Now, if this is taken into account, I 
am afraid my hon. friend’s amend
ment No. 3 is not at all in order, 
because what he says there is:

“Provided that the President 
shall exercise only such powers 
as are conferred upon him under 
article 201 . . .”

That means, the totality of powers is 
going to be reduced to only such 
powers as the President ordinarily has 
under article 201. Article 201 is an 
entirely different article, which con
templates different circumstances. As 
I have already pointed out, this Bill 
has not been brought forward only for 
the purpose of dealing with those four 
Bills. This will apply to any Bill 
that the President may think it neces
sary to consider and enact into a 
President’s Act. Therefore, my sub
mission is that this amendment No. 3 
is not in accordance with what I have 
read to you from article 357(1) (a).

So far as the other amendments are 
concerned, there are two points. One 
point is that the membership of the 
consultative committee has to be, 
according to them, confined only to

the Members of Parliament from 
Kerala in the two Houses. That is 
not the proper course. Especially, 
when Parliament has been invested 
with authority, the Committee ought 
to have full representative capacity 
and that capacity ha3 to go to the 
President. Further, he desired that 
the powers of the President should 
be circumscribed by the majority 
vote of the Consultative Com
mittee. So far as this is concern
ed, it defeats the very purpose for 
which the Consultative Committee is 
appointed. The Committee has to be 
consulted and ultimately, it is not 
merely the privilege of the President, 
but the obligation of the President to 
Parliament to make such Acts as he 
considers proper.

Lastly, on two or three occasions, 
even when the Travancore-Cochin 
Administration was taken, there were 
certain members from other States 
who were on the Consultative Com
mittee—not only from Travancore- 
Cochin but from other States.

Shri Narayanankutty Menon: All
from Kerala.

Shri Datar: In two other States, the 
same principle was followed. There
fore, what has now been done is, all 
the Members from Kerala have to be 
taken; they are not to be excluded. 
In addition, I say that Parliament has 
also to be reflected in this Committee 
and certain other Members from other 
States have to be taken. Therefore, I 
would not accept any of the points 
that the hon. Member has made in 
this respect.

Mr. Deputy-Speaker: I am of the
view that amendment No. 3 is not in 
order. The hon. Member who moved 
It takes shelter under article 201. But, 
article 201 only applies in normal 
circumstances when no Proclamation 
has been issued and the State legisla
ture is functioning normally. Then it 
is that a Bill is sent on and the pro
cedural restrictions are there that the- 
Bill m:ght be scrutinised and the pro
cedure laid down in article 201 might 
be followed. Shri Narayanankutty
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Menon argued that he does not mean 
that article 201 should be restored 

rfven in these circumstances. He says 
that this is a sovereign Parliament and 
because it has authority to delegate 
powers to the President, the sovereign 
authority can do it wholly or in part 
*nd it might impose certain restric
tions also when it is delegating it. 
That is what I could understand.

As has been just now argued by 
the Home Minister, if we look to the 
wording of the article 357(1) (a) it says 
that it shall be competent for Parlia
ment to confer on the President the 
power of the legislature of the State 
}£> make laws. This is what has to be 
delegated and not particularly any 
function, one or two, to scrutinise one 
law or the other. We are going to 
delegate the power of the legislature 
■of the State. Therefore, in my opinion, 
it would not be possible for us to put 
any restriction or to say that these 
•conditions that are laid down in article 
•201 would also be in force when we 
are delegating this power. I cannot 
agree with the hon. Member and 
therefore, I think, amendment No. 3 
would be out of order. There are the 
other amendments Nos. 6, 7, 8, 9, 10 
.and 11. I will pul them to the vote of 
the House.

Shri Narayanankutty Menon:
Putting all the amendments together, 
Sir?

Mr. Deputy-Speaker: If he wants
that they should be put separately, 1 
have no objection. As he desires; I 
have no objection.

Shri Narayanankutty Menon: Yes; 
all together.

Mr. Depnty-Speaker: Or if he
wants any particular amendment to 
be put separately, I have no objec
tion.

Shri Narayanankutty Menon: The
•only practical difficulty is that that 
amendment cannot be separately 
pressed for division.

1089 Demand* for S a m 49B*

Mr. Deputy-Speaker; Be can say
which amendment he wants to be put 
separately. I will put it separately.

Shri N arayanankutty M orn : I
wish amendment No. 10 be put 
separately.

Mr. Deputy-Speaker: I shall now
put amendments Nos. 8, 7, 8, 9 and 11.

The amendments Nos. 6, 7, 8, 9 and 11 
were put and negatived.

Mr. Deputy-Speaker: The question 
is:

Page 2,—

after line 16, add—

“Provided that the President 
shall get the opinion of the com- 
m ttee mentioned in sub-clause 
(2) for any such modifications, 
before an amending Act is enacted 
by the President.” (10).

Mr. Deputy-Speaker: The ‘Noes’
have it.

Shri Narayanankutty Menon: The
‘Ayes’ have it. Two ‘Noes’ and Three 
'Ayes’.

Mr. Deputy-Speaker: Always there 
is such a difference. I will put it at 
2-30. We shall now take up the next 
item. Unless this is disposed of, we 
cannot proceed.

13.34 hrs.
•DEMANDS FOR SUPPLEMENTARY 

GRANTS (KERALA), 1959-60
Mr. Deputy-Speaker: There are

thirteen Supplementary demands in 
all, three ot them namely 15, 40 and 
42 are Charged and ten are votable. 
There are nine cut motions three of 
which *ire out of order which we will 
consider just now.

•Moved with the recommendation of the President.
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Shri Nsrayanuikntty Menon
(Mukandapuram): You said three are 
•ut of order. What are they?

Mi. Deputy-Speaker: We will con
sider when they come.

Shri Narayanankutty Menon: We
may know because you have mention
ed this.

Mr. Deputy-Speaker: Three are out 
•f order. Unless Members move 
them, how can we decide that? These 
demands are before the House. Hon. 
Members have given cut motions.

Shri Narayanankutty Menon: I
move cut motion No. 1 to Demand No.
XIV, No. 2 to Demand No. XV, No. 4 
to Demand No. XXVI, No. 5 to 
Demand No. XXXI, No. 6 to Demand 
No. XXXI, and No. 7 to Demand No.
XXXV.

Shri M. K. Kumaran (Chirayinkil):
I move cut motion No. 3 to Demand 
No. XV, and No. 8 to Demand No.
XXXV.

Shri Narayanankutty Menon: There 
is one more, Sir. I move cut motion 
No. 9 to Demand No. XIV.

Mr. Deputy-Speaker: The time that 
we have fixed is one hour.

D e m a n d  N o . II—L a n d  fta v x N U *

Mr. Deputy-Speaker: Motion mov
ed:

“That a supplementary sum not 
exceeding Rs. 3,99,200 be granted 
to the President out of the Con
solidated Fund of the State of 
Kerala to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1960, in respect 
of ‘Land Revenue*

D e m a n d  No. XIV—J a il s

Mr. Deputy-Speaker: Motion mov- ed

Kerala to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1960, in respect 
of ‘Jails’ ” .

D h m a n d  No. XV—P o l ic e

Mr. Deputy-Speaker: Motion mov
ed:

"That a supplementary sum not 
exceeding Rs. 1,97,100 be granted 
to the President out of the Con
solidated Fund of the State of 
Kerala to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1960, in respect 
of ‘Police’

D e m a n d  N o . XVIII—M e d ic a l

Mr. Deputy-Speaker: Motion mov
ed:

“That a supplementary sum not 
exceeding Rs. 28,900 be granted 
to the President out of the Con
solidated Fund of the State of 
Kerala to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, I960, in respect 
of 'Medical'

D e m a n d  No. XIX—P u b l i c  H e a l t h

Mr. Deputy-Speaker: Motion mov
ed:

“That a s u p p l e m e n ta r y  s u m  not 
exceeding Rs. 99,500 be granted 
to the President out of the Con
solidated Fund of the State of 
Kerala to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1960, in respect 
of ‘Public Health” ’.
D e m a n d  N o .  XXVI—C iv il  W o r k s  

Mr. Deputy-Speaker: Motion mov-

1881 (SAKA) for Supplementary 2966*
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"That a supplementary sum not 
exceeding Rs. 6,68,000 be granted 
to the President out of the Con
solidated Fund of the State oi

"That a supplementary sum not 
exceeding Rs. 95,500 be granted 
to the President out of the Con
solidated Fund of the State of 
Kerala to defray the charges
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which will come in course of pay
ment during the year ending the 
31st day of March, I960, in respect 
of ‘Civil Works’

D e m a n d  N o , X X X I — T r a n s p o r t  
S c h e m e s

Mr. Deputy-Speaker: M o tio n  m o v -
-ed.

" T h a t  a s u p p le m e n ta r y  su m  n o t  
e x c e e d in g  R s. 10,000 b e  g r a n te d  to  
t h e  P r e s id e n t  o u t o f  th e  C o n s o l i
d a te d  F u n d  o f  th e  S t a t e  o f  K e r a la  
to  d e f r a y  th e  c h a r g e s  w h ic h  w i l l  
c o m e  in  c o u r s e  o f  p a y m e n t  d u r in g  
th e  y e a r  e n d in g  th e  3 1s t d a y  

•of M a rc h , 1960, in  r e s p e c t  o f  
‘T r a n s p o r t  S c h e m e s ’ .”

D e m a n d  N o . X X X I V — C a p i t a l  O u t 

l a y  o n  I r r i g a t i o n  ( N o n - C o m m e r c i a l ) 
Mr. Deputy-Speaker: M o tio n  m o v 

ed.
“ T h a t  a s u p p le m e n ta r y  su m  n o t 

e x c e e d in g  R s. 50,000 b e  g r a n te d  to  
t h e  P r e s id e n t  o u t o f  th e  C o n s o l i
d a te d  F u n d  o f  th e  S t a t e  o f  K e r a la  
to  d e fr a y  th e  c h a r g e s  w h ic h  w i l l  
c o m e  in  th e  c o u r s e  o f  p a y m e n t  
d u r in g  th e  y e a r  e n d in g  th e  3 1st 
d a y  o f M a rc h , 1960, in  r e s p e c t  o f 
‘C a p it a l O u t la y  on I r r ig a t io n  
( N o n -C o m m e r c ia l)

D e m a n d  N o . X X X V —  C a p i t a i .  O u t 
l a y  o n  P u b l i c  H e a l t h

Mr. Deputy-Speaker: M o tio n  m o v 
ed.

“ T h a t  a  s u p p le m e n ta r y  s u m  n o t  
e x c p e d in g  R s. 2,28,100 b e  g r a n te d  
to  th e  P r e s id e n t  o u t o f  th e  C o n 
s o lid a te d  F u n d  o f th e  S t a t e  o f  
K e r a la  to  d e fr a y  th e  c h a r g e s  w h ic h  
w i l l  c o m e  in  th e  c o u rs e  o f  p a y 
m e n t d u r in g  th e  y e a r  e n d in g  th e  
3 1s t d a y  o f  M a r c h , 1960, in  r e s 
p e c t  o f  ‘C a p it a l  O u t ’.a y  o n  P u b l ic  
H e a lth ’ .”

D e m a n d  N o . X X X V I I I — C a p i t a l  O u t 
l a y  o n  C i v i l  W o r k s  

Mr. Deputy-Speaker: M o tio n  m o v e d :

“That a s u p p le m e n ta r y  su m  not 
exceeding Rs. 1,50,000 b e  granted 
to the President out of the Con
solidated Fund of the State of 
Kerala to defray the charges 
which will come in the course of
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payment during the year ending 
the 31st day of March, 1960, in 
respect of ‘Capital Outlay on Civil 
Works’.”

Questions of release of large number 
of prisoners and withdrawal of caset 
by the Kerala Government since 1st 

August, 1959 
Shri Narayanankutty Menon: I beg 

to move:
“That the demand for a supple

mentary grant of a sum not ex
ceeding Rs. 6,69,000 in respect of 
‘Jails’ be reduced by Rs. 100.” . 

Failure to give reference in recruit- 
ment to dismissed Malabar .Special 

Policemen 
Shri Narayanankutty Menon: I beg 

to move:
" T h a t  th e  d e m a n d  f o r  a  s u p p le 

m e n t a r y  g r a n t  o f  a  s u m  n o t  e x 
c e e d in g  R s. 1,97,100 in  r e s p e c t  o f  
P o l ic e  b e  r e d u c e d  b y  R s. 100.” 

Inordinate delay in  th e  completion of 
the Alwaye Bridge on the National 

Highway
Shri Narayanankutty Menon: I beg

to  m o v e :

“ T h a t  t h e  d e m a n d  f o r  a  s u p p le 
m e n t a r y  g r a n t  o f  a  s u m  n o t  e x 
c e e d in g  R s. 95,500 in  r e s p e c t  o f  
“ C i v i l  W o r k s ”  b e  r e d u c e d  b y  
R s. 100.”

Government's action in reorgani
sing the Transport Board and 

terminating the nomination of 
Worker’s representative 

Shri Narayanankutty Menon: I beg 
to move:

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 10,000 in respect of 
“Transport Schemes” be reduced 
by Rs. 100.”

Reduction in the rate and quantum of 
bonus for 1958-59 to Transport 

employees
Shri Narayanankutty Menon: I beg

to move:
“That the demand for a supple

mentary grant of a sum not ex
ceeding Rs. 10,000 in respect of 
"Transport Schemes" be reduced 
by Rs. 100.”
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Inadequate water supply in Emaku- 
lam, Mattanchery and the Vypeen and 

other Islands
Shri Narayanankutty Menon: I beg

to move:
“That the demand for a supple

mentary grant of a sum not ex
ceeding Rs. 2,28,100 in respect of 
‘Capital Outlay on Public Health’ 
be reduced by Rs. 100” .

"Deployment of the Special Armed  
Police Force in support o f the Local 

Police

Shri Kumaran: I beg to move:

“That the demand for a supple
mentary Grant of a sum not ex
ceeding Rs. 1,97,100 in respect of 
‘Police’ be reduced by Rs. 100.”

Inadequacy of the amount allotted

Shri Kumaran: 1 beg to move:

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 2,2)i, 100 in respect of 
‘Capital Outlay on Public Health’ 
be reduced by Rs. 100.”

Action of (He Governor in staying the 
execution of death sentence of a con
victed person on 11.11.59 whose appli
cations for commutation of death 
sentence have been rejected  by the 
President and the Governor,

Shri Narayanankutty Menon: 1 beg
to move:

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 6,69,000 in respect of 
‘Jail’ be reduced by Rs. 100.”

Mr. Deputy-Speaker: All the
Demands and cut motions are now
before the House.

Star! Narayanankutty Menon: I
■wish to move these cut motions which 
are self-explanatory. I am sorry that 
this procedure is adopted that the
Home Minister who is directly res

ponsible for the administration of the 
State of Kerala uses to be chronically 
absent whenever any Supplementary 
demands for Kerala are raised. You 
will realise, Sir, that there is no 
Assembly in Kerala and this Parlia
ment happens to be the only forum 
to voice the grievances of the people 
of Kerala at a time when an Emer
gency Proclamation and the Presi
dent’s Rule is there. It is only pro
per not only to maintain decorum, but 
also for practical purposes that the 
Home Minister should be present in 
the House when the Supplementary 
Demands are discussed.

Mr. Deputy-Speaker: I should also
think that the Home Minister should 
bo present.

The Minister of Revenue and Civil 
Expenditure (Dr. Gopala Reddi): Shri
Datar is coming.

Mr. Deputy-Speaker: He ought to.

Shri Narayanankutty Menon: To
Demand No. 14, my objection is 
this. The demand is for about Rs. 6 
lakhs for administration of Jails of 
the State of Kerala. When we are 
discussing this demand, we will have 
to raise before this House certain at
rocious acts that have been done by 
the Kerala administration in respect 
of Jails in the last 3 or 4 month3. For 
two and a half years, this House was 
echoing with the cry from almost all 
sections of this House that the Com
munist party when it came into power 
in the Kerala State released a large 
number of prisoners and that the spas
modic release of these prisoners en
dangered the law and order situation 
in the State. The Governor of Kerala, 
who is directly in charge of the 
administration today, sent a 
report to the President that the main 
basic reason for difficulty in the main
tenance of law and order was that the 
Communist Government released a 
large number of prisoners. I am 
terribly surprised to find the very
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same Governor, who maintained 
that this indiscriminate release of 
prisoners will certainly demoralise 
the police and also the confidence of 
the people, immediately he took power 
on behalf of the President, released 
about more than 6000 persons from- 
jail, that too, 6000 prisoners belong
ing to one political opinion who had 
declared armed war against the 
Government both literally and practi
cally.

Shri Maniyanadan: Not belonging
to one party.

Shri Narayanankutty Menon: That
party happens to be the same today, 
a party whose motive, theory and 
philosophy is to defeat the Communist 
Government and establish the rule of 
these p e o p le  who h«ve moved the Bill 
that we have just now before us.
Last time in answer to a question it
was said that a very large number of
prisoners was released.

13 44 lirs.

[Sum C. R Pattabmi Human in the 
Chair]

You would like to know whnt the 
charge is against these persons. 1 
wish to point out that in one ease the 
prisoners were charged by the police 
with pulling down the national flag 
fr'om the Trivandrum Collectonate in 
the presence of the police and then 
hoisting the PSP flag.

Shri Maiiiyangadan: No such case 
was there.

Shri Narayanankutty Menon: The
Governor has withdrawn that ease.

Shri Maniyangad&n: There was no 
case that the national flag was pulled 
down. The party flag was hoisted, 
but the national flag was not pulled 
down.

Shri Narayanankutty Menon: I will 
agree the hon. Minister says in his 
reply that there was n'o case like that.

If it is not an act of treason, if it is 
nort an act of war against the Gov
ernment established by law, what else 
can you call it? And these prisoners 
who had done this and trespassed into 
the collectorate have been released.

The other set of crimes is waylaying 
buses, the public transport system, 
setting fire to buses and destruction 
of public property, admittedly accord
ing to the Governor’s regime, amoun
ting to Rs. 2J lakhs. Six thousand of 
them have been released.

Is there any philosophy behind 
this? Is this Governor honest enough 
to be prepared to apply equal stan
dards to all political parties? What 
is the explanation for the Governor 
to release all these prisoners on a 
single day"

Secondly, the Governor in his report 
mentioned that immediately the Com
munist Party came into power, they 
committed an atrocious act. It got 
all-India publicity and publicity in 
this House also. It was the case of 
Vasu PiUai who was sentenced to 
death, whose mercy petition was 
rejected by the Governor and the 
President. Later on the elected Min
istry advised the Governor to com
mute the sentence The Governor 
mentioned it in his report. Really 
it was an atrocious art! But three 
months afterwards, when the entire 
power had been consolidated in 
the hands of the Governor, a thing 
which had not happened in the State 
of Punjab happened in Kerala. A 
person was sentenced to death by the 
Quilon Sessions Court, and the sen
tence was confirmed by the High 
Court, his appeal to the Supreme 
Court was rejected, his mercy peti
tion to the Governor and to the Presi
dent was rejected, and the date for 
executing the sentence of death was 
fixed for the 16th November, on the 
day Parliament was to assemble here. 
On the 11th November, the Vice- 
President of the Quilon District Con
gress Committee, who happens to be 
a lawyer also, drafted a petition and 
went and saw the Governor in Raj
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Bhavan. The Governor who had 
rejected the mer:::y petition 'of the 
individual who happened an accused 
convicted in a case of communal riot, 
-he had killed a men who happened 
to belong to another religion who had 
changed his religion-without even 
calling for the previ'ous records, issued 
.a stay order, staying the execution of 
the death sentence of this parti :::ular 
gentleman. Where is the Constitution 
now, which, according to the Gover-
nor and elso the Home Minister, was 
violated by the Communist Govern-
ment? The Governor who could• not 
accept the advice of the elected 
Ministry to commute the death sen-
fence of a particular individual---'l:he 
President had to intervene at that 
time, al!ld the Governor made it a 
charge against tne Communist Min-
istry at that time-now accepted the 
advice given not by an elected man, 
but one man belonging to the Cong-
ress and stayed the death sentence of 
the particula;n itndividua;l!. Is there 
any Constitution, is there any main-
1enance of law in the State of Kerala 
ioday? 

After some time the papers took 
this case up. People were shocked to 
firid that the man was to die on the 
16th. but a stay order had been 
issued. Large headlines began to• 
iippear in the papers. and in answer 
to a question at a press conference, 
the Advi~er to the Governor of the 
State of Kerala in the Republic of 
India in the year 1959 said that the 
Governor committed a mistake be-
eause he did not refer to the back 
Ales. I agree, quite a reasonable ex-
planation. When a Vice-President of 
the District Congress Committee goes 
over to the Governor of Kerala, he 
does not look into the previous re-
cords, he need not, but when the 
elected Chief Minister advised the 
Governor to commute the death sen-
tence of an individual, it was a cons-
titutional prevarication, he could not 
~o it, and he could make an issue of 
it before Parliament and the country. 
Tbat is the way the Governor has 
administered the jail administration. 
285 (Ai) L.S.D.-6. 

Mr. Chairman: I take it the hon 
Member is now speaking on Demand 
No. 14. That is about jails. I have 
been listening to him. He can refer 
to page 7. It refers to various items, 
contingencies, expenditure and aU 
that. I did not want to stop him in 
the beginning, but what he is now 
stating is not strictly relevant. He 
can question the expenditure and the 
various items in the Supplementalj 
Grants. He may confine himself io 
Demand No. 14. I think he has said 
enough. 

Shri Narayanankutty Menon: The 
execution of the sentence of death is 
the responsibility of the I.G. of 
Prisons to whom the grant is to be 
made, and specifically it is mentioned 
there that this money is required for 
the upkeep of the prisoners who have 
been released during the agitation 
period. The additional grant was 
required because special jails had to 
be put up to keep the prisoners who 
had been arrested during the period 
previous to the Proclamation. So, I 
am saying that if the Governor 
thought that the prisoners were to be 
released immediately after the agita-
tion was over, certainly this money 
should noJ be granted at all, because 
there is no point in arresting and put-
ting them in jail if they are to be 
delivered en masse on a particular 
day. There is no point in spending 
this money. Why were they arrested? 
You could have granted a blanket 
immunity, a moratorium on the crimes 
they have committed. 

Shri V. Eacharan (P,\~ghat): It was 
the Communists who spent this money 
at that time to maintain law and 
order. 

Shri Narayanankutty Menon: Then 
there is nothing to prevent Parlia-
ment discussing it. If discussion can-
not take place as to how the money 
was spent, why it was spent . . . 

Shri Achar (Mangalore): I would 
like to raise a point of order. Practi~ 
cally he is attacking the Governor. 
Otherwise, I would not have raised 
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this question. He said the Vice-Presi
dent of the District Congress Commit
tee went and saw the Governor and 
got things done. Certainly it is mak
ing an allegation against the Gover
nor.

Shri Narayanankutty Menon: It was 
agreed at the press conference, it is 
not a secret.

Shri Achar: I would submit that 
unde/ the Constitution, the Governor 
and President are not liable to be 
criticised like that. It is practically 
attributing motives to say that because 
a particular gentleman drafted a 
representation and saw the Governor, 
the thing was done. It is as good as 
alleging or almost attributing a motive 
to the Goveror. I would submit it 
*jill not be in order, and I would 
also submit it ought to be expunged.

Mr. Chairman: We are really on
Demand No. 14 and in regard to that 
jail delivery is far fetched. We are 
now concerned with jail administra
tion and the various items mentioned 
therein.

. 8hrl Narayanankutty Menon: You
please see the foot-note. It is speci
fically mentioned that this money is 
meant for special jails for the very 
same prisoners about whom I am 
B p e a k in g .

Mr. Chairman: He is not suggest
ing that there is only one man in the 
jpecial jail?

Shri Narayanankutty Menon; I was 
•peaking not about this death sen
tence, but about the release of pri
soners.

Mr. Chairman: Certainly I would 
rule this out if he is going to discuss 
the Governor as such. Any person, 
evert the Governor, no doubt, can be 
referred to, but the Governor is not 
here to defend himself. We are to

protect him to the extent poseibie 
Really I cannot see the relevance, m 
far as Demand No. 14 ia concerned 
of the action of the Governor ia stay 
ing the execution of a death sentence 
It may come under the administratiox 
of justice, but certainly it will no 
come under jails.

Shri Narayanankutty Mensn: Imme 
diately the mercy petition is reject 
ed by the President, it is the solj 
responsibility of the Inspector-Gene 
ral of Prisons, because it is not unde; 
the administration of justice, but i 
is under prisons that the execution I 
to take place.

Mr. Chairman: Order, order. It i 
not a prison order. He is not con 
firming or reversing an order of < 
jailor.

Shri Narayanankutty Menen: I
agree. The only point was regarding: 
the jail delivery, the atrocious way in 
which the jail deliveries were effected 
of all the six thousand prisoners and 
the committing of a particular act 
which is unconstitutional according 
to the newspapers, in respect of which 
it was admitted by the Adviser that 
the Governor did a wrongful act. I 
was not mentioning about the Gover
nor in person. My hon. friend Shri 
Achar's objection is quite valid if the 
Governor has been acting as the Head 
of the State. Today, he is in charge 
of the administration as an agent ot 
the President, and any act done by the 
President today is an executive act, 
not the act of the Head of the State. 
We are discussing here in these sup
plementary Demands the executive 
administration of that particular 
State. Theretfore, any reference to 
the Governor in this discussion will 
not mean a reference to the Governor 
as the Head of the State, but to thr 
administration of the State of KeteUl- 
where the Governor ia acting la fei* 
capacity as the agent o f the Pr«dU' 
dent



I now come to Demand No. XV 
regarding the Malabar Special Police. 
ThU. money i> required for recruit- 
ix**m of additional Malabar Special 
Police, which was decided upon by 
the previous Ministry. In 1946, long 
before the Congress came into power 
there, a contingent of the Malabar 
Special Police went on strike. The 
president of the Malabar Special 
Police Association, at that time, hap
pened to be the ex-President of the 
KPCC, Shri Damodara Menon. It is 
there also on record; it is there in 
the parliamentary records here. 
There was some discontent, and there 
was some sort of strike, pay strike 
or hunger strike or something of that 
kind on one day. Then, the Madras 
Government intervened, end Shri 
Damodara Menon advised these people 
to withdraw the strike, and the strike 
was withdrawn.

Shri Kattikrtehnaw N»lr (Kozhi
kode) : That is wrong.

Shri Narayanankutty Menon: It is
there in the parliamentary records; 
it has been stated in answer to the 
allegations made by Dr. K. B. Menon. 
The entire records have been given 
to the Speaker, and they form part 
and parcel of the records of Parlia
ment; it has been stated there that 
a representation was made by Shri 
K. A. Damodara Menon at that time 
that their case should be leniently 
considered. About twelve years had 
passed since then. The Kerala Gov
ernment passed an order that merely 
because all those people had been 
sent away because of that particular 
incident, there was no serious ground 
why they should not be re-recruited. 
Therefore, the Kerala Government 
passant an order that those people who 
had been sent away without any faci
lity should be given preference in 
the matter of recruitment to the 
Malabar Special Police. Immediately 
that Government was dismissed, the 
policy was changed. And a decision 
was taken to recruit fresh .individu
al*."'

*# 7  '  'QmnaAfr AdRABAYANA U,

My first objection is not regarding 
the merits of the issue, but regard
ing the question whether a policy 
decision taken by a Government 
should be changed in this manner. 
From the foot-note to the Supple
mentary Demand, we find that from 
Andhra Pradesh, about 237 people 
are willing to come, and the Andhra 
Pradesh Government are prepared to 
give them. Therefore, where is the 
urgency to reverse a policy decision 
that had been taken by Government, 
during this interim period? WWy 
should Government not wait till the 
new legislature comes into existence, 
and a new government comes into 
power, and leave it to them to re
verse the policy decision?

Sir, I am going to the fundamental 
question. It was stated by the Prime 
Minister the other day that the Cen
tral Government would not take any 
policy decisions in this regard. My 
only submission is that there is no 
urgency to reverse that order. The 
Andhra Pradesh contingent is coming, 
end the Malay alee personnel are 
there, and Government could very 
well be satisfied with that. If they 
want to recruit now, let them imple
ment the previous Government’s 
order. I submit that a reversal of the 
policy decision that was taken by the 
Government by the Governor's ad
ministration now is an interference 
with the rights of the State; and the 
Governor should no! have done that.

My next point is regarding a parti
cular item that relates to the cons- 
txuction of the national highway.

Mr. Chairman: I suppose the hon. 
Member is refering to the Alwaye 
Bridge?

Shri Narayanankutty Menon: Yes.
There is a lot of complaint about it. 
Now, a supplementary Demand is 
being asked for additional staff. I quite 
agree that recruitment of additional 
staff may be an ameliorating factor 
in finishing the work earlier. But 
what ia the chronic problem, as far

MW (SA2CA) for Supplementary 2978
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as the Kerala State is concerned? The- 
national highway is complete any* 
where, but minus the bridges; every
where, you find so many bridges cons
truction has started on these bridges, 
tait the bridges have got only two 
kgs to stand upon, but no head.

fikrl Kuttikrlshnan Nair: Because
of the Communist rule.

Shri Narayanankutty Menon: I
shall answer my hon. friend who says 
'because of the Communist rule’.

Because of the Communist rule, the 
construction of the national highway 
was completed. For three years, the 
Central Government had not taken 
any steps to give the required iron 
and cement quota to the State. The 
Adviser said in a press conference that 
even though the President’s rule had 
come, yet it was impossible for them 
to get the iron and cement quota for 
bridges.

Shri Kuttikrlshnan Nair: It was
sfifld in the blackmarket.

Shri Narayanankutty Menon: My
hon. friend says that it was sold in 
the blackmarket. But the big ceilings 
of the bridges were never brought 
to the Kerala State, though the quota 
had been given by the Central Gov
ernment two years back.

The Adviser told me personally and 
also said in the press conference that 
a competition was going on between 
the agents of the States both at 
Jamshedpur and at Calcutta, where 
the Chief Secretaries and Additional 
Secretaries wait in a queue to get the 
quota implemented, because which
ever State has got more influence in 
Jamshedpur and Calcutta gets the 
Q&ota first, irrespective of the fact 
Whether the project has started or 
not

Shri KattlkrWiHM Nair: Because
the communlts built their houses with 
these things.

Shri Na*ft?*itanktttt? Meatta: Ott*>
munists httve bttllt thfcir houMaf wtifc 
the very big iron ban which *r* 
required for the Alwaye bridge)

If my hon. friend to really interest
ed In accusing the communists. Jet 
him do so, because he can make any 
wild allegation, but let him feel that 
he belongs to the State of Kerala. It 
is a disgrace to the State of Kerala 
that for three years, the bridge has 
not been constructed. The communist 
party came into power about two and 
a half years ago. But the construc
tion of this bridge had started in 1951. 
Does it mean that the Congressmen 
built all this with the preliminary 
iron quota that was given? It is not 
a question of Congressmen corrupting 
them; it is not a question of Com
munists corrupting them. It is the 
Central Government which is neglect
ing the works there, and I hope that 
at least now, under the presidential 
administration, where there is a 
merger of the powers of the State and 
those of the Central Government, the 
Central Government will be pleased, 
at least in the interests of the 
election.........

Shri Achar: Only one hour has
been allotted for the whole discussion 
on all the Demands.

Shri Maniyangadan (Kottayani): 
Some of us on this side also must be 
given a chance.

Shri Narayanankutty Menon: 1
shall finish in two or three minute*.

Mr. Chairman: It so happens that 
the hon. Member has moved four <tf 
five cut motions.

Shri Narayanankutty Menon: Lam
surprised that Shri Achar should ndsa 
this kind of objection. Really, one 
hour was not enough; I did not malt* 
any submission, because there was no 
representative of ours on, the Business 
Advisory Committee; I thought . I 
could make this submission before 
Speaker. Even with this, w » shall 
however, remain satisfied.
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Shri A d a i: I have no objection if 
ttye time ia extended.

8hri N u vu n in itt jr  Menon: I tun
surprised that Shri Achar who always 
complain* that the time allotted for 
each and every discussion is not suffi
cient, should find fault with me.

Shri Achar: I say that the time
goQy be extended, but it is not that 
only hon. "Members on the other side 
should be accommodated; in that case, 
there will be no time left for the 
Others.

Shri Narayanankntty Menon: The 
whole question boils down to this. 
The construction of this national high
way was going on even before the 
{Communist Government came into 
power; I am not saying that it was 
only during the tenure jot the Com
munist Government that this was 
going on, or it was because of the 
Communist Government that it was 
going on.

Shri KottflbWuuo Nair: It took
longer during that period.

Shri Narayaqankptty Menon: But
this construction work started long 
before that The chronic problem 
there at that time wa$ that there was 
nobody to look after that, The chronic 
problem was that when the Second 
Five Year Plan was formulated, there 
was nobody to look after the interests 
of the Kerala State, because, for God’s 
sake, provincial autonomy was a night
mare to the Kerala Government since 
the President’s rule was there at that 
time. Now, again, when the Third 
Five Year Plan is going to be formu
lated, the people of Kerala are not 
going to be consulted, because, the 
President’s rule is there once again. 
Therefore, the difficulty haa been 
there from the very beginning. I am 
only submitting that whatever hap
pened has happened. Now, when 
there is a merger of the functions of 
the Central Government and those of 
the Kerala Government, let the 
Central Government see to it that 
some more quota of iron is given.

especially, for the completion of the 
Alwaye bridge, for which purpose 
Government now want to recruit 
more men. I am only submitting that 
recruitment of more men will not 
satisfy the needs of the Kerala 
bridges, because the Kerala bridges 
are not going to be made by human 
beings, but with iron bars, which have 
got to be obtained from Jamshedpur 
and Calcutta. The Central Govern
ment must see that the necessary iron 
should come from Jamshedpur and 
Calcutta. Shri P. V. R. Rao, the 
Adviser, said in a press conference.. . .

Mr. Chairman: The hon. Member 
has referred to that already.

Shri Narayanankntty Menon: He
had happened to be the Chief Secre
tary of the Mysore Government 
before, and he openly explained his 
difficulties, because he had been going 
po Jamshedpur and Calcutta and 
standing in the queue on behalf of 
ihe Mysore Government; now, the 
very same gentleman will have to go 
and stand in a queue on behalf of 
the Keralq Government Therefore, 
this conflict and competition are there. 
1 hope the Home Minister and the 
Finance Minister will see that this 
money is spenj, and people *re 
recruited, anti at the same time, the 
materials required for the completion 
of the bridge are also given, so that 
the bridges might be completed in 
time.

Now, I come to the Demand relat
ing to transport. In regard to trans
port also, very serious changes have 
been introduced. The first change is 
this. The bonus that was paid to the 
transport workers this time was less 
than what was paid to them last time. 
Is that progress from year to year 
that less bonus should be paid to the 
transport workers every year? There 
is no reasonable explantation given 
by the Governor’s administration as 
to why less bonus was paid to the 
transport workers.

Secondly, the transport l»ard was 
constituted in a particular way by the
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[Shri Narayanankutty Menon]
Kerala Government. Again, we find 
a reversal of the policy decision. 
Immediately, the Governor took 
charge of the administration, he 
almost changed the organisational 
structure of the board. He sent back 
the transport commissioner and 
instead had a transport director; and 
he changed the secretary also. All 
are agreed on that. But there was a 
workers’ nominee on the board. Of 
course, all are agreed that the 
Governor should order election of the 
workers' representative. We welocme 
that. But the Governor changed the 
number of workers’ representatives 
from one to two. We agree to that, 
because we want that more and more 
representatives of the workers should 
come in. But the Governor did a 
very subtle thing. He said that 
though the workers’ representatives 
would be two in number, yet, they 
would have only one vote. That 
basically means that if there is a union 
there with ten members, and there is 
another union with 2,900 members, 
then the union with ten members 
would also get a representative on the 
transport board. We agree on the 
principle of workers’ representation, 
fundamentally, because all over India, 
we have been demanding this type of 
thing, that is, proportional represen
tation. but consistently the Govern
ment of India have taken the stand 
that the majority union should get the 
representation and not the minority 
union But in the case of this parti
cular affair, I do not know how the 
Central Government’s policy or the 
President’s policy has been to reverie 
the previous policy; 1 do not know 
how they took thi* decision.
14 hr*.

I submit that ail the points that I 
have mentioned should be taken into 
consideration. I earnestly make an 
appeal to the Government: in cases 
where irreparable damage will not be 
committed, the Central Government 
should not reverse the policy, because 
elections are only two months away. 
They should respect the Constitution, 
they should respect the wishes of the

people of Kerala; they should confine 
themselves only to administrative 
expedients and conduct the elections. 
If that is done, there will be no room 
for complaint.

Shri Manlyangadan: I generally
cannot agree with the last statement 
of my hon. friend who preceded me 
that during the President’s regime, 
the policies should not be changed. 
My submission is that there were 
policies which were declared by the 
people of Kerala to be fundamentally 
opposed to their interests, funda
mentally opposed to the principles of 
the Constitution and to democracy. 
They have necessarily to be changed 
in the interest of the people, in the 
interest of the country and in the 
interest of democracy.

My hon. friend was speaking about 
jail releases. It comes with ill grace 
from a representative of the Com
munist Party to complain against the 
release of certain prisoners who were 
convicted for picketting government 
offices in the agitation against the 
Government—for the removal of the 
Government of the State. They were 
convicted for five days, ten days and 
so on. On the day the President’s 
Proclamation was issued, automatically 
these prisoners should have been 
released. My hon. friend made a 
statement that all of them were 
released in a day. That is not a fact. 
Even these cases were separately gone 
into by the Government and the 
prisoners were released, I think, 
within 10 or 15 days.

Mr. Chairman: I do not think .the 
hon. Member need labour that point. 
I have ruled that out already. He 
might go to the next point.

Sbri Maniyangadan: I think you 
ruled out statements regarding stay 
of the death sentence.

Mr. Chairman: I ruled out refer
ences to the commutation oi death 
sentences.



Start Manlyangartan: I was only
referring to jail releases. With regard 
to the commutation of the death 
sentence, I do not know the facts. I 
can only say that there is no Vice- 
President of the Quilon District Con
gress Committee. My hon. friend was 
saying that some Vice-President of 
some Congress Committee had made 
some representation. But there is no 
such Vice-President of the Committee.
Of course, my hon. friends opposite 
are prepared to make any statement.
I may remind the House of his state
ment regarding setting fire to a temple 
which he made in the last session.
No such temple in Kerala was set on 
Are. They can make any statement. 
What can we do about it?

Shri Narayanankutty Menon: If
my hon. friend wants a discussion on 
that. I am prepared to prove it.

Shri Maniyangadan: As regards
jail release, even now there arc 
hundreds of persons in jail in Kerala 
convicted for various offences during 
the struggle. My submission is that 
there is a general demand that they 
should be released. Certain cases 
were charged against people imme
diately after firings in certain areas 
just to avoid an inquiry into the firing 
on the ground of the matter being 
sub judice. False charges had been 
filed against persons in many cases.
My submission is that these cases have 
to be withdrawn. There are several 
cases against students. What the Gov
ernment have done during the 
President’s regime was to look into 
almost all the cases. Some cases in 
which there was no violence involved 
have been withdrawn. Still there are 
cases pending before courts where no 
violence is involved. For example, 
there are cases pending under Section 
107 of the Criminal Procedure Code.
Why should these cases be kept 
pending?

In this connection, I may refer to 
the policy of the Government of my 
hon. friend’s Party. In answer to an 
interpellation in the Assembly on the
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subject of release of political priso
ners, the Law Minister said:

“In a rough and popular way, 
it would not be difficult to define 
political offences. For instance, 
if a man were killed in a riot, or 
in the attempt to excite a tumult 
or popular insurrection, that 
probably would be regarded as a 
political offence. Any offence 
committed in the course of a poli
tical commotion is an offence of 
a political character, and even 
this definition was rejected as too 
narrow by courts which have 
always construed these worda 
according to the circumstances 
existing at the time when they 
have to be considered. Even the 
English courts have given a wider 
and more generous meaning to 
the phrase ‘political prisoner* 
than was formerly given. Any 
person who had committed an 
offence incidental to and forming 
part of political disturbances was 
a political offender, according to 
weighty authority. On the basis 
of the aforesaid principles, cases 
were examined and releases 
ordered, not rigidly nor relaxing 
unduly.”

That was the principle adopted by 
the former Communist Government. 
That principle is not accepted by the 
Government. Whatever happened as 
a result of tumult, whether there was 
violence or commotion or anything of 
the sort, anybody who was involved 
in a case, any person against whom 
cases were pending or any persons 
who were convicted, are not released 
without any consideration for justice. 
On the other hand, cases where 
violence was not involved are alone 
withdrawn. Persons convicted in 
cases where the charge-sheet did not 
contain reference to even an iota of 
violence a lone were released- My 
submission is that this is not the policy 
adopted by the former Government. 
Here there is a change of policy, and 
a change of policy for the better.
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[Shri Maniyangadan]
My submission Is that there are still 

cases pending. They should be with
drawn. I would also submit that an 
inquiry should be conducted into the 
firings.

Shri V. P. Nayar: Under what head 
is the hon. Member making that sub
mission?

Shri Maniyangadan: Police.

Shri V. P. Nayar (Quilon): On a
point of order. This only refers to 
the Malabar Special Police.

Mr. Chairman: He is finishing his 
point and going to the next one.

Shri Maniyangadan: I only want
that the rest of the cases should be 
withdrawn, cases relating to that 
period in which there was no act of 
Violence involved. I do not want 
eases involving violence to be with
drawn; 1 do not want that persons 
convicted in such cases should be 
released.

Shri Narayanankatty Menon: Does 
he want an inquiry into the firings?

Mr. Chairman: Order, order. Let
him continue.

Shri Narayanankutty Meaoa: He
is saying something which is not in 
order.

Mr. Chairman: He can ignore that 
We eire here only concerned with the 
Supplementary Demands for Grants.

Shri Maniyangadan: My hon. friend 
has raised a question about the M.S.P. 
I am surprised to know that the Com
munist Party has fallen in love with 
the M.S.P. now. When they came into 
power, they had occasion to take into 
the M.S.P. some persons who were 
discharged as early as 1946 for serious 
offences. Of course, some of them 
were actively working for the Com
munist Party in Malabar. When the 
occasion arose, they had been taken 
into the police fold. They have fallen

ia love with the M.S.P., about wMcfc 
their leader, Shri A. K. Gopalan, said 
some years back in thta House—

'If at all, at any time, we com*
into power, we will dig a big pit
and bury it deep.'

Shri Narayanaakotty Meaon; Vo,
ao. They will change their attitude.

Shri Maniyangadan: Shri A, K. 
Gopalan said this during the course 
of the discussion on the amendment 
to the Preventive Detention Act

Shri V. P. Nayar: Let him read it; 
we cannot trust his memory.

Shri Maniyangadan: Now they have 
changed their attitude. The reason 
is that they have had occasion to see 
that some of their party workers were 
taken back into the police fold.

I may submit in this connection that 
846 people were discharged or dis
missed—a few resigned—from the 
M-S.P. in 1946. It was as a result of 
the police strike there. Now in March 
1958, after several months after com
ing into power, the Communist Gov
ernment there passed an order for 
reinstating these people. The order 
was passed in March 1958. I am 
informed that the police authorities in 
Kerala very seriously objected to this. 
On account of their objection, that 
order of March 1958 could not be 
implemented up to June 1959, by the 
Ministry. Why was it so? My sub
mission is that the authorities objects 
ed to it on various grounds. If those 
people who were dismissed from ser
vice on account of strike were taken 
back the morale of the police force 
would be lost and there would be no 
discipline in the police force. On that 
ground the authorities objected and 
the Government could not implement 
their own order. Of course, the 
President’s rule came in Utter. All 
these factors have to be taken toto 
consideration. They can eorrfct it i f  
not implement the order pawed tar fee
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previous Ministry. Otherwise, it will 
lasd to 1  lot of demoralisation.

I do not want to go into details 
regarding the M.S.P. »nd the atroci
ties they have committed. Mow, there 
is a change; I do not know whether 
it is a welcome change or not. They 
may change again.

AS regards other matters referred to 
I  do not want to take up the time of 
fee House.

8hri Narayanankutty Menon: Fall
ing in love is a welcome change.

MU, Chairman: The hon. Minister.

8hrf V. P. Nayar: Sir, all of us want 
to speak; one hour has been allotted.

Mr. Chairman: We started at 1.33. 
We have got about 17 or 18 minutes. 
I thin ir you will yourself have the 
advantage of the Government reply.

8bd V. P. Nayar: Let the Govern
ment reply after all of us have spoken.

Mr. Chairman: Order, order. Shri 
Kumaran, I think, has given notice of 
some cut motions.

Shri M. K. Kumaran: Yes, Sir, Nos. 
8 and 8 on Demands Nos. XV and 
XXXV.

Shri V. P. Nayar: The time may 
please be extended by half an hour.

Shri Narayanankutty Menon: May I
submit.........

Mr. Chairman: Order, order. Shri 
Kumaran.

Shri M. K. Knmaran: On Demand 
No. XV I will confine my remarks to 
only one point, namely, the great 
misuse of the S.A. Police force for 
terrorising the people and suppressing 
the right of political activities of 
people in certain parts of Kerala.

The Special Armed Police Force is 
intended to deal with law and order

problems. But, in certain parts, 
especially in my constituency, in 
Kottarakkara taluk, it is used by the 
local police authorities for terrorising 
people and also to make it impossible 
for the communist party to carry on 
its political activities.

In an area called Kadakkal in the 
Kottarakkara taluk I fouiyi an atmos
phere of terror created by the local 
police with the support of the S.A.P., 
the local sub-inspector and the circle 
inspector are using them for carrying 
terror into the hearts of the people 
there. I heard so many stories of the 
atrocities committed by the police and 
I saw some of the victims of their 
brutal attacks and torture. The com
munist workers and sympathisers are 
implicated in false cases. They are 
rounded up and beaten in the lock
ups. The local police ofiQccrs go to the 
villages at night with the Special 
Armed Police force and arrest people 
indiscriminately. This has become 
almost a daily occurrence in this area.

Mr. Chairman: What are you quot
ing? I do not catch the reference.

Shri V. P. Nayar: He is only refer
ring to his notes.

Shri M. K. Knmaran: I may be per
mitted to point out another instance to 
show how the police authorities are 
dealing with the communists there. 
One Bhaskaran and two of his friends 
were attacked by an armed gang of 
rowdies with deadly weapons at a 
place called Mylasn near Kottarakkara 
town. The Police went there and 
Bhaskaran who had received not less 
than half a dozen serious injuries on 
his head, instead of being taken to the 
hospital, was taken into custody, taken 
to the police lock-up and very 
severely man-handled by the police 
sub-inspector himself. When 1 saw 
him the next day in the hospital at 
Kottarakkara he told me about his 
torture in the lock-up climaxing in 
a ceremonial removal of his moustache 
by the sub-inspector.

Mr. Chairman: Is there any cater



Shri M. K. Kmuaran: Yes; I would 
have congratulated the Police officer 
for his enthusiasm lor social service If 
he had done it in the usual and 
civilised way instead of in this brutal 
manner. It is in support of such 
monsters and sadists that Special 
Armed Police is placed in the Kotta- 
rakkara taluk.

I would request the Government to 
see that such things do not happen 
and that such police officers are pulled 
up. I discussed the matter with the 
J.G of Police and he wanted me to 
give in writing the complaint. 1 have 
done so; but, so far, he has don4 
nothing and things are going on like 
that.

Mr. Chairman: There is a cut
motion with regard to Health, I think.

Shri M. K. Kumaran: Yes; I would 
like to say a few words about that.
It is gratifying to note that Govern
ment consider this to be an urgent 
work. The estimated cost of the 
scheme is Rs. 2,27,200; but this Supple
mentary Demand covers only half of 
that. It is only Rs. 1,50,000. It is 
said to be the sum required for the 
current financial year. This means 
that the urgent water supply scheme 
will not be completed during this 
financial year. As far as I know there 
is no reason why it should be post
poned to the next year. It should be 
taken up fully this year and completed 
because it is a very urgent matter.
This may be completed this financial 
year itself olloting more funds.

M r. C h a irm a n : S h r i K u tt ik r is h n a n  
N a ir . 1 re q u e st th e  hon M e m b r r  to  
b e  v i 'r y  b rie f.

Shri Kuttikrishnan Nair: Sir. 1 will 
take only four minutes.

Mr. Chairman, comment was made 
by my hon. friend regarding the Sup
plementary Demands. It is a legacy 
inherited by Government from the 
communist party. Large amounts 
were spent by them and, as a conse
quence of that, this has to be brought 
her*.
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He has referred to the prisoners. I
thought he would at least discriminate 
between those whom the communist! 
released, those who committed rape, 
murder and loot, and those who bad 
gone to jail for the sake of preserving 
democracy, for the sake of the liquida
tion of the communist method of 
liquidating the other parties.

Regarding the M.S.P. the principle 
was accepted to increase the number. 
In the recruitment some of those com
munists who were previously dis
missed in 1946 or 47 were recruited. 
They have not been dismissed; they 
are still there and they are doing 
havoc. Unfortunately, they are com
mitting havoc on the communist 
followers at Kottarakkara.

This M.S.P. belongs to Malabar and 
they have all been transferred by the 
communists to Travancore on account 
of the difference between the Travan- 
coreans and Malabaris which is being 
used to crush the opponents of their 
Government. Of course, violence 
begets violence and this is the result 
of the legacy inherited from the com
munist party rule. Shri Menon was 
saying that there were bridges with
out heads. That is our legacy from 
the 2i years’ communist rule. It is 
that which has produced these pillars 
without head. That is only in the 
Malabar district. In Travancore, all 
the bridges are well-preserved and 
well-constructed. Unfortunately,
people living in the northern part of 
Kerala have been ignored and there 
you will find the only bridges without 
heads, which he portrays.

About transport also, you may 
ran ember that a Bill was introduced 
—Labour Relations Bill—by the Com
munist Party. All the rights of the 
workers were sacrificed and Govern
ment was given discretion. The Labour 
Conciliation Officer was to decide 
which party was to be represented as 
representing the union which had a 
majority in the factory. In pursuance 
of that, they wanted to liquidate the 
others in transport. There are two big 
wings. One of course it in fer the
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communist control and the other under 
the control of some other political 
party. Whenever they want—the 
Communist Party wants—to allege 
something, they say, they damn and 
they call everybody as a Congress
man. Shri Narayanankutty Menon 
yj&id that one Congress Vice-Presidcnt 
was interfering and he advised the 
Governor and all that. Most pro
bably, he may not know the Consti
tution of the Congress organisation; 
he may know only the Constitution of 
the Communist Party. That is the 
reason why he made that statement. 
He is not a Congresman. The con
vict is not a Congressman nor the 
person who appeared for him. He was 
a lawyer and in his lawyer’s capacity 
he appeared for him.

Shri V. P. Nayar: What is his name?

Shri Kuttikrishnan Nair: If he
approaches me outside, 1 will tell him 
because I do not want to waste the 
time of the House.

Shri V. P. Nayar: Is he not Mr.
Nainar? 1 put it to you. You can 
deny. Is he not a member of the 
K.P.CC. executive?

Shri Maniyangadaa: There is no
such Naitmr in the K.P.C.C. executive. 
My friends are prepared to say any
thing What can we do? Sometime, 
they say it was the Vice-President. 
Nov:, they say he is a member of the 
K.P.C.C. executive. . . . (Interruptions.)
I k n e w  that.

Shri Kuttikriahnaa Nair; Whatever 
it is, I strongly deny that he is a 
Congressman. Such things are made 
use of by the Communist Party to dis- 
crvdit the Congressman. We have 
some difficulty. They can say any
thing-. We believe in truth. They an 
taking advantage of the fact that we 
cannot utter falsehood like them to 
suit each occasion. We can only deny 
such allegations which are not based 
on truth. I have nothing more to add, 
Sir, except to say that It is only for 
propaganda purposes that they are

blaming the Congressmen and the 
Governor in this matter.

Shri Daiar: Mr. Chairman.........

Shri V. P. Nayar: We will not get 
any opportunity?

Mr. Chairman: 1 heard two speakers
on this side ond two on the other side. 
We have passed the hour. I stretch
ed it by 10—12 minutes.

Shri Narayanankutty Menon: When 
the Business Advisory Committee 
Report came, I pointed out that one 
hour was inadequate and the time 
might be extended.

Shri V. P. Nayar: After all, only 
two or three Members want to speak. 
We will not take more than fiva 
minutes. It is a very important 
matter. Supplementary Grants are 
asked for for something which has 
happened and you should not confine 
it to two speakers. After all, you have 
the discretion to extend the time by
half an hour. But we want only five
minutes.

Mr. Chairman: I gave Shri
Narayanankutty Menon nearly 22 
minutes because he had go many 
amendments in his name. Shri 
Kumaran also spoke. I do not want
to appear to stifle at all. On the
other hand, these two. speakers from 
this side did not take more than ten 
minutes.

Shri V. P. Nayar: I will not take
more than five minutes. There will be 
no other opportunity.

Mr. Chairman: I will give him an
opportunity.

Shri V. P. Nayar: After the Minis-., 
ter has spoken?

Mr. Chairman: That does not arise 
at alL . . . .  (Interruptions.) X am 
sorry I have called Shri Datar.

Shri Datar: Mr. Chairman, a number 
of hon. Members opposite have raised
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[Shri Datar] 
some points which are not relevant 
and do not come within the purview
OS the Supplementary Demands.

Shri V. P. Nayar: I object to that 
statement. It is an aspersion on us 
and on the Chair that you did not 
point out the irrelevancy.. . .  {Inter- 
rup.ions.)

Shri Datar: My friend is needlessly 
impatient. All the same, I should 
like to reply to as many of them as 
possible. I do not want to withhold 
any information. I shall take up item 
Mo. 14, which deals with jails. So far 
as these jails are concerned, we have 
asked for moneys in respect of certain 
new jails opened by the former Gov
ernment. This may kindly be noted.
You are aware of the agitation that 
went on for sometime before the Pre
sident took over the administration.
Then the Communist Ministry found it 
(difficult to lodge all these prisoners, 
as the jails w<.re over-crowded. The 
Collectors were authorised by the Gov
ernment to open temporary jails 
which were as many as 55 in number 
and an expenditure of Rs. 5 lakhs had 
to be incurred on them. Even after 
the Communist Government ceased to 
be in power, this expenditure had 
been incurred and that is the most 
important point so far as the jail 
administration is concerned. We have 
to come here as the expenditure had 
already been incurred.

About the national highways, my 
friend contended that the progress 
was slow. It was slow during their 
period of administration. The exact 
position is this. The total provision 
according to the communication 
received from the Government of 
India was Rs. 242*34 lakhs and the 
principal road naturally was the West 
Coast Road for which Rs. 227 15 lakhs 
were reserved. Out of this provision 
is made in the current budget for 
Rs. 29 lakhs for original works relat
ing to the highways. Provision for 
the West Coast Road original works 
during the current year is Rs. 30*39 
lakhs. I would not read the whole 
thing but I woald only point out that

3, 1959 for Supplementary
Garins (Kerala)

during the former Ministry'* £eriod» 
that Government did not approach 
the Government of Indijk because tha 
work was slow and ihey had certain 
difficulties. I have no desire to com
ment on it  It was considered not 
appropriate by my hon. friend's Party 
Government to approach the Govern
ment of India with a request for th® 
formation of a separate division till 
the performance of .he territorial 
division in respect of the works relat
ing to the national highways and the 
West Coast Road along with the otber 
works was watched for a sufficiently 
long time. This “watching for
a sufficiently long time’ the responsi
ble not only for the delay but ai*o tor 
their omission to approach the Gov
ernment of India in time The ci eation 
of new divisions was *aken in hand 
and now two more divisions have been 
sanctioned. A decision was taken by 
the present Administration in Sep
tember 1959. That is so far as the 
road* are concerned.

Now, a number of persons had been 
arrested. Some of them had been 
arrested for petty cases and I shall 
give the figures which will show that 
the present Administration had not 
taken any particular steps on any 
particular ground. What has been 
done is perfectly in the normal 
course of events. Government havo 
ordered the withdrawal of 2628 cases 
charged in connection with the recent 
anti-Govemment agitation involving 
5957 persons. Of the 2628 cases, 2407 
cases involving 3218 persons were 
petty cases. Of the remaining 221 
crime cases involving 2739 persons, 
97 cases involved picketting of public 
offices, transport offices and school* 
without any damage or violence. 85 
cases have been charged for tres
passing schools and public offences 
comoined with picketing. These 
cases also involve no violence. The 
remaining 39 cases withdrawn wem  
charged on leaders of political parties 
and newspapers for statements made 
or published by them. It will thu* 
be seen that ne case involving
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was employed or offered eaaplayxnat.du iw ie to property or violence has 
twen withdrawn. About £74 such 
c«>M involving 21858 persons are 
*r£Bl pending, as on lftth November, 
1904. Thus you will find that there Is 
no substance in the allegation that 
war made here.

So far as the Malabar Police is con
cerned I may give a few facts. I may 
point out what the former Commun
ist Government did or did not do In 
this respect In 1940, when Malabar 
was under the undivided Madras 
Government there was an extensive 
strike by the Malabar Special Police 
and 646 persons either resigned or 
were discharged or dismissed. No ac
tion was taken for a number of 
years. Eleven years later, in 1957, a 
representation was made on behalf of 
them for reinstatement In March 
1988, the Communist Government 
paWed orders that 50 per cent of the 
future vacancies in Armed Reserves 
Units including Malabar Special 
Police should be reserved for recruit
ment of such of them out of these 
648 persons who were under 48 years 
of age. This was the order passed by 
the then Government'. Other persons 
were to be absorbed as peons. Though 
thte previous Ministry was in office 
for over 15 months after this order 
was passed, this order was not given 
arty effect to. During the 15 months 
after this order was passed not a sin
gle person was, in fact, re-employed 
in pursuance of the order. I should 
not like to point out certain matters 
of <i confidential nature, but I may 
here point out, generally, that even 
the then Government, though they 
had taken a decision that reinstate
ment should be offered, found it diffi
cult because if those who had been 
discharged or dismissed were to be 
reWrtated, you will kindly see what 
the effect would have been, what 
amoOttt of demoralisation this step 
wdtiM have brought about on the 
polite as a whole. I would not like 
to out further circumstances
bUt I Would make it very clear that 
th£ Communist Government which 
w*f fa power did not take any step 
for 15 months and dot a Single man

1434 fan.

[M*. Denrrr-SnuoocB in the Chotr]

Shri Narayanaakvtty Menon: Sir, it 
is unfair to say like that, in the
order it was mentioned that they 
should be absorbed as and when 
vacancies arose.

Shri Datar: Opportunities were
there.

Shri Narayanankutty Menon: No.

Shri Datar: Opportunities were 
there but they were not availed oL 
The reason is quite clear. 1 sympa
thise with the then Communist 
Ministry because though they had 
taken an earlier decision in this res
pect it was very difficult to carry it 
out and that was the reason why 
they could not give effect to the
order, they could not appoint even a 
single person which they surely 
could have done. In view of this
fact, after the President took over,
the President had to take a decision 
and that decision was in conformity 
with the non-implementation of the 
Government’s order passed 15 months 
ago. If dismissed persons were to be 
taken as a matter of course in Gov
ernment service different questions 
would have arisen and a lot of demo
ralisation would have been there. 
That was the reason why what the 
Government did was in accordance 
with the policy of non-implementa
tion of this order passed by the 
Government 15 months ago. It is »ot 
necessary, Sir, to deal with this 
matter any further.

The last point is in connection with 
the mercy petition. So far as refer
ence to the mercy petition is concern
ed, I do maintain that it has nothing 
to do with jails. So far as thi* par
ticular person under the sentence at 
dea*h is concerned all that was done, 
under the circumstances which I shall 
presently point out, has nothing to d* 
with the administration of jftils. What 
had happened Was this. 1 would not
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give further reference to the facts of 
this case. There was a charge of 
murder against a person and that man 
was sentenced to death by the Ses
sions Judge. The death sentence was 
confirmed by the High Court. On an 
earlier occasion the Governor reject
ed the mercy petition. The President 
•Iso rejected the petition for mercy. 
After all this had. happened some 
leading persons, not necessarily of a 
particular community, some leading 
persons representing Hindus, Mus
lims and Christians belonging to the 
locality where the murder had taken 
place, led by one advocate submitted 
a petition to the Government.

Shri N ara yanank a tty Menon: What 
is the name of that advocate?

Shri Datar: Shri Nagappan Nair 
(Interruption). It is entirely wrong 
to suspect that he represented a par
ticular community. It was a repre
sentation by many communities, not 
confined to a particular community. 
The insinuation or the implication 
was that the member (Interruption

Mr. Deputy-Speaker: Order, order. 
The hon. Minister has to give the in
formation that he has in his posses
sion.

Shri V. P. Nayar: He was a Con
gress candidate from Trivandrum 
No. 2 Constituency.

Shri Datar: The implication was 
that the representation had come 
from the ccmmunity to which the 
person under sentence of death 
belonged. I may point out that the 
deputation consisted of all the major 
communities of that locality. There
fore, the Governor—as you are aware, 
some time had passed and the Gover
nor was not aware that he had re
jected a mercy petition—stayed 
execution for the time being. All that 
he did was only to stay execution for 
the time being. In that particular 
mercy petition which was presented 
nothing had been stated about the 
decision already taken by either the

Kerala Governor or the President cd 
the Indian Union. Under thoee cir
cumstances, all that the Governor did 
was only to stay the execution foe . a 
few days. Immediately after the 
stay order was passed he called lor 
further information and found that 
there was no ground at all, the re
presentation had not mentioned that 
the President and the Governor had 
both rejected a mercy petition. 
Therefore, the Governor immediate
ly took action and he vacated the 
stay order within just a tew days. 
On 24th November, 1959 the stay 
order has been completely vacated 
and now the law will have its own 
course so far as that matter is con
cerned.

Under those circumstances, Sir, I . 
fail to understand why the Gover
nor’s name shciV be brought in 
this respect and why he should be 
chargcd with having done some acts - 
which are, according to them, either 
partial or biased. It is entirely wrong 
to say that. What he did was per
fectly in the usual course and, there
fore, nothing that he did could be 
called in question, because imme
diately, withii. just a few days, he 
has vacated tbe stay order.

Shri Narayarankntty Menon: Do
you maintain that the Governor acted 
within the law?

Shri Datar; The Governor only 
stayed the' execut:on, there is no dis
pute about that a1 all. He did not 
know that an earlier petition had 
been l ejected when, rightly or per
haps wrongly. th-H particular repre
sentation did not mention this fact. 
Naturally, when so many people, a 
representative deputation had gone 
to him he iiiiied zn interim order. It 
was not a final order, and the execu
tion mder stands. I do not see,, 
therefore, how the Governor has act- 
td wrongly, how he has violated any 
order either of the President or 
somebody else. I would, therefor*, 
submit that hi- acted perfectly and In 
♦he regular n-anner.
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Lastly, Sir, in respect of all these 
cut motions, I would only submit that 
there i* absolutely no substance in 
them.

Mr. D*pnly-8p*»kM: Am I requir
ed to put any cut motion separately?

Seme Bon. Members: No, Sir.

Mr. Deputy Speaker: I shall put all 
the cut motions together except No. 0 
which is out of order.

All the cut motions were put and 
negative d.

Mr. Deputy-Speaker; The question

“That the respective supplemen
tary sums not exceeding the 
amounts shown in the third 
column of the Order Paper be 
granted to the President out of 
the Consolidated Fund of the State 
of Kerala to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1960 in respect 
of the following Demands entered 
in the second column thereof:
Demands Nos. II. XIV, XV, XVIII, 
XIX, XXVI, XXXI, XXXIV, 
XXXV, XXXVIII.”

The motion was adopted.

14.40 hjs.
KERALA STATE LEGISLATURE 

(DELEGATION OF POWERS) 
BILL—contd.

Mr. Deputy-Speaker: Now, we take 
up amendment No. 10 to clause 3 of 
the Kerala .State Legislature (Dele
gation of Powers) Bill. This amend
ment has to be voted upon now.

The question is:
Page 2,— 

after line 16, add—
“Provided that the President 

shall get the opinion of the com
mittee mentioned in sub-clause (2) 
for any such modifications, before 
an amending Act is enacted by the 
President.” (10).
Hon. Members should get ready. I 

am calling a division by the automa
tic machine.

The Lok  Sab ha divided.
Shri Brajeswar Prasad (Gaya): I

wanted to press the 'Noes’ button, but 
by mistake I pressed the ‘Ayes' 
button.

Mr. Deputy-Speaker: What is the
hon. Member’s division number?

Shri Brajeswar Prasad: 317.
Mr. Deputy-Speaker: All right. The 

result is as follows:
Ayes 14; Noes 101.

Division No. 5 ]
flfttrjee* Shri S. ML 
bifcnrarfty, Sbriauti Reaa 
topitcn, Shri A. K.

K*r» Shri Prahtut 
Ko4i|«n» Shri

AYES
Kumaran Shti M. 1C.

Shri
Menon, Shri Ntrifaficitkultjr 
Mukcrjee, Shxi H. N.
N if«r, Shri V. P.

[ 14 46 hrs
Panigrahi, Shti
I'anra'hl Kri-hnao, Sbrinu't
Reddy, Shri Nag!
Sardar, Shri Bboli

Abdtt’ L»tte£, Shti 
Jkdhar. Shri
Aaanrat, Shri Muitkbhtl 
Anraugttn, Shi I R. s
Annrofhi.p:-, Shri S. R. 
Btkniki, Shri 
Braetfet. Shri PJB. 
Barop't* Jhri PX. 
Buoppt, Shti

NOES
Batumi tari. Shri 
Bbakt D irthio, Shri 
R w t p n , Pandit Thakut Dm

B lu 'te ,  Shri 
Bhogti Bhai, Shri 
But. Shri J- B. S.
Bn,«aw«r Praaad, Shri 
Qundifc, Shri

Q xttttr, Shri R»mana<ban 
QiuOi Lai, Shri 
Daaiippa, Shri 
Dour, Shri 
Deb, Shri N. M.
Dea'i, Shri Monrli 
Dube, Sbrl Mutchani 

Fukini, tlx
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Oaoapathy, Shri 
Ouf<a, Shri Rjm  Krfabaa 
Halarnav**, Shri 
]ta^k*tt4tne, Shri 
Kcdaria, Shri C  M .
Xbawait, Shri Jamal 
Khedkir, Dr. G. B.
X^U^yi, Shri 
Knahra, Shri M. R.
M ind. Ahmed, ShrimaH 
M(lhotr»; Shri lr<tr J.
Jw**ni yflr(t«d*r, Shri 
Maatu-iya Dm, Shri 
M"hur Shri Hariib Chandra 
Matin, Q»1
Mehta, Shriirati Kriahna 
Mclkott, Dr.
M ina, Shri R. D.
Mifra, Shri R. R.
Mohilttn, Shri GuUm 
Morarka, SI ri 
Murmn, Shri P» ikr 
Mrir, Shri Kuttikriahnao 
Nallakrya, Shri 
Nanirdio, Sbri 
Nariyaoaiamr, Shri R.

Nxhwtni, Shri 
Ne*S, Sbri Net Ru>
O ta.Strl 
Pahadla, Shri
Palcfcoudburi, Shrlmali D» 
Pangarkar, Shri 
Parmar, Shri Dm b  Baadhu 
Patel. Shri N. N.
Patd, Shri Raieahwa*
Pattabbi Raman, Shri C . R. 
Ptabhakar, Shri Naval 
Raghubir Sahai, Shri 
Raj Bahadur, Shri 
Ram Gartb, Shri 
Ram Shankar Lai. Shri 
Rairaawasry, Shri K . 5, 
Ramaawavy, Shri P.
Rasiail, Sbri S. N.
Rase, SJ-ri 
K a n iu n , Shri 
tUo, Shri Thiras'ala 
Reddy, Shri Viawanatha 
Roy, S> ri Biahwanatb 
Sadhu Raip, Shri 
Sabu, Shri Rameahwar 
Saigal, Sardar A. S.

The motion was negatived.

Seated, Shri fik  Sin* 
fttyrtfraira D ( W M  
Sf*. Stwt A. K.
StuaMfa Sb*i 
St-aran*, Shri D . C .
Sbanuh Sbri R. C.
Shree Nan. ml D u, Sferi 
Si4dan*n)appa,
Sld<Mah. skri 
Sinch, Shri Birbal 
Sin«h, Shri H. K  
Sind . Shri K . N .
Sinha, Shri A o M I  
Sinba.Shri Satyvadka Na i n a  
Scmam, Shri 
Subnmanyam, Shri T .
Suftkat Praaad, Shri 
Tariq, shri A. M 
Thiacmniab, Shri 
Tula Ram, Shri 

Vike. Shri

Ufadhyay, Pandit 
Datt.

V>aa, SbriR. C.

V a n ik , Shri BalMabna

Mr. Deputy-Speaker: The question 
is:

‘ t clause 3 stand part of the

The motion was adopted.

Clause 3 too* added to the Bill.
Clause 1, the Enacting Formula and 
the long Title were added to the Bill.

Shri Datar: I beg to move:

"That the Bill be passed” .

«d:
Mr. Deputy-Speaker: Motion mov-

“That the Bill be passed".
Shri A. K. Gopalan: Mr. Deputy-

Speaker, Sir, I want to oppose the 
Bill. I want only a few minutes 
because I want only to show how the 
assent has to be restricted under 
articles 200 and 201 and also to show 
that the object of the Bill is to make 
certain changes. There are two 
parts, that is to say, there are two 
■responsibilities given to the Presi

dent. One is to give assent to the 
Bills that are already there add the 
other is to make new legislation. As 
far as new legislation Is concerned, 
certainly, there is no question of any 
emergency. As far as the assent is 
concerned, it has been said that it os 
only an interpretation and that the 
Governor or the President ha* gbt 
power to make certain changes. I 
want to say that according to article 
200 and article 201, first, the Gover
nor has got the right to give assent 
to the Bill or send it back. The pro
viso to article 200 says:

" ___the House or Houses shall
reconsider the Bill accordingly, 
and if the Bill is passed again by 
th« House or Houses with oi  
without amendment and presented . 
to the Governor for assent, the 
Governor shall not withhold assent 
therefrom:”

He tan do it only on one omdittan. 
The Condition is:

“Provided further that the 
emor stall not assent to, tttit 
reserve for the consideration «j| .! 
the President, any Mil whk$ ,
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the opinion of the Governor 
would, if It became law, so dero
gate from the powers of the High 
Court as to endanger the position 
which that Court is by this Con
stitution designed to fill.” .
Mr. Deputy-Speaker: I do not want 

do interrupt the hon. Member, but I 
may point out that all these aspects 
have already been pointed out.

Shri A. K. Gopalan; What I want to 
■ay is this. The Kerala Government 
that waa functioning there had a cer
tain policy which was different from 
the policy of the Congress which is 
the ruling party in other States. It 
has been said during the course of 
speeches here that the Planning Com
mission wants to make certain re
commendations. Is it because that
the Planning Commission wants to 
make a change that the President 
now wants to make some changes in 
the Bills that are awaiting his assent? 
That is what I want to know. If that 
is so, then it is certainly an attack on 
provincial autonomy. Even if re
commendations are made by the
Governor or the President, the State 
Government has got the power to 
accept the amendment or reject the 
amendment' or again send back the
Bill. It is only in cases where the
Bill goes against the Constitution—it 
is only in one case—that there can be 
any change made. What was clear 
from the speech made by the Home 
Minister is this. The Bills have been 
lying with them for two years with
out any consideration as to whether 
any one of them could be given assent 
to or not. After that period, instead 
of resorting to the powers given 
under article 201, delegation of 
power is being given. In the speech
es it is definitely said that the object 
1* to make certain changes. The 
nature of the changes is also very 
clear from the speeches made. The 
bankers have made representations 
and the landlords have made some 
representations, and those changes 
are sought to be made. It is cert
ainly 'because of this that the Kerala 
Government made this legislation. 
Tfhey did not want to see that the 
Mfc (A i) L.SJ>.—7.
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bankers are helped against thorn 
debtors who are there. So, if today a 
legislation is made and it is not sent 
to the State Government, after under
standing what is the policy of the State 
Government, it means that the object 
of this delegation of power is cert
ainly to attack the right of the State 
Assembly and to see that whatever 
policies they followed, or wanted to 
follow, as far as the Agrarian Rela
tions Bill and the Debt Relief Bill 
are concerned, are set at nought. This 
Government does not want to see 
that those policies are there and they 
want to attack those legislations.

Of course, the President cm  give 
assent or withhold assents. But, then, 
the President has to send it back to 
the State Legislature and they can say 
either "we accept it" or “we do not 
accept it” . A State legislature has 
passed certain legislation, and that 
legislature is not there now. So; if It 
is folt necessary to make some 
changes, and not to give assent to it, 
then 1 say: wait for the elections; after 
the elections, the State legislature can 
have its say, and they can accept the 
recommendation or reject the recom
mendation. That is all what we want

There is absolutely no emergency. 
Even if there is an emergency, it is 
now for the Government to decide 
when the elections are to be held. If 
there is any emergency, they can have 
the elections by January or even ear
lier. So, it is not a question of emer
gency. In the name of emergency 
certain powers are taken by the Gov
ernment, and the object of that is to 
by-pass article 201. As far as provin
cial autonomy is concerned, it is a 
stab in the back. Provincial autonomy 
and the right of the State Assembly 
are thrown to the winds.

Kindly read articles 200 and 201. It 
is not my interpretation. It I can 
understand English correctly, it is 
definitely stated that the Governor 
can give assent to the Bills, and there 
is only one clause in which It Is
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Stated that if it goes against the Con
stitution, or the powers of the High 
Court, it shall be resrved for the con<- 
sideration of the President. If any 
such changes are made, we have no 
objection to their being reserved for 
the consideration of the President, be
cause nobody can go against the Con
stitution. If it is not against the Con
stitution and if the State Assembly is 
interested in making certain changes 
in the law to help the labour against 
the landlord, or debtors against the 
bankers, the President should, give 
assent to those Bills. He should not 
withold assent to those Bills. There 
is no point in now coming and saying 
that “some emergency may come; 
give us all the powers so that we can 
make any change in the laws that we 
consider necessary”. The Planning 
Commission may make recommenda
tions./ But are they binding on the 
State Legislature?

The State legislature has made cer
tain legislation according to its own 
d«sire, in the interests of the people.. 
The Planning Commission may make 
recommendations, but they may reject 
them. Now, without knowing whether 
the State Legislature will accept them 
or reject, arbitrarily this is being done, 
and some changes are being made by 
the President, saying there is an 
emergency. Even if this Bill is passed 
and they want certain changes to be 
made in the Bills, certainly the assent 
should not be withheld. Let it be 
sent to the legislature and let the 
opinion of the State Legislature taken. 
If that is not done, certainly it ia 
attacking provincial autonomy and 
provincial autonomy will then become 
a mockery. When the State Legisla
ture hjas passed something and you 
want to change it, you do not ask 
them whether they will accept the 
amendment

So, I oppose this Bill. I have 
understood from the speeches that the 
cfbject of this Bill is to make certain 
changes that the Congress party think 
the Communist Party in Kerala will 
not accept. So, in the interim period

9CK>i

they want to impose it on the people 
of Kerala, and algo on the Legislature 
that was functioning there before it 
was dismissed. I say: if you wmnt to 
make certain changes, wait for some 
time; or else, give assent to those Bill* 
immediately, and respect the opinion 
of the State Assembly. It is for this 
reason that I oppose this Bill,

Shri Datar: I have already replied 
to all the points that my hon. friend 
has raised. Only Incidentally h« 
stated that some of the Bills passed 
by the State Legislature were pending 
before the President for one year, or 
a year and a half. That is entirely 
wrong. May I point out here that 
only when one Bill was received last 
year we immediately pointed out to 
them that that particular Bill has a 
bearing upon another Bill which they 
were considering? And we stated that 
as soon as the latter Bill was received 
by the President, both the Bills will 
be duly considered. That is exactly 
what has happened, and there is no 
delay, much less inordinate delay, so 
far as the examination of these Bills 
by the President is concerned.

Mr. Deputy-Speaker: The question
is;

“That the Bill be passed”

The motion was adopted.

Shri A. K. Gopalan: We do not want 
to take part in the proceedings, be
cause we know that it is an undemo, 
cratic procedure which has been ado
pted. So, we are withdrawing from 
the House.
(Shri A. K. Gopalan and certain 
other hon. Members then left the 

House)

14.57 hrs.
LEGAL PRACTITIONERS BILL

The Minister of I aw  (Shri A. fE.
Sen): Mr. Deputy-Speaker, I b«g to 
n»ove that the BUI to mn«nd «ad cqo* 
eolidate the law relating (o legal prae- ̂

DECEMBER 2, 1050 Legal Practitioners Bill
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HWro'Yrr aad to pmvide tor the co»- 
of Bar Council -and an All- 

jft'fliy Bar be referred to * joint Com- 
jnittM of the Houses consisting of 45 
jsoesnbec&i 30 from this House—the 
xuunes «f member* I am submitting 
ia « separate sheet of paper—and 15 
..from the Rajya Sabha.

. Shri Bnj SUj Singh; The names are 
to he read out.

Mr. D«puty-Speaker: Yes, at least 
once they should be read out.

. Shii A. K. Sen: All right. I will 
read the names also. I move;

"That the Bill to amend and 
consolidate the law relating to 
legal practitioners and to provide 
tor the constitution of Bar Coun
cil and an All-India Bar, be refer
red to a Joint Committee of the 
Houses consisting of 45 members,
90 from this House, namely, Shri 
C. R. Pattabhi Raman, Shri M. 
Thirumala Rao, Shri Liladhar 
Kotoki, Shri Kailash Pati Sinha, 
Shri Mohammad Tahir, Shri Nar- 
endrabhai Nathwani, Shri K. G. 
Deshmukh, Shri M. Sri Ranga 
Rao, Shri C. D. Gautam, Shri 
Radha Charan Sharma, Shri P. 
Thanulingam Nadar, Shri T. 
Ganapathy, Shri K. R. Achar, 
Shri Hem Raj, Pandit Mukat 
Behari Lai Bhargava, Pandit 
Munishwar Dutt Upadhyay, 
Shri Raghubir Sahai, Shri 
Radha Mohan Singh, Shri Par- 
esh Nath Kaval, Shri Ganaoati 
Ram, Shri R., M. Hajamavis, Shri 
S. C. Gupta, Shri T. C. N. Menon,
Shri N. Siva Raj, Shri Khushwaqt 
Rai, Shri D. R„ Chavan, Shri Ram 
Garib, Shri Braj Baj Singh, Dr.
A. Krishnaswami, and Shri Asoke 
X. Sen, and 15 members from 
Rajya Sabha:

that in order to constitute a 
sitting of the Joint Committe, the 
Quorum shall be one-third of the 
total number of members of the 
Joint Committee;

that the Committee shall make 
a report to this House by the end 
of the first week at the next ses
sion;

that in other respects the Rules 
of Procedure of this House relat
ing to Parliamentary Committees 
will apply with such variations 
and modifications as the Speaker 
may make; and

that this House recommends to 
Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and 
communicate to this House the 
names of members to be appointed 
by Rajya Sabha to the Joint Com
mittee.”

This Bill has been framed and in
troduced principally as a result of 
the recommendations made by the All 
India Bar Committee, which was pre
sided over by the late Chief Justice, 
and whose report was submitted to the 
Government as late back as 19S3. The 
principal terms of reference for this 
All India Bar Committee were Inter 
alia as follows:

(a) The desirability and feasibility 
of a completely unified bar for the 
whole of India;

(b) The continuance or abolition of 
different processes of legal practi
tioners like advocates of the Supreme 
Court, advocates of the various High 
Courts, district court pleaders, Mukht- 
iars (who arc, as you know, entitled 
only to practise in the criminal court), 
reverie judges, income tax practi
tioners etc.;

(c) The desirability and feasibility 
of establishing a single Bar Council 
(i) for the whole of Tndia, and (ii) for 
each State;

(d) The establishment of a separate 
Bar Council for the Supreme Court;

(e) The consolidation and revision 
of the various enactments, Central and 
States, relating to legal practitioner*; ‘ 
and lastly, all other connected matters.
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The All India Bar Committee re
commended that a unified bar lor the 
whole of India was absolutely essen
tial. Before the Constitution, we had, 
as hon. Members are aware, separate 
Bax Councils for each State and ad
vocates were enrolled by each State 
High Court, Apart from the advocates 
on the roll of the Hough Courts, there 
used to be different types of legal 
practitioners known as pleaders, who 
were not entitled to appear or plead 
in the High Courts, Mukhtiars who 
were entitled to practise only in cert
ain criminal matters, before criminal 
courts only, the Income-tax practi
tioners and the like. We had aiso the 
Supreme Court bar as a result of a 
separate statute which entitled the 
Supreme Court to enrol advocates, 
senior and junior and which also pro
vided that a Supreme Court advocate 
was entitled to practise in any court 
in India. Therefore, we had different 
categories of advocates and legal prac- 
tioners of whom only the Supreme 
Court advocates were entitled to prac
tise in every court. An advocate of 
one State could not practise and could 
not appear or plead in another High 
Court except with permission, and 
naturally, other categories wer enjoy
ing only limited rights of practice.

These different types of legal prac
titioners were really born as a result 
of our past history. Hon. Members are 
aware that originally there were only 
three High Courts in the three Presi
dency towns of Calcutta, Bombay and 
Madras.. They are the oldest. Later 
on, other High Courts were created 
by special Charter like the Allahabad 
High Court, Patna High Court, the 
High Court of Punjab and so on. Even 
in the original three High Courts of 
Calcutta, Bombay and Madras, there 
were two wings, the appellate side and 
the original side. On the original side 
of the High Courts, except in Madras 
which introduced a different system 
later on,—originally It was the same- 
only advocates who were enrolled as 
advocates of the original side, mem

bers of the bar, the Zri*h tar
and the Seottiah bar aa also the advo
cate enrolled as original tide ittvo- 
cat«s by special examination were on^r 
entitled to plead. They were apt en
titled to act and the acting part at Jk 
was entrusted to solicitors. Xh Madrai 
in the last century, the system of aott- 
citOrs was abolished. But, in Calcutta 
and Bombay, they continue even to
day. The appellate side advocates 
wefre not entitled to practise on the 
original side. Later on, both in Bom
bay as also in Calcutta, an advocate 
enrolled was entitled simultaneously 
to practise on the original side as also 
on the appellate side, though, of course 
the necessity has been telt fac a loaf 
time that the advocates who are en
rolled in Bombay and Calcutta and 
wht> are entitled to practise on both 
sicfes should have some basic training 
in particular branches of commercial 
law, company law and so on, which 
forim the main core of litigation on 
the original sides of these High Courts.

Unfortunately, our University curri
culum does not provide for any train
ing whatsoever with regard to com
pany law, tax laws and other branches 
of modern laws with which we are 
vitally concerned today. From time 
to time, expert committees and others 
have opined that the standard of legal 
education for advocates and their 
training must be raised so that a good 
bar is formed everywhere, But, as I 
am saying, these different categories 
had been bom as a result of our past 
history. Apart from the appellate side 
and the original side advocates, we 
had the District courts in which only 
ordinary pleaders generally practised, 
pleaders who were not entitled to 
practise on the appellate side or the 
original side of these High Courts. 
Thfc system of pleaders also obtains 
in other States where High Courts 
wet-e created later on. The Mukhtiars 
we^e there for a very long time, 
Thfcy rendered veiy cheap, and in 
many cases, good service to persons 
involved in petty criminal cases.

Such a classification and diversifica
tion of legal praetioners i* completely
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•ut o f tune with our conceit at a uni- 
led  country, a unified legal system, 
governed by the same Constitution, 
dispensing the same laws all over the 
aountry, and courts functioning under 
1fae same system. As a result of it, 
there has been a demand not only on 
behalf of the bar, but also on behalf 
« f the public that there should be one 
unified bar throughout the country. 
We had one legal system serving one 
common system of courts, and govern
ed by the same standards of quali
fications and subject to the same 
standards of professional conduct and 
discipline. Therefore, the Govera- 
inent of India set up this Expert Com
mittee with the late Chief Justice as 
its Chairman and that Committee re
ported that an All India Bar should be 
created as quicklv as possible with one 
All India Bar Council, with branches 
in different States, so that we start as 
quickly as possible with the work of 
consolidating the entire legal system 
of the country and also in bringing 
into existence one roll of advocates all 
over the country, subject, as I said, to 
the same standards of conduct and 
discipline and also enjoying the same 
qualifications, the same equipment, 
without these different categories, en
joying different types of qualifications 
and subject to different standards.

Naturally, the question arises why 
effect was not given to the A11 India 
Bar Committee's recommendation, 
though the report was submitted a9 
early as 1953. The reason is that the 
views of the State Governments had 
to be ascertained and in the mean 
time, the Law Commission was set up, 
also charged with more or less mak
ing recommendation on more or less 
identical subjects. It was thought 
desirable to await the recommenda* 
tions of the Law Commission before * 
Bill of this nature was introduced in 
Parliament. The Law Commission 
endorsed more or less the recommen
dations of the All India Bar Commit
tee and recommended that there 
should be one All India Bar, with the 
same qualifications and standards and 
t^e setting of an All India Bar Coun
cil. The report, as hon. Members 
know, was submitted last October and

immediately we engaged ourselves in 
drafting this legislation which is now 
before you.

The broad features of this Bill are 
more or less matters which are not 
controversial. All sections of thif 
House and the public are agreed upon 
the creation of an All-India Bar. The 
mechanics of it may be a question of 
different views, but we have thought 
it desirable to set up an All-India Bar 
Council with two Judges of the Sup. 
reme Court, three from the Supreme 
Court Bar, one from each State Bar, 
and for each State having a separate 
Bar Council having two Judges and 
also representatives of the advocate* 
of that particular State., They will be 
charged not only with maintaining • 
common roll of advocates, but also 
taking disciplinary measures against 
advocates on the rolls for professional 
misbehaviour and also laying down the 
requisite qualifications and standards 
which would entitle a person to he 
enrolled as an all-India advocate. We 
have preferred ourselves not to lay 
down the qualifications of advocates, 
for we, think it is best to leave it not 
in a statutory form, but In a flexible 
form, in the hands of representatives 
of the Bar who would be forming the 
All-India Bar Council. We have no 
doubt that they will adress themselves 
immediately to this question of a good 
qualification which alonp would en
title a person to be enrolled as an all- 
India advocate and also prescribing 
other conditions which should govern 
the enrolment, maintenance and disci
pline of all-India advocates.

We have retained in Bombay and 
Calcutta the solicitors. Both the All- 
India Bir Committee and the Law 
Commission have recommended that 
they have served a useful purpose, 
especially in view of the type and 
pattern of litigation obtaining on the 
original side in the two High Courts. 
As the hon., Members are aware, in 
the original side of these two High 
Courts, litigation Is mostly commercial, 
company tax and so on. Litigants are 
principally the big firms, trading con
cerns, who do not move about In the
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court premises like the ordinary liti
gants, running alter their odivldual 
advocates, but prefer to send all their 
files and work to firms who are ex
pert in the job, who do everything for 
them and attend to legal matters out
side the court also. It is a matter of 
evidence and also knowledge that the 
entire commercial community of both 
these cities expressed their opinion in 
favour of the retention of the system 
ot solicitors, for even after the passing 
of the Supreme Court Advocates Act 
which entitles Supreme Court ad
vocates to practise both as solicitors 
and also advocates in these two High 
Courts.—the Supreme Court advocates 
have started practising in both these 
High Courts—the litigants have pre
ferred to go to the solicitors rather 
than to the Supreme Court advocates 
who both plead and act

The following passage occurs in the 
report of the Law Commission on this 
subject;

“It is remarkable testimony to 
the popularity and efficiency of the 
system (that means the dual sys
tem) that though the door has 
been open to the litigating public 
on the Original Sides of the High 
Courts in Calcutta and Bombay 
to employ advocates of the Sup. 
reme Court who are entitled to 
appear on the Original Side with
out being instructed by an attor
ney under the decision of die 
Supreme Court in Astetni Kumar 
Ghose v. Arobindo Bose (A.I.R.. 
1952, SC. 369) it has not chosen 
to employ them to any noticeable 
extent and has continued to en. 
turst its cases to attorneys and 
counsel under the dual system. It 
is difficult to appreciate the rea
soning which calls for the aboli
tion of a system proved and ad
mitted to be efficient at a time 
when the public and those in 
authority are clamouring for an 
Improved and mor« efficient sys
tem of- adandniatratioa of Justice. 
H.ms*) in this-eonneotfon, be noted 

a eonaMen&ltt section, at

public opinion in the United States
where this system doe* not pre
vail has asked for its introduction.”
Even in places where this deles not 

obtain, as in the United States, there 
is virtually a bifurcation of the work 
because people who do the actual evff 
of court work, preparing briefs, taking 
instructions, attending to vertical 
tilings, are hardly the people wfe* 
actually go and plead in court. Th* 
two sets are always different

1 have personally grown up as an 
advocate under the dual system and I 
have seen it working myself. I have 
not the least doubt that it is an ex. 
tremely efficient system Advocate* 
who have to take instruct'ous from 
clients, take payment from flients, 
maintain their own bilb, print their 
own papers, prepare their own briefs, 
attend to processes, attend to court 
offices for various matters which have 
to be gone through before a case 
comes up actually in a couvt for being 
argued, have hardly the time, effi
ciency or ability to put up a really 
good pleading when the case is actually 
argued in court. Even on the appel
late side, hon. Members who are 
lawyers know that the seniors hardly 
do the work which the juniors do, 
which is mainly the job which a soli
citor does on the original side. It does 
create a very clean bar and an effi
cient system of pleading and arguing 
in the courts.

The common accusation against this 
system is that it increases the cost of 
litigation. Actual investigation reveals 
that with the system of taxation of 
costs in which the minimum is fixed; 
for the same type of litigation the 
costs on the original side under the 
dual system, unless fancy counsel are 
briefed* as they can be briefed any
where, are hardly more expensive.

Apart from this question, the mo«t 
important question is that we have no 
right to throw out cd their profession 
people who hava been there and who 
have- been practising as solicitors. St 
ia for the Higfer Courte-to- fraat* their
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roles if they so think that this system 
should be abolished, so that there 
Would be no more admission of 
•tttvmeys, because the attorneys prac
tise not under tty  law but the latest 
jnttem enables the High Courts to 
ftrame rules for the enrolment and 
admission of attorneys. Therefore, 
they are functioning not under any 
statute, but under rules framed by 
these two High Courts, and it will be 
for them to decide, not for us, at what 
time, if any, this system would not 
be regarded as of any further use and 
should be allowed to be discontinued. 
Therefore, we have left it to the High 
Courts and not taken upon ourselves 
to prohibit the practice of attorneys 
straightaway, especially when the 
litigant public in these two High 
Courts on the original side, the Cham
bers of Commerce and the other liti
gants, have consistently and uniformly 
voiced the feeling that it is best to 
have a system of attorneys prevailing 
on the original side of these two High 
Courts.

This is the main structure of the 
Bill, and I think it will be a great day 
for the legal system and the courts in 
India, and also for the future growth 
and development of our legal system, 
that we have a unified Bar for the 
whole of India. I have no doubt that 
with the creation of this All-India Bar 
and the setting up of the All India Bar 
Council, the standard, efficiency and 
the serviceability of the legal profes
sion and their utility to the litigant 
public would be considerably improv
ed and enhanced. It will be a most 
powerful influence in welding the 
whole country into one unified legal 
system, and also a powerful influence 
in cementing further the bond of unity 
which must go on increasing every day 
if this country is to become a great 
country and help the people in rising 
over the petty divisions which unfor
tunately from time to time blind our 
■rision to a greater and unified India. 
This it a great step forward, a neces
sary step flowing from the duties cast 
upon us by the Constitution itself, and 

it 1* long overdue, and I have no doubt

that hon. Members will welcome it 
from all sides. Thank you.

Mr. Deputy-Speaker; Motion mov
ed:

"That the Bill to amend and 
consolidate the law relating to 
legal practioners and to provide 
for the constitution of Bar Council 
and an All-India Bar, be referred 
to a Joint Committee of the Housed 
consisting of 45 members, 30 from 
this House, namely: Shri C. R. 
Pattabhi Raman, Shri M. Thiru- 
mala Rao, Shri Liladhar Kotoki, 
Shri Kailash Pati Sinha, Shri 
Mohammad Tahir, Shri Narendra- 
bhai Nathwani, Shri K. G. Desh- 
mukh, Shri M. Sri Ranga Rao, 
Shri C. D. Gautam, Shri Radha 
Charan Sharma, Shri P. Thanu- 
lingam Nadar, Shri T. Ganapathy, 
Shri K. R. Achar, Shri Hem Raj, 
Pandit Mukut Behari Lai Bhar- 
gava, Pandit Munishwar Dutt 
Upadhyay, Shri Raghubir Sahai, 
Shri Radha Mohan Singh, Shri 
Paresh Nath Kayal, Shri Gan pati 
Ram, Shri R. M. Hajamavis, Shri 
S. C. Gupta, Shri T. C. N. Menon, 
Shri N. Siva Raj, Shri Khuswaqt 
Rai, Shri D. R. Chavan, Shri Ram 
Garib, Shri Braj Raj Singh, Dr. 
A. Krishnaswami, and Shri Asoke 
K. Sen and 15 from Rajya Sabha;

that in order to constitute a 
sitting of the Joint Committee, the 
quorum shall be one-third of the 
total number of members of the 
Joint Committee;

that the Committee shall make 
a report to this House by the end 
of the first week of the next ses
sion;

that in other respects the Rules 
of Procedure of this House relat
ing to Parliamentary Committees 
will apply with such variations 
and modifications as the Speak«r 
may make; and
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that this House recommends to 

Rajya Sabha that Bajya Sabha do 
join the said Joint Committee and 
communicate to this House the 
names of members to be appoint
ed by Rajya Sabha to the Joint 
Committee.”

Shri Aurobindo Ghosal (Uluberia): 
Before I go into the details of this 
Bill, I should like to give a synopsis of 
the present conditions of the lawyers 
who are practising at the lower level.
I apprehend that the hon. Law Minis
ter may not be aware of their condi
tions, for, he built up his practice on 
the briefs of these poor unfortunate 
lawyers.

Shri A. K. Sen: I have also appear
ed at Shri Aurobindo Ghosal’s court.

Shri Aurobindo Ghosal: A well- 
organised, efficient, impartial and 
strong judicial administration postu
lates a properly equipped, efficient and 
independent Bar.

As in the other spheres of life, there 
has been a fall in the standards at the 
Bar. There is no doubt about that. 
And it is also true that a number of 
persons with inferior intellect have 
overcrowded the bottom. Those stu
dents who have barely graduated 
themselves from the law colleges, and 
who find no other alternative avoca
tion rush into these law courts with 
their immature legal knowledge. If any 
probe is made, we shall find that there 
is a large incidence of mal-employ- 
ment and under-employment existing 
in this sphere. This influx of ordinary 
students into the Bar is due to the 
easy-going law course and also the 
least financial liability. The students 
of better calibre generally rush to the 
lucrative professions like the engineer
ing and medical professions.

At the present moment, the people 
have neither the time nor the financial 
resources to fall back upon for the 
long period of waiting and the strenu
ous work that are required for the 
legal profession, or that a lawyer is

required to do. .Legal education jadW- 
adays is considered ft* a sida-study* 
and as a aide-occupation. Also, th* 
studying of law is considered in our 
country as an off-time study. Natural
ly, the legal education as it is received 
nowadays, is not thorough and is also 
very much defective.

Secondly, the probation period is 
also equally ineffective. It does not 
help the new entrants to equip them
selves with the practical knowledge 
that a lawyer should have. Neither 
does the senior lawyer take any inter
est in their work nor does the proba
tioner—lawyer takes any interest in 
getting himself trained. The proba
tioner's duty nowadays is only to sign 
in the registers maintained in the efflce 
of the district judge, and to pass one 
year to qualify for practice in the 
court. After a year, when a proba
tioner becomes a full-fledged lawyer 
with incomplete and immature theore
tical and practical knowledge of the 
legal profession, he not only becomes 
the victim of the court c':erks and touts, 
but his failure in the professional life 
also bccom.es predestined. And that 
is the present tragedy of the legal pro
fession.

So, my first point is that the Bar 
Council which is going to be set up 
should see that law becomes a sub
ject for whole-time study like other 
sciences. I would request the Joint 
Committee to see that suitable provi
sions are made in that regard.

At the time of the British rule, there 
was invidious distinction between the 
different categories of lawyers. The 
main difference was between barristers 
and non-barristers. Besides, there 
were other differences also, such as 
between advocates and pleaders, 
pleaders and vakils, vakils and mukh- 
tiars and so on.

The All-India Bar Committee which 
was formed about seven years ago 
recommended that these kinds of dis
tinctions between the different cate
gories of legal practitioners should be
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done away with, and that all thaae 
different categories should be integ
rated into one category, namely the 
category of advocates. They also 
recommended the stopping of the 
recruitment of Mukhtiars in the legal 
profession. Both these recommenda
tions have been endorsed later on by 
the Law Commission also. Yet, in 
spite of that, mukhtiars have been 
recruited like anything; especially in 
my State of West Bengal, I know they 
have been recruited in large numbers; 
that is also an indication of the diver
sion of the unemployed youth to a so- 
called employment.

In this Bill, after amalgamating the 
legal practitioners of all categories 
into one, they have been divided 
again into two categories, namely 
senior advocates and junior advocates. 
I find some inherent difficulties in this 
division.

Firstly, what will be the criterion 
for ascertaining the seniority? Will it 
be age, period of practice or ability? 
It may be that a legal practitioner of 
very young age may be very promis
ing, whereas a legal practioner who 
is older may be lagging behind. More
over, what would be the criterion for 
ascertaining ability at the Bar? We 
know that besides legal knowledge 
and erudition . . .

Shri D. C. Sharma (Gurdaspur): 
There are only two divisions of law
yers, the lucky lawyers and the un
lucky lawyers.

Shri Aurobindo Ghosal: We know
that besides legal knowledge and edu
cation, other qualities are also neces
sary before a person can become a 
successful lawyer. There are many 
lawyers found in many courts with 
brilliant academic career and legal 
acumen who are not successful in their 
career at the Bar, because they are 
lacking in the other qualities which 
are required to make them successful 
lawyers. What would be the consi
deration in their case?

' Secondly, this division into two 
groups may be possible in the Supreme

Court and also in the High Court*. 
But I doubt whether it would be at 
all possible in the district courts and 
in the mofussil courts. Who will be 
there to categories them? I would 
request the Joint Committee to look 
into this matter.

Now, I come to the dual system a* 
it exists in the Calcutta and Bombay 
High Courts, on the original and the 
appellate sides. The Law Minister has 
just made a plea for retaining it by 
saying that the barristers have acquir
ed a better knowledge of these com
mercial cases. But I should like to 
remind him that there are eminent 
advocates like Shri Atul Gupta and 
Dr. Radha Binod Pal, who are no less 
famous legal practitioners than many 
barristers. So, the plea is not tenable, 
that is, the plea for retaining this divi
sion between the original and appel
late sides.

Previously, the original side was 
mainly preserved for the barristers. 
Now, they are allowing some of the 
advocates also to practice on that side. 
This is a very obnoxious system which 
should be immediately abolished. The 
Chaminer Committee considered it in 
1923, but could not come to any deci
sion, because they were divided. But 
I do not know why both the All India 
Bar Committee and the Law Commis
sion had a very soft corner for retain
ing this system. This is nothing but 
the superiority complex of the prac
titioners on the original side. This sort 
colour bar is so intense that even now, 
the Chamber of the Barristers of the 
Calcutta High Court is banned for the 
other advocates or lawyers; they can
not enter the chamber. This kind of 
thing does not exist in any other High 
Court in India. Even advocates like 
Shri M. C. Setalvad have no power to 
enter the Chamber of the Barristers of 
the Calcutta High Court after 1.30 p .m . 
I will cite an example. The Advocate 
General of Madhya Pradesh was 
sitting in the Bar Chamber of the Bar
risters of the Calcutta High Court at 
1,30 p .m . when the doors were to be 
closed for the lunch of the Barristers.
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Then thfcy shouted saying that an 
advocate was sitting there; naturally, 
they iould not take their lunch. There
fore, he had to come away from there.

I do not know if our Law Minister, 
being a member of that self-same Bar, 
wijl denounce it. I think it Bhould be 
made clear to the Calcutta Barristers 
that this pernicious system will not be 
tolerated, that this South African 
co1 our bar will not be tolerated in free 
India. This is nothing but disgraceful. 
I would like the Joint Committee to 
look into this matter and do the need
ful.

So long as the Original Side is re
tained, its vicious and exploiting attor- 
ney-ship system shall also continue. 
I do not understand why the Govern
ment are maintaining this system. This 
is nothing but a system of exploitation 
of the poor litigants, because the Soli
citor’s charges are too high. Govern
ment have got to forgo on the Original 
Side the court fees for the benefit of 
these solicitors. There solicitors 
charge for cases on minutes even when 
intimating the dates of the cases. In 
our State, there is a proverb that if 
a dove favours anybody and flies to 
his house, he is sure to be doomed. The 
attorneys are the doves in our State. If 
they favour anybody, he is sure to be 
ruined, as these attorneys never allow 
their clients to compromise any case 
till their clients are financially finished.
1 would like to draw the attention of 
the Joint Committee to this problem 
and this pernicious system.

Lastly, I will deal with the question 
of enrolment fee. In the Bill, it has 
been made Rs. 500. The All India Bar 
Committee suggested that it should be 
Rs. 500 which may be paid at a time 
in lump sum or in instalments of 
Rs. 50 per year. The Law Commis
sion has also considered this matter. 
The Commission thought that this fee 
was excessive and said that it should 
be fixed at Rs. 125. The enrolment fee 
is demanded neither in any other State 
ia India nor in any other country. Thu 
has tom  very elaborately discussed in

the 14th Report of the Law Commis
sion, Vdl. t, page SIS, Moreover, t&er» 
is a practical difficulty. I can Mil you 
that this stipulation will cause hard
ship to rural lawyers of the lower Bar, 
because Rs. 500 means their income fbr 
five months. I know the appalling 
condition of the lawyers who are 
working there. Nowadays, they accept 
a vakalath even for four annas. Such 
is the extent of poverty at mofussil 
lawyers of the lower strata.

So my suggestion is that all the 
existing lawyers should be allowed to 
be enrolled as advocates without any 
fee automatically by operation of the 
law, as the pleaders have already paid 
their annual licence fee, or a fixed 
amount of Rs. 125, as suggested by the 
Law Commission, may be fixed, or at 
least the system of paying by instal
ments of Rs. 50 per year, if the enrol
ment fee is fixed at Rs. 500, may be 
adopted. I would request the Joint 
Committee to consider this matter very 
seriously and not to put a burden on 
the slender shoulders of these poor 
lawyers of the mofussil area.

I want to refer to the question of the 
Bar library. The hon. Law Minister 
has visited many libraries and he 
would have seen how these libraries 
are poorly equipped with books. Natu
rally some help should be given from 
the All India Bar Council so that the 
Bar libraries can be well equipped 
with the books and the necessary law 
journals and necessary accommoda
tion.

Regarding the fixation of maximum 
and minimum fees, at present suspi
cion and distrust exist between the 
senior lawyer and the junior lawyer.
A senior lawyer does not engage a 
junior lawyer suspecting that his cli
ents may be taken away by the junior. 
The junior lawyer hesitates to take his 
clients to the senior lawyers thinking 
that they will not cowe back to him 
for a second time. This sort of suspi
cion and distrust now exist* at Hie 
lower levels. Ifce juniors are exploit
ed by th« serfors. 8b, I «a
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attempt should be made to fix the 
minimum and the maximum fees.

Of course, our Law Minister tried 
it in the Calcutta High Court to fix 
the maximum fee of lawyers and they 
also agreed. But, what is the result 
of that now? The fee of the lawyers 
Has not bee reduced. If they are 
Charging Rs. 800 they are taking only 
Ra. 200 in cheque and the rest Rs. 600 
hr cash. That has been the change. 
The fee has not been reduced. So, I 
would request the hon. Minister to see 
that maximum and minimum are fixed 
so that conditions may be improved.

I would request the Joint Committee 
to take into consideration all these 
things and try to give serious thought 
to them for the development of the 
condition and for forging a link 
between the two categories of lawyers, 
those in the mofussil courts and those 
in the Supreme Court. If that attempt 
is -made then this Act will be effec
tive; otherwise, in spite of the Act, the 
conditions which exist now will con- 

•tinue.
Shri A jit Singh Sarhadi (Ludhiana): 

Mr. Deputy-Speaker, Sir, I congratu
late the hon. Minister for sponsoring 
this Bill which meets a long standing 
demand for having a unified and inte- 
grated All-India Bar Council with a 
common role of Advocates with the 
right to practice in every court. He 
has done signal service not only to 
the legal profession but to the people 
of the country also, for an All-India 
Bar Council would not only contri
bute to some extent to the welding 
of the country but also contribute a 
great deal to the emotional integra
tion which is so much necessary.

I also feel that the formation of 
the All-India Bar Council would also 
contribute to increase the influence of 
the lawyers in public life which is so 
•wential and which wa» so h<gh at 
one time and which, unfortunately, 
IBM waned to a very great extent. 
> fteei that an All-India Bar Council 
wotild also be very helpful in increw- 
m  the rfldeney and integrity of the 
K«ia wraHlrtKm.

But I particularly welcome one 
thing in this Bill which ia very good. 
That pertains to the function* of 
the All India Bar Council. It is 
provided therein that the All India 
Bar Council would lay down the stan
dards of legal education in the coun
try in consultation with the universi
ties of India, imparting such educa
tion. As has already been pointed 
out by the hon. speaker who pre
ceded me, the standard of legal edu
cation in the country has been rather 
low. In fact, I would put it that there 
has been no education in the sense of 
a study of law as a science or any 
other branch of learning. In fact 
till now, what has been done is the 
teaching of elementary principles of 
law to the students, making them un
derstand some provisions which would 
enable him to enter the legal profes
sion. In every country, with the pre
sent day international relations and 
with it the necessity of having pro
found knowledge of law, there has 
got to be jurists and experts in the 
different branches of law. Therefore, 
I particularly welcome the provision 
giving power to the All India Bar 
Council to lay down the standard of 
education.

Of course the Bill is going to the 
Joint Committee and ours are only 
suggestions for its consideration. 
While it decides these things, it must 
have a far sighted view of this issue. 
I agree with the provision for the 
constitution of a legal education com
mittee consisting of 12 members, 
wherein two shall be Judges of the 
Supreme Court, five shall be persons 
elected by the Council from among 
the members and five co-opted by the 
members referred to in sub-clause* 
(1) and (2). I am sure the All India 
Bar Council will in co-operation with 
the universities, be able to lay down 
a certain standard for all the univer
sities. But it would be very difficult 
unless something more ia done. I do 
not want to recapitulate what has 
been said by the Law Commission in 
relation to the educational standards 
in tha country. Bill I  must say Hhia.
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Unless this legal education committee 
takes unto itself definitely the con
ducting of the exantinations in all 
the universities and also the appoint
ment of the examiners as such, it 
would be very difficult to raise the 
standard of legal education. I would 
draw the attention of the House to 
what the Law Commission has said 
about the examinations in law. It is 
an unfortunate commentry. But the 
House is aware that it has strongly 
condemned the standard of the ex
aminations and the nepotism that 
prevails there. Therefore, when it is 
provided in clause 7 that the All India 
Bar Council shall lay down the stan
dards of legal education in consulta
tion with the universities which im
part such education, there it also 
should be provided, that Bar Counci] 
alone should appoint the examiners 
in all the universities and only those 
law graduates who pass such exami
nations should be enrolled as mem
bers of the integrated bar. Unless it 
is done, it would be very difficult

Secondly, the standard of legal 
education would not be raised in the 
country unless we have whole-time 
colleges and whole-time professors. I 
agree that in the matter of legal edu
cation, you will have to seek the help 
of the professional lawyers also, 
who are experts in certain branches 
of law for giving certain lectures in 
the colleges and universities on cer
tain legal subjects. It would certainly 
be part-time service of the lawyers 
to teach law in certain classes where 
they are experts. But, Sir, it would 
also be necessary, as has been re- 
commerded by the Law Commission, 
if we want to have a proper and 
sound foundation or basis of the legal 
education, that there should be 
Whole-time teachers and whole-time 
colleges for the study of legal sub
jects. Sir, I have had the privilege 
of being a lecturer in evening law 
college for some time for many years, 
therefore, I am speaking from ex
perience. My respectful submission

is that it is very necessary that there 
should be whole-time teachers.

If you want to have whole-time 
teachers and if you want to enlarge 
the ambit of legal education by having 
research there, then also you must 
seek the co-operation of those tea
chers of law and their advice in the 
Bar Council. I am glad that there is 
a provision here that the Legal Educa
tion Committee shall consist of U  
members of which two shall be 
judges, five shall be persons elected 
by the Council and five persons shall 
be co-opted. I would say that this 
clause of having co-option is a very 
healthy clause. I would only^ here, 
suggest to the Joint Committee for 
its consideration that it should be laid 
down in the Bill that some of the 
members co-opted will be from the 
teaching profession in order to have 
a proper advice in the matter of legal 
education. If the co-operation of the 
teaching profession is taken in this 
Legal Education Committee it would 
go a great way in not only raising 
the prestige of teachers, which we 
need very much nowadays, but it 
would also be helpful in having a 
proper committee which will be in 
charge of the legal education. This 
part of the Bill, therefore, I submit, 
under which the All India Bar Coun
cil is taking up the legal education in 
hand, is particularly welcome.

The second point to which I would 
like to draw the attention of the 
House is about the constitution of 
the All India Bar Council. I have got 
nothing much to say so far as the 
constitution of the All India Bar 
Council is concerned, but I have cer
tainly to say something about the 
State Bar Council. I am very glad 
that an amendment has been brought 
to the original Bar Council Act of 
1926 whereby now the High Court 
Advocates who would be in the State 
Bar Council would be judges who 
had been advocates. That is verjT 
welcome. That was what the Bar
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Committee, I believe, had recom
mended and what the Law Commis- 
tSon haa emphasised. But, ia this con
nection I have to make one submis
sion. I have got the greatest respect 
for the judges. 1 am sure the judges 
do co-operate and their advice ia 
always sought. There is one thing 
that you have to take into considera
tion in this connection, and that is 
the advice of the Law Commission. 
The Law Commission has laid em
phasis on the autonomy of the Bar 
Council.

I am coming to the State Bar 
Councils. The Bill provides that there 
shall be two judges who will be no
minated. We have had the experi
ence of the Bar Councils and the Law 
Commission also observed at page 576 
of the Fourteenth Report thus:

“It may be pointed out that, 
notwithstanding the provision in 
section 4(1) (b) of the Bar Coun
cils Act, in some of the States, 
the High Court has not chosen to 
nominate Judges as members of 
the Bar Council. In spite of the 
absence of Judges on these Coun
cils, so fa ras we are aware, there 
has been no complaint about the 
satisfactory functioning of these 
Bar Council.”

“It would, therefore, appear that 
the time has arrived for making 
these professional bodies entirely 
autonomous. If, however, Judges 
have to form part of the composi
tion of these bodies, they should 
be Advocate-Judges” .

So far as the question of having 
advocate-judges is concerned, the Bill 
has gone to some extent in making 
a provision that henceforth the no
minees of the high court shall be 
advocate-judges. That is good. But 
1 beg of the Joint Committee to 
consider this recommendation of the 
Law Commission and see whether 
with the presence of two judges, the 
Council will remain autonomous. It 
ie possible it may, but I think that

is a very important matter to consi
der. In this matter, I consider that 
the Joint Committee would be well- 
advised to take the evidence of the 
leading members of the Bar is  the 
different high courts, freely and 
frankly, and take their opinions, and 
then come to the conclusion. It is 
possible that after taking the evi
dence, after hearing them and alter 
consulting them, freely and frankly, 
it may come to the conclusion that 
the autonomy of the State Bar Coun
cils can be better maintained in the 
absence of any nominee from the 
Bench. In respect of this point, I 
feel that the Joint Committee will 
be well advised to devote its atten
tion.

There is another aspect to which 
I would like to draw the attention of 
the House. That pertains to toutism, 
an evil which has been prevalent for 
long and which unfortunately is a 
thing which must be eliminated at 
any cost.

Shri D. C. Sharma: You cannot
eradicate it.

Shri Braj Raj Singh (Pirozabad): 
Shri D. C. Sharma seems to be very 
much aware of it!

Shri Ajit Singh Sarhadl: Unfor
tunately, Punjab has come very 
much into the picture in the Law 
Commission’s report, and this prac
tice, in the opinion of the Law Com
mission, seems to be very much pre
valent in Punjab. Speaking as a re
presentative from Punjab I am really 
sorry about it. Therefore, I certainly 
emphasise that no effort should be 
spared to eradicate this practice. Of 
course, in Punjab, as the hon. House 
is aware, steps are being taken to 
eliminate this evil. The Chief Justice 
of the Punjab High Court who took 
up office only recently, in his address 
to the members of the Bar and the 
Bench, was pleased to remark that 
he would take all necessary steps to 
see that this practice is eliminated, 
because It is a slur on the Bar, I
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concede that H is the Sat alene tnat 
■can eliminate it. It is the Bar that Is 
responsible for it, and the burden of 
removing it lies on the Bar. I do say 
that if we can have any legislation 
to this effect—and this is the most 
opportune time when legislatures can 
take up this question on hand—why 
not take it, particularly when the 
Law Commission itself has recom
mended this. I will draw your atten
tion to what the Law Commission has 
stated at page 580;

“ Touting’ is an evil which 
affects the due administration of 
justice This view has been ac
cepted by the law regarding it as 
a crime [section 36(6) of the 
Legal Practitioners Act], There is 
no reason, therefore, why both the 
persons participating in the com
mission of the crime, viz., the 
proclaimed tout as well as the 
concerned legal practitioner should 
not be punishable under the 
law."

Of course, misconduct is one of 
the points. I would say that this is 
the best opportune moment to take 
it up. I think the Joint Committee 
would take it up. It is a matter for 
the Joint Committee to consider whe
ther it should not be made an offence 
so that it should have a deterrent 
effect. This is another suggestion by 
me. and I hope the Joint Committee 
will give consideration to this.

There are one or two other points 
to which I would like to draw the 
attention of the House, and through 
the House to the Joint Committee. 
You will find that the State Bar 
Councils may make rules to carry out 
the purposes of this chapter. Now, 
one ot the functions of the State Bar 
Council is the management and in
vestment ot the funds of the Bar 
Council. That is item (0) of clause 
14(2), This clause, in the same shape, 
appears when there is reference to 
the State Bar Council. This line hxs 
been bodily taken from the State Bar

Councils Act -of 1628. Many of the 
State Bar Councils—1 know tbat & 
90 in Punjab—feel handicapped be
cause they are not sure whether the 
term ‘■‘management and investment" 
also includes "expenditure”. Many of 
the State Bar Councils have got a 
lot of accumulated funds which they 
could not spend for libraries and that 
sort ot thing, because they feel that 
the term “management and in vest
ment” does not include “expenditure*. 
Of course, I know in Bombay the 
State Bar Council is spending it for 
facilities pertaining to legal education. 
So, this clause needs clarification, 
authorising the State Bar Council to 
expand the fund in their hands for 
matters pertaining to legal education.

Another matter is legal aid to the 
poor. It should be the Junction of the 
All India Bar Council and the State 
Bar Councils to give legal aid to the 
poor. So, that has also to be brought 
in.

Then, I will certainly support the 
hon. Member who preceded me that 
the fee that they have fixed, Rs. 500, 
is far too high. I wonder what can 
be the reasons in overriding the re
commendations of the Law Commis
sion which definitely recommended 
that the fee should be Rs. 125, of 
which Rs. 100 should go to the State 
Bar Council and Rs, 25 to the Central 
Council. The fee of Rs. 500, with the 
present unemployment that prevails 
among the juniors in the bar, with 
the conditions that they are in, is 
rather on the high side. I am sure 
this will be looked into and the fee 
will be reduced to the level recom
mended by the Law Commission.

With these words, I certainly sup
port the Bill and its reference to the 
Joint Committee.
16 hrs.

Stan Sbaakaroiya <Mysore): -Mr. 
Deputy-Speaker, I support this JtiU. 
This Bill which is trying to brinjt a 
unified, integrated Bur Couxujl net 
only for the whole of India, but alto
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ftjp tt» different States, is a welcome 
ajewure. This ought to have been 
flfBr very long ago. The Law Com- 
i&i$ck» has made its report and on 
the reports of the Law Committee and 
tbe Law Commission, this Bill has 
been brought.

OI course, it is a healthy feature. 
It empowers the Bar Councils to dis
charge their duties more efficiently 
and it brings a sense of unity and also 
strength to the members of the bat. 
But in certain provisions, I find that 
this object cannot be fully achieved 
unless some more provisions are put 
In and some amendments are intro
duced, as the clauses that have now 
been provided will not be helpful or 
go a long way to achieve the objec
tive. For example, Bar councils have 
been established and the present Bar 
councils have also been functioning 
and zealously guarding the rights of 
the members of the bar. In clauses 
« and 7, the functions of the Bar 
Council have been enunciated to 
prepare and maintain a common roll 
of advocates; to lay down standards 
of professional conduct and etiquette 
tor advocates, and so on. I would like 
to say at this juncture that the main 
function of the Bar Council, Bpart 
from these things, is to safeguard the 
rights of the bar. I shall give one 
Instance; I do not want to go into de
details. Generally, the members 
of the bar will come into conflict 
with the Bench. Sometimes I wish to 
(sake it clear that I am not casting 
any aspersion against any particular 
Judge or Judges or judiciary. I have 
the greatest regard for our judiciary. 
They have been discharging their 
duties very efficiently and indepen
dently also. But there have been 
instances where the Bar association 
as a whole has differed freon the 
Bench and the Bar members have been 
treated in a discourteous manner, in a 
manner that has been not befitting 
for a member to oontinue in that pro-. 
ieasioo. If the local Bar Associations 
aro vigilant, enough, they will safe* 
guara the rights. Bui, there are 
members ot the bar who win not be

able to aasert themselves. In such 
cases, the Bar Council or the Bar 
Associations will have to come and 
safeguard their interests. The local 
Bar associations have several times 
taken this matter and referred the 
matter to the High Courts about the 
misbehaviour of some of the Judges. 
In this Bill no provision has been 
made particularly with regard to this 
aspect as to how the Bar Council 
should maintain this dignity, and pre
vent members of the bar from being 
ill-treated or being treated in a dis
criminatory or discourteons manner. 
That is my point. Unless a specific 
provision is made both in clauses 6 an 
7, the functions of the Bar Council 
will not be complete. It must be 
specifically stated there. It may be 
argued that the duty of the Bar Coun
cil is that. Unless it is specifically 
mentioned, it will not be possible for 
the Bar Councils to feel that they are 
armed with this right and that they 
can safeguard their own interests. 
Particularly when Judges of the High 
Court and the Supreme Court are 
nominated ex-officio members o f  this 
All India Bar Council and the S V a te  
C o u n c i l s ,  naturally, there will be. 
whatever it might be, a tendency that 
the members will not be able to ex
press their views freely. There are 
members who express themselves free
ly and independently also and get into 
the bad books of some of the presid
ing Judges, but the general tendency 
is to have an easy go-over, to nod to 
the wishes of the presiding Judges or 
High Court Judges and thereby the 
interests of the members of the Bar 
and the profession will have not been 
properly safeguarded.

When two Judges of the Supreme 
Court and two Judges of the High 
Court who have been advocates are 
members of this Bar Council, naturally 
there will be this defect.

There is another defect also. The 
matter of electing the Chairman and 
Vice-Chairman i* left to the rules to 
be framed. What happens is,
Supreme Court and High Court* 
Judges will have some inclination and
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they will naturally become the Chair, 
man and Vice-President There is this 
tendency. That is why I suggest that 
instead of leaving it as is done in 
clause 3(3) and giving scope for them 
to be Chairman and Vice-Chairman, 
there should be a specific prohibition 
of these people becoming the Chair
man and Vice-Chairman. I have no 
objection to their continuing in the 
Bar Councils and, trying to bring 
about a balance between the Bench 
and the Bar, to help in bringing 
about a healthy atmosphere between 
the Bench and the Bar, but they 
should not be Chairman and Vice- 
Chairman, because it will not have a 
salutary effect and the members will 
not be able to express themselves 
freely, however much they may be 
independent.

Similarly, the Advocate-General of 
the State and the Advocate-General 
and the Solicitor-General of India 
should also be barred from standing 
for election as Chairman and Vice- 
Chairman, and a specific provision 
should be made in clauses 6 and 7 to 
say that the main function of the Bar 
Council should be to safeguard the 
interests of the members of the Bar 
and their rights and privileges as 
against the Bench.

I agree with my hon. friend Shri 
Sarhadi that a uniform standard, 
higher standard of education in the 
legal profession is necessary. This 
can be done by enhancing the stand- 
dard of education and the method of 
imparting education and tuition. No 
doubt the duty is cast on the Bar 
Councils, but there are different uni
versities each having its own stan
dard. Some have a two years course, 
■some have a three years course, and 
in some post-graduates and interme
diate students are also admitted for 
-the law course within the three years 
course. There is this difference.

As regards enrolment, it has now 
heen prescribed that only advocates 
are going to be allowed to practise, 
that non-law graduates will be pro

hibited from becoming practitioners. 
There is another clause according to 
which those who are practising now 
to enrol themselves as advocates 
within one year. I am going to state 
subsquently what discrimination there 
will be in this connection.

Now, my point is that in order to 
achieve a higher standard o! advocacy 
and legal efficiency for the advanta0.* 
of the clients, the standard must be 
uniform. In the case of every univer
sity the standard and the curriculum 
should be uniform. Now there are 
universities and colleges where this is 
treated as a post-graduate course with 
only one or two hours of tuition. 
There are other colleges wftich are 
considered residential courses where 
full course of training is given as full 
time instruction or tuition. There are 
also deficiencies in the system of legal 
education that prevails in the various 
States, which turns out these law 
graduates. These anomalies and 
differences should be removed, and a 
uniform education of a high standard 
should be imparted in all the Spates. 
This could be done only by intro
ducing a common curriculum of study 
and holding a common examination 
throughout India, with the examina
tion papers being set by one particu
lar institution for all the colleges in 
India, and the results being declared 
on an all-India basis. At present, the 
percentage of candidates declared to 
have passed in the examinations 
varies from State to State and from 
university to university. There is con
siderable divergence between the 
results declared by the different uni
versities; some declare about fifty 
to seventy per cent of the candidates 
as having passed, whereas some 
others, where the efficiency is greater 
and also the standard of examination 
and testing is very rigorous, declare 
only about 30 to 35 per cent of the 
candidates as having passed in fhe 
examination. This kind of discrimi
nation will ultimately be to the dis
advantage of the clients, for, "they 
may go and have the service* of th a t
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who have not had the sufficient 
amount of training.

This could be avoided by having a 
common standard and a common cur
riculum of study throughout the whole 
country for all the universities, and a 
common examination by the B?.r
Council, and also by insisting on a 
'■omrnon standard of tuition and effi
ciency for all the members of the Bar.

My next point is in regard to re- 
cogni'ion of universities, which has 
been provided for in clause 7(g). ,Tt 
reads thus :

“to recognise Universities 
whose degree in law shall be a 
qualification for enrolment as an 
advocate and for that purpose to 
visit and inspect Universities;” .

I submit that mere inspection of uni
versities will no* be enough. In 
order to ensure a high standard of 
education, i* is necessary that the staff 
must be of a superior calibre; the 
library facilities must be enhanced; 
the standard of examination mu';) bo 
common throughouf the whole of 
India, and the results of thr exami
nation shou'd also be declared on nn 
all-India basis instead of on a uni
versity basis Though the cand;date~ 
mav be declared as bachelors of a 
particular un!versitv vet, the exami
nation should be conducted on an all- 
India basis in a uniform manner.

I now come to the question of 
sen'or and junior advoca‘es. which is 
dealt with in clause 15. This is a 
very controversial qupst’on. I feel 
that we are goine a steo backward 
in this resDect Under the prpsent 
system, this kind of division between 
senior and iunior advocates ex^ts 
onlv in the Sunreme Court. In order 
+hat a person mav become a "senior 
advocate, he has to t>av Rs. 500: in 
ordf>r that a person mav kowmp a 
lunior advocate, he has to n'Jv T?s. ?50. 
The cen’Or advocatp is proh’h!t»d or 
restricted <n his nractirp. according to 
cprtnin rnl ps. that is. from mitt in it 
affidavits and o‘hPr th'nes. Thot. Is 
the common practice now. Now, this 
285 (Ai) L.S.D.—8.

system is sought to be introduced in 
the High Courts also. While the bigger 
cases are to be dealt with by the 
senior advocates, the others are to 
be dealt with by the junior advocates.

As regards the method of selection 
for enrolment as a senior advocate, 
the provision in this Bill seems to 
me to be most unfair. It is left to 
the whims and fancies of the High 
Courts and the Supreme Court to 
classify one as a senior and not to 
classify another as a senior.

Now, in a particular State, there 
are persons who are practising in the 
diffcren1 district courts or session 
courts. The High Court will not be 
able to have first-hand knowledge 
about them. So, they will be at a 
disadvantage, as compared with those 
who have been practising at the 
High Court frequently, who will 
consequently have been an addi
tional advantage. Of course, the 
persons who are practising in the 
mufussil courts come rarely to the 
High Courts for just one or two cases, 
but by hearing them in just one or 
two cases, the judges will not be able 
to form an opinion. Therefore this 
would give room for a sort of discri
mination. Instead of allowing this 
sort of discrimination by the High 
Cour‘ on Supreme Court Judges 
classifying them as senior and junior, 
I would rather insist on retention of 
the present provision of having some 
amount of money being collected or 
someothrr devise provided. If a 
junior is willing to become a senior 
advocate, let him be asked to pav 
something more and let him be allow
ed to enrol as a senior advocate. Let 
him bv all means be allowed to have 
the advantage or disadvantage of 
being treated as a senior.

As regards the relationship between 
the senior and the junior, my hon. 
friend has already touched on it and 
I do not want t0 say anything more. 
There may be very few cases of 
friction between the two; generally 
the ralation=hip between the senior 
and the junior will be very cordial, 
and thev get on very well. Of 
course, there may be some instances.
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fSferf Sfctaikaraiya'J 
1&ere is that fear also that generally 
a senior will take a junior only when 
he hac got confidence in him and in 
particular cases. Therefore, instead 
dt alTfiwiftg the Judges to classify 
ftfem as seniors and juniors, a fixed 
BmtfOnt, say of Us. 500 Or whatever it 
is, may be asked to be paid, and the 
discrimination removed.

Tfoifen I tome to clause 22, whereby 
the present non-graduate members 
might be asked to enrol themselves as 
advocates within one year from the 
commencement of the Act. If they 
happen to do so, the additional lia
bility that has been put on them while 
enrolling themselves as advocates is 
the payment of Rs. 500. Hitherto, 
they were not subjected to this res
triction. Now in order to con'inue in 
the profession, they must within one 
year of the commencement of the 
Act enrol themselves as advocates and 
pay Rs. 500. If they do not, they will 
be debarred from practising. This is 
a very unheal hy or unwelcome pro
vision. True, they may have the 
chance of going to the High Court 
for practising, but in the Division or 
District, they have got every right to 
practise. They have worked there for 
a number of years, and taking in o 
consideration the proportion of ad
vocates and non-advocates who have 
not paid this amount of Rs. 500 and 
enrolled themselves as advocates, the 
number of the latter is greater. Un
necessarily we are asking them to pay 
Rs. 500, and if they do not enrol 
themselves within one year, they will 
be out of the profession. By this we 
will be removing their means of live
lihood.

When I heat-d the Law Minister 
regarding solicitors, he was saying 
that theirs was a good institution and 
he did not know why it should be 
abolished. I ask; why should these 
people bfe thrown out ot the profes
sion? Why not apply the same ana
logy to these people? I do not «f8tit 
this concession to be extended to 
peirsohs who come hereafter. Sut at 
least lor those who have been work
ing as traders, this eohfcesttoh AtJtoM

be given. They should be allowed to 
continue to practise in the* respective 
districts without enrolling them
selves as advocates and without pay
ing Rs 500. Otherwise, I think this 
discrimination will offend the provi
sions of the Constitution because 'hey 
Will be thrown out of their profession 
and means of living. Such an even
tuality will work very hard on these 
people.

The Deputy Minister 41 Law (Shti
Hajamavis): Will the hon. Member
refer to clause 49?

Shri Nftr&yaaankatty Menon: Under 
the Bill, they are allowed to practise.

Shri Sbankaraiya: But with the 
consent of the court. Otherwise, they 
cannot.

Shri Narayanankutty Menon
(Mukandapuram): It is only formal.

Shri Shankaraiya: Unless they enrol 
themselves as advocates within one 
year, they will not be allowed to 
practise. They will be thrown out of 
work and the profession.

Clause 49 is subject to clause 22.
I have studied it carefully.

So I 3ay that they should not be 
thrown out. Whatever r ghts they 
have got, they should be allowed to 
enjoy them during the period of their 
lifetime. I agree that no more new 
entrants may be allowed to come in 
enrolling themselves as pleaders. But 
the present members who have been 
worklhg and practising for 15, 20 and 
30 years should ndt be thrown out 
or asked with'n ohe yea# to pay 
Rs. 900 fot* nothing at all at W i 
juncture.

Sbri Hajamavis: Why does the hon. 
Member th'nk that clause 49 is sub
ject to clause 22?

Mr. ttetwey-Sptfktf: Has the hon. 
tiietnbet concluded^

Start Sh—fcaralyat Yea, 8k. I
wetald aaggeat ene I n k



3P4* Ltgal AGRAHAYANA 11, W81 (SAKA) PracUoners Bill 3042

Mr. Deputy-Speaker: After telling 
me thftt he has concluded he is going 
m -

Shri Shank*raiya: Only a few
sentences, Sir.

Now, oontampt proceed ngs are 
being held by the court itself. The 
Bar Council has absolutely no powers. 
Of course, the presiding judge will be 
conduct ng the proceedings and some
times the High Court also. Though 
this is a matter pertaining to con
tempt of court, I think the Bar 
Council should have a say in the 
matter. Irrespective of the person 
that is being proceeded against, the 
Bar Council should also be heard and 
then the court should come to a 
decision.

W th this suggestion I bring my 
remarks to a close.

Shri P. R. Patel (Mehsana): Mr.
Deputy-Speaker, Sir, I welcome the 
Bill and congratulate the hon. 
Minister for bringing it. I would like 
to offer some suggestions.

My first suggestion is this. We have 
accepted socialism and we have said 
that our march is towards socialism. 
Whatever Acts we pass must be in 
tune with our ideals. So, I would 
des re that in th s Bill there must be 
a provision that no Advocate shall 
charge more than Rs. 100 as fees per 
day. I think, looking to the poverty 
of the country, Rs. 100 is not low. If 
you put in a clause in the Bill I think 
we shall be able to g ve the service 
of the best lawyers to the litigants at 
a cheap cost.

What is happen ng today? Because 
a man has to como to the -Supreme 
Court, when he goes to a senior 
Advocate the fees that is demanded 
is not less than Rs. 1,500 a day. Is it in 
tune with our ideal of socialism, I 
ask? So, I would suggest that in this 
Bill there must be a provision that if 
an Advocate charges more than 
fls. 100 a day he shall be debarred or 
(truck off from the rolls of Advocates.

I think there must be some check to 
it

Sbri Navayanasfcutty Menon: &up-
pan jig an Advocate doe* not «et «v«n 
one rupee who is to he cheeked off?

Shri P. ft. Patel: I know of wme
cases where, ja order to save inconfje- 
taac, they give receipts for ita. 200 and 
charge more. After all, so many 
things do happen. There must be a 
check for it. For a whole brief the 
maximum should be Rs. 500- it is hOt 
less. I hope the hon. M-nister in 
charge of the Bill will coosidep this 
matter.

My second point is this. Whatever 
legislation we pass, we must bear in 
mind that in this country more tiwm 
80 per cent of the population live from 
hand to mouth. Most of them, for 
one reason or the other, hftv-e $0 go 
to courts to get redress for -their 
grievances. When they go they must 
feel that they shall get impartial 
justice; they must feel -that *hey shall 
get fair justice; and, at the same time> 
they must also feel that tjiay will 
get justice at reasonable ooat.

Mr. Deputy-Speaker: If those 80
per cent want redress, do the other 
20 per cent create griewnce*?

Shri P. R. Patel: I am submitting 
that on the one hand our State Gov
ernments are increasing the coijrt 
fees. I know the Bombay Govern
ment has increased the court fees in 
this year by more than 33 per cent 
and in some cases even 100 per cent.

Shri C. B. Pattabbi Raman (Kvwn- 
bakonam): It is ad valorem 4n W Y  
cases.

Shri P. R. Patel: I will tall you of 
one instance. Till now, an ei«ht 
annas stamp was required for vakalat- 
nama. Now, they have changed "that 
and they have said that it jnust t>e 
Rs. 2. There are so many other «m£s. 
I think the Law M nister .should .con
sider this when we desire <that Jystoce 
should be given at a reasonable -egst.
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Thirdly, I would suggest that 

toutism is a great disease in this pro
fession. Touts sometimes do more 
harm than good to the clients. I know 
some persons have been attending the 
court every day. They s t before the 
eyes of the Court, pres.ding judge or 
the magistrate. Anyhow, they collect 
some money and they also get some 
part of the fees paid to an their 
advocate. Even though there s legis
lation to check this, we have failed 
to check this and some drastic action 
is necessary. In this Bill, .f a provi
sion is made that a pleader who pays 
anything to a tout or to any person 
for getting a case, he should be dis
qualified to work as an advocate, it 
would be better. I think some drastic 
action is necessary. Otherwise, this 
disease will not disappear.

Fourthly, I come to the language. 
Clients generally attend the courts 
and they do not understand what the 
advocates do or how they put their 
case. They are not able to follow the 
advocates because they have to 
address the Court in English. I can 
understand this so far as the Supreme 
Court or the High Court is concerned.

Mr. Deputy-Speaker: That would
not be w.thin the province of this 
Bill.

Shri P. R. Patel: It is not in the
province. I am subm tting that so 
far as the district courts are concern
ed, it would be good if the client 
understands whatever the advocate 
says on his behalf.

Fifthly, I want to say this about 
the fees for enrolment. I do not know 
whether the idea is to collect more 
money. But if our idea is that there 
must be a Bar Council which should 
have some control over the m sdeeds 
of the advocate, then naturally money 
is not the criterion. Rs. 500 even in 
these days, for a person coming out 
from the college and joining the pro
fession is a rather b g amount. I 
would submit that the hon. Minister 
may consider this. The fees may be 
put at Rs. 100 or Rs. 125. I think

our a m is to get all advocates 
enrolled. Our aim is not to collect 
more amount. I think if the fee is 
lessened and put at Rs. 125 it would 
be a proper th ng.

I would suggest one thing more. 
Today we have got different types of 
pleaders. We have got the Mukhtars 
we have got District Court pleaders, 
High Court pleaders and advocates or 
pleaders who have got some univer
sity degrees. All these people practice 
in d.fierent courts. Some lawyers 
who have got the LL.B. Degree or 
even a h gher degree practice in the 
District Court. And, today’s practice 
is that if a lawyer is confined to a 
District Court then he has got to pay 
only Rs. 50 for his sanad. If after he 
has put so many years he is at all to 
be enrolled, say, on the Bar Council 
of the H.gh Court, I do _not under
stand why he should be asked to pay 
more. I think whatever he has paid 
is all right. The only quest.on should 
be whether he is qualified to be on 
the Bar of the High Court and whe
ther he has got sufficient qualifica
tions. If he is not able to pay or he 
does not pay should not be a dis
qualification; otherw.se money will be 
the qualification and not education or 
ab.lity.

Regardisg the question of sen or 
and junior advocates, I would submit 
that it should not be left to the dis
cretion of the H gh Court or the 
Supreme Court. Let us say that if an 
advocate has put in ten years or 
fifteen years, and, if he desires he 
may be put on the roll of the senior 
advocates because there will be cer
tain obligations and certain benefits. 
If you leave the matter to the dis
cretion of the High Court, it rather 
gives chances to so many other things. 
I am of the opinion that it should not 
be left to the discretion of the High 
Court.

There is one other small point. 
These Bar Councils have the 
privilege to recognise certain 
universities. 1 think this is too 
much. Charters are given by
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the State Government or by the 
Central Government. After a un.ver- 
sity is g ven a charter to give educa
tion in law, I think there should be 
no other authority which would say 
that it would not recognise the 
degrees conferred by that university; 
otherw se there is no sense is allow
ing univers.ties to impart law educa
tion. I think, therefore, that that 
clause aiso requires some considera
tion.

Lastly, under this law there would 
be a Bar Counc 1 for Bombay. Very 
shortly we are going to have bifur- 
cat on of Bombay, and again we shall 
have to come w.th an amendment. I 
would suggest that this nutter also 
may be thought out and the clause 
may be amended in such a way that 
if there be bifurcation of any State, 
in that case, if the High Court is 
given to any State then there will be 
a Bar Counc 1, so that we may not 
have to come back to this House and 
automatically there will be a High 
Court, a Bar Counc.1 and other things.

Shri Satyendra Narayan Sinha
(Aurangabad-Bihar): Mr. Deputy-
Speaker, Sir, the Law M.nister right
ly observed that this is a measure 
which w 11 receive welcome from 
every sect on of the House. The 
demand for a unified Bar is an old 
one. You might recollect that as far 
back as 1923 a comm ttee was 
appointed under the chairmanship of 
Shri Edward Chamier, ex-Chief 
Justice of Patna High Court to go into 
this que?t on. At that moment, the 
committee d d not consider it feasible 
to have a un fled Bar, but as a result 
of its recommendation, the Indian Bar 
Councils Act was put on the Statute- 
Book in 1926. But the question of 
pleaders, vakils, revenue agents and 
Mukhtars, was left out of consideration 
and the unification was not brought 
about. But the demand persisted. 
Formerly, it arose as a result of 
resentment aga nst the artificial dis
tinction between barristers and non- 
barristers. Later on, with the advent 
of Independence, it acquired a new 
significance and a new orientation,

and in 1053 the All-India Bar Com
mittee was appointed tb go into the 
question. It recommended the con
stitution of an All-India Bar Council 
and State Bar Councils. The Law 
Minister explained to us that the 
delay in giving effect to the recom
mendations made by that committee 
lay in the fact that the Law Com
mission which had been subsequently 
appointed was also given a term of 
reference on this subject. The Gov
ernment were awaiting the report of 
the Law Commission and the Law 
Commission has also recommended 
the same now. So, the measure 
which is before the House is in effect 
going to give effect to the recom
mendations of the All-India Bar Com
mittee as well as to the recommenda
tions of the Law Commission. It is 
going to achieve a long-cherished 
ideal of a unified Bar. The Law 
Minister has rightly said that it is 
going to bring ab'out not only the 
unification of the Bar but will also go 
a long way in promoting the integra
tion the country as a whole, and will 
bring about a unified legal system.

Apart from that, I feel that if we 
are going to have one unified Bar, it is 
going to strengthen the Bar, enhance 
the prestige of the Bar and, as has 
been said, it will go a long way in 
making for efficiency of the Bar and 
therefore, for strengthening the Bench 
also. We have often heard that the 
quality, both of the Bar and the 
Bench, has lately deteriorated, and 
rightly, emphasis has been laid in 
this measure on the need for laying 
down uniform standards of education, 
and the Bar Councils h<ave been en
trusted with the task of laying down 
uniform syllabi for the entire country 
in respect of law graduates.

I welcome the unification of the 
Bar from another point of view also. 
So far, the recruitment of judges has 
been confined to the State Bars only. 
Now, it is going to open a larger 
field. The field is now being opened 
to the advocates who are practising in 
the Supreme Court. If there is a 
unified Bar, the choice before the 
Government and the Chief Justice of
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the Supreme Court will be much 
wider, and those advocates who are 
practising in the Supreme Court will 
also have a chance of being consider
ed for appointment to the Bench of 
the High Courts as well as that of 
the Supreme Court. From that point 
of view also I welcome this measure, 
and I do hope that the advocates of 
the Supreme Court also will be re
cruited to the Bench of High courts 
and that of the Supreme Court, and 
that there will be no parochial con
siderations standing in the way of 
such recruitment.

Since many hon. Members have 
already made their observations and 
as the Bill is going t'o the Joint Com
mittee, I do not have much to say. 
But I wish to make a few observations 
or submissions underlining the 
remarks made by some of the previous 
speakers. Firstly, I would like to 
take up the question 'of the division 
of advocates as senior and junior 
advocates. I welcome this division 
particularly because it will give 
greater scope to the junior lawyers 
who are struggling at the Bar and do 
not have enough scope to make a 
living and get enough work. This has 
been welcomed by the Law Com
mission also. Even a small item of 
work intended for the juniors 
is also being done by the seniors. 
No stigma is at'ached to this practice 
of the seniors. So, if a rigid division 
Is made, and certain obi gations and 
disabilities are attached to the seniors 
that they cannot appear in court with
out being briefed by juniors and that 
they cannot do any work of a minor 
nature like drafting, pleading and 
doing other junior work, then it will 
give larger scope to the juniors to 
make their living and learn work as 
well.

But I have not been able to find 
myself in agreement with the provi
sion in the Bill whereby the seniority 
is to be conferred as distinct:on by the 
High Court or the Supreme Court. I 
agree with my friend, Shri Patel, that 
this power, or right, to cooler a dis

tinction of seniority, should not be 
given to the High Court or the Sup
reme Court, particularly because I feel 
that this w ll, in the ultimate analysis, 
sap .he independence of the Bar, and 
the members of the Bar would try to 
please the judges of the High Court, or 
the Supreme Court, for this distinc
tion. I would like that the option 
should remain with the lawyers them
selves to choose to be enrolled as 
senior advocates or not. Because, we 
all know that if a lawyer becomes a 
senior and if he does not possess the 
necessary ability and has not acquired 
the necessary reputation and status, he 
would be pract cally starving if he is 
appointed a senior, because no client 
will engage him with a junior and pay 
the heavy fee which he dfies not 
deserve. Therefore, in the ultimate 
analysis, it will be the best thing to 
leave this option to the lawyers them
selves. The only argument that has 
been advanced, or perhaps has weigh
ed with the Government :n incorporat
ing this provision is to be found in the 
Report of ihe All India Bar Committee 
where the Committee has stated at 
page 26—I would like to quote two or 
three sentences:

“This division of the Supreme 
Court Advocates based only on a 
specified number of years’ stand
ing at the Bar has only resul ed in 
the conferment of a t’tle wh'ch is 
frequently reproduced ostenta
tiously on name plates and 
letterheads enabling some of the 
senior Advocates to demand a 
higher fee in the mofussil courts. 
The spec'acle of a senior Advocate 
being under the aforesaid disabili
ties when he is in the Supreme 
Court but throwing them off as 
soon as he gets out of the precincts 
of the Court and competing w:th 
Pleaders i" drafting and other 
junior work in the mofussil Courts 
cannot be ennobling."

But this can be removed by attaching 
this disability to the senior even if lie 
foes out of the precincts -of the
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Supreme Court. That is not a strong 
reason.

'ttiis particular right should not be 
^ven to the High Court, or the 
Supreme Coart, to call upon a senior 
lawyer to place himself on the roll of 
the senior advocates. It should be left 
to the option of the lawyers them
selves to decide whether to become 
seniors or not. If they have certain 
years of standing in the Bar, they 
should either choose to be enrolled as 
sen'or lawyers, or they may continue 
to be junior lawyers. This should be 
left to their option. I strongly plead 
with the Government, and with the 
Joint Committee, that they should 
remove this provision altogether and 
leave this option to the senior lawyers.

Then I will come to the question of 
the evil of toutism. My hon. friends, 
Shri Sarhadi and Shri Patel have abo 
referred to this question. The Law 
Commission has also stated that the 
evil of toutism has been recognized as 
a crime under section 36 of the Legal 
Practitioners Act. I plead with the 
Joint Comm ttee, as well as with the 
Government, that they should incor
porate a specific provision in the Bill 
itself whereby they should provide for 
punishment bo h to the lawyer as well 
as to the tout participating in the 
crime, when it is a crime. It shou'd 
not be left to the rule-mak:ng power 
of the State Councils. Because, this 
is an evil which requires prominent 
attention of all concerned. Unless we 
make a special provision in the Bill, 
it will just get lost. As has been 
remarked by many hon. Members 
bare, this evil is widely rampant 
except in the State of Kerala where 
the percentage of literacy is very 
high and perhaps, there is greater 
decentralisation of courts. Not until 
the day we have greater decentralisa
tion of courts and panchayat courts 
are functioning all over the country, 
tkii eril is going to disappear. There- 
#»e, Stringent measures have to be 
taliten to the meantime and a specific 
prevision Should be incorporated in
tttu am  i«m£

Then, I will come to the question of 
the dual system. I heard the learned 
Law Minister who defended the reten
tion of (he dual system in Calcutta and 
Bombay High Courts. He said that it 
has worked very well. It is true that 
the Law Commission as well as the 
All India Bar Committee have found 
that this system has worked very well 
and that it is very popular with the 
clients. But, my feeling is that this is 
aga nst our policy of providing 
cheaper justice and speedier justice to 
the litigant public. I have remained 
unconvinced with the arguments of the 
Law Commission as well as the report 
of the All India Bar Committee that 
this does not involve a heavier cost. 
Actually, the comparative cost of a 
case in the appellate s'de as well as 
the original side cannot be taken for 
determining the relative degree at 
expenditure. The Law Commission 
should have taken the figures of a 
case which i6 conducted in the mofus- 
sll courts on the original side and of a 
case which is fought in the High Court 
on the Original side, Then, we could 
have a clear idea of the rela'ive cost. 
I think that both the All India Bar 
Committee as well as the Law Com
mission have gone wrong. But, as my 
hon. friend the Law Minister said, we 
cannot altogether abolish all of a sud
den this system and ask these solic:- 
tors who have been doing this job for 
such a long time, to go out of employ
ment. As we are going to place a date 
by which all the lawyers, even mukh- 
tars practising in the mofussil court* 
have to be enrolled as advocates, 
likewise, we can set forth a date, 2 
years or 3 years in advance and call 
upon all solicitors to get themselves 
enrolled as advocates. There is a good 
and strong reason for abolishng it and 
adopting the practice which is preva
lent in the Supreme Court. In the 
Supreme Court, we are going to adopt 
a system by which the advocates on 
record are permitted to act and they 
are virtually functioning as solicitors. 
For minor matters, they can put In 
appearance before the court Like
wise, we can adopt a system in the 
Calcu'ta and Bombay High Courts or 
elsewhere, because I was attracted by 
one observation of the Law Minister
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that this system has worked for the 
cleanliness of the profession. If that 
is so. we might adopt this sys'em and 
introduce it in other High Courts 
where there will be advocates on 
record who will act and in tn nor 
matters, they can also put in appear
ance. Perhaps that would work for a 
cheaper cost to the litigant publ:c.

That is all I have to submit and I 
hope the Joint Committee will take 
into consideration all these things.

Shri T. Subrahmanyam (Bellary): 
Mr. Deputy-Speaker, a strong and 
healthy Bar would be a very helpful 
factor in the proper governance of the 
country. Government consists of three 
funct’ons, namely, executive, legisla
tive and judicial. A proper equili
brium has to be worked out between ■ — 
these three divisions. A lawyer or an 
advocate can play a very helpful role 
in achieving this sort of equilibrium. 
Our Consti ution enjo;ns fundamental 
rights which are also justiciable. 
Every citizen has got certain funda
mental rights. Therefore, in this play 
of forces between the three functions 
of Government, and the rights of the 
ci'izen as against the Government, a 
good, strong Bar would be a very 
helpful factor, and in the present con
text of our country when we are try
ing to achieve national unity, this will 
be an additional powerful factor. Now 
each State has its own Bar and we 
Iwve been divided by so many factors 
hitherto. Now, we are trying to 
achieve national unity and strengthen 
and reinforce it. I am strongly of 
opinion that this Bill is going to play 
a very s'gniflcant role, and the estab
lishment of an All-India Bar Council 
with a common roll of advocates who 
can practise in any court in India in 
any place will be a very good factor 
also. This integration of the Bar into 
a single class is going to help the 
advocates and also remove all the 
various complexes. This All-India Bar 
Council will determine the standards 
of professional conduct and eMquette 
for advocates. This is a very signifl- 
cant thing. Formerly, the profession

of advocates was playing a very impor
tant role in the public life of our 
country and our national life. Now. 
unfortunately it is not so, but I am 
confident that it will again play the 
same role in future. The establish
ment of the standards of professional 
conduct and etiquette of advocates by 
the All-India Bar Council prescrib ng 
these things, and at the same time the 
laying down of standards of legal 
education in consultation with the 
universities will also help us a great 
deal.

It is now proposed that the advocates 
should have a Bachelor’s degree and 
also a degree in Law. With regard to 
the recogn tion of a university, the 
Bar Council will have the right to visit 
and inspect the universities. They 
must not only inspect the universities 
and lay down the standards, but I also 
suggest that at various levels thej 
should give good equipment to the Bar 
associat ons in the mofussil. They 
must have good libraries, good litera
ture and they must be otherwise 
equipped also.

It is proposed to have a division of 
advocate' into senior and junior advo
cates. Opinion has been frankly 
expres ;ed that this should not be 
dependant upon the will of the High 
Court or the Supreme Court, that it 
is not healthy. I share these fears, 
and I feel that it should be a self- 
regulatory process by which advocates 
automatically divide into seniors and 
juniors. It may depend, for instance, 
on their income which may be deter
mined from their income-tax returns 
for the last five or six years. It should 
not be left to the High Courts or the 
Supreme Court. It must be a self- 
regulatory process, and the Bar Coun- 
c Is can be given instructions, or cer
tain conventions can be established by 
which advocates can be classified into 
seniors and juniors.

I know the juniors are suffering 
quite a lot. There are some seniors 
who are very jealous, who would not 
give any work to the juniors. There 
are good, bad and indifferent people
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in every kind of profession, and simi
larly in this profession also. There
fore! to safeguard the interests of the 
juniors I think there should be a con
vention and not a rigid pattern of a 
division into seniors and juniors 
dependant on the pleasure or the 
whims of the presiding Judges.

Opinion was expressed that the fee 
should not be Rs. 500 and that it 
should be Rs. 125. I share this view 
because we have advocates coming 
from various parts of the country, and 
to ask people who begin their life to 
pay Rs. 500 would be rather unkind, 
to say the least. Therefore, Rs. 125 
may be fixed.

1 do not want to make any more 
remarks. 1 am sure that this Bill, 
when enacted, is going to play a very 
significant part and that the lawyers 
will again play a more prominent part 
in our national life.

I support the Bill.

Shri Mnlchand Dube (Farrukha- 
bad): I congratulate the hon. Minis
ter for bringing forward this Bill. It 
meets a long-felt demand on the part 
of the Bar for the establishment of a 
homogeneous and independent Bar, 
because an independent Bar is a sine 
qua non for a democracy. A demo
cracy cannot go on unless there is an 
independent Bar. The Bar is the only 
body which can protect the rights of 
the citizens against the vagaries of 
the executive or the Government. 
And with the large volume of laws 
that we are enacting in Parliament as 
well as the large number of laws that 
are being enacted in the States, it 
becomes necessary that there should 
be some body which would be able to 
keep abreast of the laws as they are 
framed; and in the absence of an 
independent and competent Bar, there 
would be no such body which will be 
able to keep pace with the legislation 
that is being enacted.

I do not agree with Government in 
this matter that under many of the 
285 (Ai) L.SJD.—9.

laws, the lawyers should be debarred 
from appearing before not only tribu
nals but also public officers who are 
in charge and who deal with the right* 
of the citizens in various ways. My 
submission is that wherever the rights 
of a citizen are to be considered by an 
executive or a Government body, the 
lawyer should have the right to pre
sent the case of his client before the 
officer. That is one of the thing? that 
is necessary.

To take the last thing first, a great 
deal has been said about toutism. 
That thing is there today. I submit 
that it is only lawyers who can pre
vent this toutism; there is no other 
body which can do it. I am not quite 
sure whether the All India Bar Coun
cil or even the State Bar Councils will 
be able to deal with this evil of tout
ism. I do not know whether it is cor
rect. but my hon. friend, the Law Min. 
ister, will be able to find it out. that 
in days gone by, say, about sixty years 
ago, there was a practice in our coun
try, according to which, whenever a 
person wanted to file a suit, he had to 
deposit not only the court fees but also 
the lawyer’s fees, so that whenever he 
engaged a lawyer, the lawyer would 
be entitled to draw his fees from the 
court. There would be no d'fficulty if 
this system is adopted; if the plaintiff 
or the defendant, whenever a lawyer 
is engaged by him, deposits the law
yer’s fees in the court, then the evil 
of toutism could be diminished to a 
very considerable extent, if not alto
gether abolished. That is one of the 
ways of doing away with the evil of 
toutism.

Mr. Deputy-Speaker: Who would 
choose the lawyer, the party or the 
Government?

Shri Mnlchand Dube: The party. 
The party chooses the lawyer; the fee 
is deposited in the court. As soon as 
the case is adjudicated upon, and the 
lawyer has done his work, at the end 
of the case, the lawyer draws his fees 
from the court.

Mr. Deputy-Speaker: The lawyer 
has no choice to fix the amount?



3053 Legat DECEMBER 2, 1099 Practitioners Bitt 305*

Skii ttolchand Dube: No. The tee 
that was taxable against the other side 
had to be deposited. If the lawyer 
could take any extra fee, apart from 
what was taxable against the other 
party, that was a different matter. I 
do not know whether that was done 
or not, because in those days, the 
ques;ion of chargng high fees was an 
exception. Very high fees were not 
charged in those days, and people were 
satisfied with the fees that were tax
able against the other side.

Shri Narayanankutty Menon: The
taxable fee is only quite nominal, 
compared to the regular fees.

Shri Mulchand Dube: That is true. 
But that was one of the ways. I do 
not quite know, but I do expect that

the bon. Law Minister will take that 
into consideration, and by some 
method prevent this evil of toutism 
which is prevalent everywhere in some 
form or other. Then there is another 
point on which I want to dw ell....

Mr. Deputy-Speaker: Is he going to 
finish within a minute or two?

Shri Mulchand Dube: I will take 
ten minutes more.

Mr. Deputy-Speaker: Then he might 
continue tomorrow.

17 hr*.

The Lok Sabha then adjourned till 
Eleven of the Clock on Thursday, 
December 3, 1959/Agrahayana 12, 1881 
(Safea).
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ORAL ANSWERS 
QUESTIONS •

TO
COLUMN’S 

2813—52
S.Q.
No.
490.

491.

Subject

492.

493-

494-

495.
496.

497-
498.

499-

500.

501.

502.

503.

504.
505.

508.
509.

Export of Handloom 
goods
Indian Trade Delega
tion to West European 
Countries
Workers’ Education 
Programme
Disputes in Banking 
Industry
Unemployed Graduate 
Engineers .
Refi'gees from West 
Pakistan
Bio-gas Delegation from 
Hungary .
In Jus trial Estates 
Indian pilgrims to Kai
lash and Mansarovar . 
Hospital at Kanpur un
der the Employee’s State 
Insurance Scheme 

Delhi M micipal Cor
poration Delegation’s 
visit to Moscow 
Unauthorised Textile 
Power-looms 
Central Training Insti
tute for Instructors . 
Manufacture of Sugar 
Machinery 
Lambretta Scooters 
Civic Services in Re
fugee Colonics 
Motor parts 
Trade mark*

TOWRITTEN ANSWERS 
QUESTIONS .

S.Q.
No.
506. Buildings for Indian 

Bureau of Mines at Nag
pur . . . .

507. Shifting of displaced 
families from East 
Pakistan

510. Import Policy for Art 
SiUc .

511. Cible Building Factory 
in Kerala

512. Indian Consul General 
at Lhasa .

28x3—16

2816—20 

2820—22

2823-24

2824—27

2B27—30

2830
2831—33

2833—38

2838-39

2839-̂ 41

a84i—43
2843-44

2844-45 
2845—48

2848—50
2850-51
2851-52

2852—2915

2852-53

2853-54

2854

2854-55

2855

WRITTEN ANSWERS TO 
QUESTIONS—cotttd.

S.Q. Subject
No.

513. Bluc-water gas making 
plant

514. Sin<?ri Fertilizers Fac
tory . . . .

515. Radio broadcasts on 
agriculture .

516. Study team on building 
technique .

517. Kothagudium Power 
Houses

518. International Maritime 
Consultative Organisa
tion . . . .

519. Firing by Pakistanis
520. Indian delegation to 

Cairo Film Festival .
521. Price of yam . .
522. Automatic Textile 

looms
523. U.N. disarmament 

Commission
524. Rent arrears in Delhi ■
525. Second Industrial Estate 

in Delhi .
526. Central Labour Institure
527. Machinery Manufac

turers Corporation, 
Calcutta

528. Tibetan Muslim Ha) 
Pilgrims

529. Textile Industry in
U.P...........................

530 . Goa . . . .
531. Port development for 

export of iron ore
532. Evacuee deposits
533. Railway concession for 

accreditcd photographers
534. Sagar Darshan Yatra .
535. Paper Mills at Rajah- 

mundry
536. Houses for workers
537. U. N. Broadcasts from 

A.I.R.
538. President Eisenhower’s 

visit to India
539. Export of manganese 

ore . . . .
640. Standardisation of wool

len product*

Column*

2855-56 

2856

2856-57 

*857-58

2*58

2859

2860
2861

2861-69

2862
2862-63

2863
2864

2864

2864-65

2865
2865-66

2866 
2866

2867
2867-68

2868
2868-69

2869

2870

2870-71
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WRITTEN ANSWERS TO 
QUESTIONS—-cowt&

S.Q. Subject Columns
No.
541. Janata Hotel in Delhi 2871
542. Trade with Pakistan 2872
543. Exhibition of exportable

good* . . . .  2872-733
U.S.Q.
No.
774. Import of Capital good* . 2873
775. Manufacture of hand

made paper . 2873
776. Production of radio sets 2874
777- Industrial development

of U. P, 2874
•T78. Second Five Year Plan 2875
779. Guwar Gum Factories 2875—77
780. Slum Clearance in Delhi 2877
781. Unemployment in Orissa . 2? 77-78
782. Employment Exchange . 2878-79
783. All Inditf Working Class

Family Budget Survey 2879
784. Indians in Burma 2880
785. Reconstitution of Edu

cation Panel 2880
786. Government Quarters in

Devnagar 2880-81
787. Construction of buildings

• in Delhi 2881-82
788. Manufacture of T. V. Sets 2882-83
789. Boarding House in Delni . 2883-84
790. Security deposits from ce

ment stockists 2884
791. Bonus to colliery work

er* . . .  2885
792. Loan* to displaced per

sons . . . .  2885
793. Machinery manufacturing

plant at Durgapur . 2886
794- Employees’ State In-

turance Scheme 2886
795. U. S. Trade Mission 2886-87
796. Barter Trade witn

U.S.A. 2887
797. U.N, General Assembly

Agenda 2887-88
798. State Trading Cor

poration ' ' 2888
799. Radio Stations in State

Capitals 2888-39
800. Autumn Leipzig Fair 2889-90
801. Cottage and Small Scale

Industries in Punjab . 2890-91
80a. Heavy Industrie* in

'Punjab . . . .  3891-92

WRITTEN ANSWERS TO 
QUESTIONS—-contd.

U.S.Q. Subject Columns
No.
803. Glass and ceramic good* 2892
804- Export of Sewing

Machines 2892-93
8o$- Export of bicycles . . 2893—95
P06. Slum Clearance inPunjab........................  2895
807. Development of Khadi

Industry in Punjab 2896
8<?8. Export of feature films 2896—98 
8c>9- Pneumoconiosis in coal

mines . . . .  2898
8jo. Displaced persons in 

Ulhasnagar colony (Bom
bay) 2898-99

8J1. Newsprint import . -  2899
8j2. Institute of Nucletr Re

search, Hyderabad . 2899-2900
813. Import of Pashmina

wool from Tibet 2900
814. Khadi‘Hundies’ . 2900
815. Premo pipe Factory,

Kerala > 2901
816 Air conditioning equip

ment in Krishi Bhavan 2901
817. Ever Bright Steel . 2902
818. Radio sets in Punjab 2902
819. Manipuri families to

India from Burma . 2902-03
820. Pay-scale and Allowances

of Government Employ
ees in N. H. T. A. . 2903

821. Export of Medicinal and 
Pnarmaceutical products. 2904-05

822. Zinc sheets . 2905-C6
823. Aluminium 2906
824. Heavy Electrical Equip

ment Factory af Bhopal . 2906-07
825. Employees’ State Insur-

ance Corporation 2907
826. A.I.R. Station at Cuttack . 2907-08
827. Village Housing Project

Scheme 2908
328- Displaced persons in

Tripura *909
829. Indians kidnapped by

Pak Army • 2909-10
830. Import of chemicals' 2910-11
5S3i. Industrial Housing in

Uttar Pradesh 39XX
832. Low Income Group

House Building Societies 2211-13
833 Ambar Charkba* in Pun

jab . . • • 2913
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WRITTEN ANSWERS TO 
QUESTIONS—contd.

U.S.Q. Subject Columns
No.
834. Houses for coal miners 2914
835. Tea auctions at Calcutta 3914-13
836. Import of milk powder and

baby food • 2915

STATEMENT CORRECTING 
THE REPLY TO U.S.Q.
Mo. 820 DATED 3-12-58 2916

PAPERS LAID ON THE 
TABLE . . . .  2916
A copy of each of the follow

ing Notifications undet 
sub-section (7) of Section 
59 of the Mines Act,
1952
(0  G. S. R. No, 1250 

dated the 14th Novem
ber, 1959 making cer
tain amendment to the 
Mysore Gold Mines 
Rules, 1953.

(it) G.S.R. No. 1251 dated 
the 14th November,
1959 containing the 
Mines Creche Rules,
1959-

STATEMENT RE. DE
MANDS FOR SUPPLE
MENTARY GRANTS 
(GENERAL), 1959-60 . 2917
The Minister of Finance 

(Shri Morarji Desai) pre
sented a statement show
ing Supplementary De
mands for Grants in res
pect of the Budget (Gene
ral) for 1959-60.

STATEMENT BY MINIS
TER—contd. 

given by him on the 24th 
November, 1959 in the 
counc of reply to the 
debate on the Reports of 
the Registrar of News
papers for India for the 
years 1957 and 1958 re
garding authentication of 
declarations.

BILL INTRODUCED
The Tripura Land Revenue 

and Land Reforms Bill.
BILL PASSED

Further discussion on the 
motion to consider the 
Kerala State Legislature 
(Delegation of Powers) 
Bill concluded. After 
ciause-by-clause consider
ation the Bill was passed.

DEMANDS FOR SUPPLE
MENTARY GRANTS 
(KERALA), 1959-60 ,
Discussion on Demands for 

Supplementary Grants in 
respect of Kerala State 
for 1959-60 commenced 
and concluded. The De
mands were voted in full.

MOTION TO REFER 
BILL TO JOINT COM
MITTEE UNDER CON
SIDERATION . .
The Minister of Law (Shri 

A. K. Sen) moved that 
the Legal Practitioners 
Bill be referred to a Joint 
Committee. The discus
sion was not concluded.

REPORT OF COMMIT
TEE ON PRIVATE MEM
BERS’ BILLS AND RE
SOLUTIONS PRESENT
ED .................................
Fifty-second Report was 

presented.

STATEMENT BY MINIS
TER . . . .
The Minister of Information 

and Broadcasting (Dr. 
Keskar) made a statement 
clarifying the information

2917

2917—19

AGENDA FOR THURS
DAY, DECEMBER 3, 
1959 / AGRAHAYANA 12, 
1881 (SAKA)—
Further discussion and 

adoption of the motion 
for reference of the Legal 
Practitioners Bill to a 
Joint Committee, consi
deration and passing of 
the Dowry Prohibition 
Bill as reported by Joint 
Committee and also con
sideration of the motion 
re. setting up of P. & T. 
Board.
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